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Status Report on behalf of CPCB

in compliance to Hon'ble NGT Order dated 15.01.2020 in the matter of Dr. Tanzeen
Fatima vs. Ministry of Environment, Forest & Climate Change & ors., OA no.
361/2017 with Shailesh Singh vs. State of Uttar Pradesh & Ors., OA No. 324/2016

Hon’ble NGT vide its order dated 15.01.2020 in the above said matter has
considered the Action taken report dated 27.11.2019 filed by the CPCB in
consultation with the Joint Committee and as per the information provided by State
Pollution Control Boards and further directed as follows:

" 3. (iif) There is also response of the CPCB filed 27.11.2019 to the final report
of the Monitoring Committee mentioned above to the effect that inspection of GPIs
is done annually and action is taken by the State PCB. We are of the view that even
though the inspection by the CPCB may continue to be done annually, the State PCB
must conduct inspections quarterly.

6. The CPCB and the State PCB may ensure recovery of the compensation
already assessed by taking appropriate coercive measures including closure of the
erring industry till deposit is made, apart from prosecution for violation of law, after
following due procedure.

8. The CPCB and the State PCB may file further compliance status report
as on 30.04.2020, after carrying out detailed inspections and also indicating
compliance status with regard to the issues considered in the three reports dated
23.10.2019 and report dated 06.12.2019 (by Ganga Committee) and 27.11.2019 (by
the CPCB) considered in para 3 above, before the next date by email at.”

In pursuance to Hon’ble NGT order, CPCB submitted a compliance report on
18™ May, 2020. This report is in continuation of the aforementioned report.

CPCB vide letter-dated 03.06.2020 (Annexure I), requested UEPPCB to
forward their reply/action taken report in response to CPCB letter dated 20.03.2020
wherein UEPPCB was requested to take necessary action to ensure recovery of the
Environmental compensation levied on the unit.

In response, UEPPCB vide letter dated 04.06.2020 (Annexure II) directed
the Unit to comply with Hon'ble NGT orders dated 23.07.2019 and 15.01.2020
regarding submission of already assessed environmental compensation. The Unit
sent a reply to UEPPCB vide letter dated 11.06.2020 which in turn was forwarded to
CPCB by UEPPCB vide letter dated 18.06.2020 (Annexure III).

Upon further communications with the State Board, UEPPCB vide its letter
dated 31.07.2020 (Annexure IV) to CPCB has submitted the following:
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“In view of the above information’s, it is clear that, violation of environmental
norms has not been reported in any report. However, CPCB vide letter dated 20"
March, 2020 has assessed environmental compensation based on ‘potential to cause
environmental contamination and having potential to pollute both surface and
ground water’ and requested SPCB to levy EC. In the light of the above SPCB is in
agreement with the reply of the unit communicated to CPCB vide letter dated
18.06.2020 and is of the view that levying EC on the basis of potential to pollute
seems not justified”.

Hence, Hon’ble NGT is requested to consider the view point of
the Uttarakhand State Board as compliance to the directions of the Hon'ble Tribunal.

Also, NGT vide its order dated 20.05.2019 (Annexure V) has directed:

“The CPCB and the UPPCB may also explain as to why in spite order of closure, the
unit continued to function and what action has been taken against such illegal
action, including prosecution as per mandate of law. Action taken against the
persons who allowed such illegal operation by colluding with the unit or otherwise
may also be reported’

In compliance to Hon'ble NGT order, CPCB vide letter dated 21 /24™ June, 2019
(Annexure VI) to the Chief Secretary, UP while referring to the above mentioned
order of the Hon'ble Tribunal has requested to arrange to send the names of officials
responsible for continued illegal operation of Radico Khaitan Ltd. inspite of closure
directions dated 24.12.2018.

Through further order dated 23 July, 2019 (Annexure VII), Hon'ble Tribunal
directed that:

“The Chief Secretary, Uttar Pradesh may also give his response to the letter of
the CPCB and identify the persons who interfered with the process of law to benefit
the said polluting unit and action taken against such persons by e-mail at judicial-

ngt@gov.in.”

In response, Chief Secretary, UP vide its letter dated 24™ August, 2020
(Annexure VIII) to the Chairman, CPCB has informed that in compliance to the
aforementioned Honble NGT order, Commissioner, Moradabad has formed a
committee dated 13.02.2020 for the inquiry in the matter. The committee has
concluded that due to the confusion occurred because of the communications going
on between the CPCB, UPPCB, and Excise Department (letters between December,
2018 and June 2019), industry kept operating and as such no person is technically
responsible for the same. The report of the committee is enclosed with the letter.

Vide the said letter it is also informed that the State of U.P., took all the steps
necessary in the interest of environment and ensured that the provisions of
Environment (Protection) Act, 1986, Water (Prevention and Control of Pollution Act,
1974 and Air (Prevention and Control of Pollution Act, 1981 are not violated.
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Hence, CPCB, UPPCB and the State of Uttar Pradesh has complied with the above
mentioned directions of Hon’ble NGT.

Now, this status report is submitted for consideration by Hon’ble NGT and final
compliance status shall be submitted before the next date of hearing 24.11.2020,
after carrying out detailed inspections of the units in October-November so that
updated status report may be filed.
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To,

Member Secretary,

Uttarakhand Environment Protection & Pollution Control Board (UEPPCB),
Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun, Uttarakhand-248001.

Subject: Recovery of Environmental Com yeols Ltd., Kashipur
Uttarakhand, in compliance to Hon’ble NGT order dated 15.01.2020 in OA No.

361/2017

Reference: i CPCB letter dated 20.03.2020 to UEPPCB

ii. UEPPCB letter 1o, UEPPCB/HO/Gcn~183«24’7(V01~I’l)f2020/1962 dated
20.03.2020 received on 05.05.2020

Sir,
This has reference to the CPCB letter dated 20,03 2020 issued in compliance to Hon’ble NGT order
dated 15.01.2020 in OA No. 361/2017, wherein it Was requested that necessary action be undertaken to

response Lo the letter is still awajted.

Now therefore, You are requested to forward your reply/action taken report to CPCB at the earliest

please.

Yours faithfully,
¢ obl 3o
(Dr. AK. Vidyaih)
Addl. Director &DH,
WOM-II

‘oftaer wem' qEl s TR, fEEe- 110032
. 1 § o 4 :
4 =1 all-1100 )
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
77 305792, STATEZ/Website * www.coch.nicin
SUHMN/ 1 4310203( 22305792, © S5 Website : wwy B
1 THI9/Tel : 43102030 EL2IE
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To,

| 6\Y-§2020
Mis India Glycols Ltd

A-1 Bazpur Industrial Area

Bazpur Road, Kashipur

Sub :- Recovery of Environmental Compensation from M/s India Glycols Ltd. Kashipur,
Uttarakhand- regq.
Sir,

This has reference to our earlier letter no UEPPCB/HO/Ger
18.11.2019, your unit was directed o ensure ennwﬁm of the Hon'ble M Green
Tribunal (NGT) daieud 23.07.2019, regarding Environment Compensation

We have received the compliance report vide your letter dated 21 11 2018 where in you have
mentioned that, there has been not mentioned any damage to environment in any of the
inspection report and not any nmwmawmmwmmwm wu
nave mentioned that, mwmammmm the
damage caused on which environment compensatio: hm

Subsequently, we are in receipt of | __ :éé

{CPCB) dated 20.03.2020 wherein C!

“Observation of majntni _'

It is also to inform that, CPCB he
providing action taken report on ecovery
assessed by CPCB. -

In this regard, you are once a
dated 23 07.2019 and 15.01.2020

b o T YT
gas bl
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UEPPCB/HO/Gen-183-247(Vol.- 1) 12020/ D | ] "o Trw 0 3% Date: [$.06.2020
To, ISS5 Y
Member Secretary G35 JuL
Central Pollution Control Board 6/ L POJ I
Parivesh Bhawan, East Arjun Nagar y
Delhi | Cavvirsl Njudion Contral Board
Parivash Shavan, Eagt Ajum Mewer, Balhi-37

Sub :- Recovery of Environmental Compensation from

ols Ltd, Kashipur,
Uttarakhand- reg.

Sir, )]
This has reference to your letter No. B-190198/NGRBA(RG)/C
19/3304 dated March 20", 2020, regarding recovery of environment compensation (EC) from
M/s India Glycols Ltd., Kashipur.

In this regard, the unit was directed vide our letter of even no dated 04-06-2020 for

ensuring the compliance of the order of Hon’ble National Green Tribunal on the subject matter.
We have received reply from M/s India Glycols Ltd, dated 11-06-2020 wherein the units has
highlighted that :-

1) Environmental Compensation is not based on the “Methodologies for assessing
environmental compensation and action plan to utilize fund" developed by CPCE
Additionally, the inspection report of the joint committee does not reflect the above
observation and the environmental compensation.

2) Methodologies for assessing environmental compensation and action plan to utilize the
funds does not lay any guidelines to impose EC for “Potential to pollute”, which is
mentioned in the reason for calculation of EC.

3) It is pertinent to mention that CPCB vide their letter dated 14.03.2019 directed the
industry to utilize accumulated rain water from the isolated storage lagoon through bio-
composting before 30" June 2021 and to dismantle/ level/ fill the lagoon.

4) Environmental compensation was might calculated summarily with assumptions hased on
inadequate factual information available to the concerned authorities, and thus its
imposition is an injustice to the company. Particularly, when the industry is fully compliart
with the directions of all relevant authorities.

(In this regard, the reason as provided by unit is enclosed at annexure 01 for your ready
reference.)

The request of the unit is repeated as follows: - “In view of the above, it is humbly
submitted that Environmental compensation was might calculated summarily with assumptions
based on inadequate factual information available to the concerned authorities, and thus its
imposition is an injustice to the company. Particularly, when the industry is fully compliant with
the directions of all relevant authorities. Therefore, we humbly submit that in light of the correct
facts made available again by the company the said Environment Compensation Calculation
does not have rationale.”

You are therefore requested to kindly examine the reply sent by the unit and do the

needful. Q f-\\
'l (’"\
Y

e

Yours faithfully
ap
s~ ‘ ‘ q -‘)"P

1 @7“ (S.P. Subudhi)

Member Secretary

[Distillery/1/2018-
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INDIA GLYCOLS LIMITED et oo,
Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar (Uttarakhand)

Tel. No.: +81 5947 269000 / 269500/ 275320, +91 9411108202, Fax No.: +91 5847 275315, 269535
Website | www.indiaglycels.com

LWL Dstiblery/Eny 20204406 1 1= Plage: L g
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The Member Secretary

Uttarakhand Pollution Control Board
“Guoura Devi Paryavaran Bhawan”™
46-B 11 Park Sahastradhara Road
Dehradun - 248001

Reference: Your Letter ho, UIRNPOB/HO/Gen-E83-24 (VO =20 20200830 gt =04, 80, 00 20
Subject: Fecovery of Exnvivonmental Compeniation - vegarding.
Sir,

Please reier to above stated subject matter regarding the Enviompental £ ompoie, o

would like ro menuon that M's India Glyeols Limited has been complyme wiih g oo

issued by UEPPCR & CPOB. Compliance status has already been communiestrc side oo Bt
dated 20171 20149 & O802. 2020,

Further we would like to mention here tat the environmental compensation c2 colealuiea -
the “Methodology for assessing environmental compensation and action plan 1o aridiso
fund.” (Annexure=I) ssued by the CPCB and duly appresed by the Hop ble o0

methodology entails following parameters for calculating environmentaf compensation

1. Discharges in violation of consent conditions mainly preseribed staadards consent fevs

2. Not complying with the directions ssued such as direction for clossve i fo nonaner e
of OCEMS, nou-adherence to action plans submutted cte.

3. Intentional avordance of data subnussion or data manipuiation by orperine 0
continuous ermssion cttfluent monitoring svsiems,

4. Accidental discharges lasting for short durations resulting inte damage o the environpen

5. Inrenoional discharges to the environment-land. water & air resuling o acute myt o

damage to the enviromment.

6. Iniection of treated partially treated untreated effluents to ground.

=

—"

CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22823585
JEAD OFFICE : Plot No, 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. : +91 120 6860000, 3090100, 3090200
Fax : +91 120 3090111, 3080211 E-mail : iglha@indiaglycols.com
CIN : L24111UR1983PLC003087
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INDIA GLYCOLS LIMITED e

Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt, Udham Singh Nagar (Uttarakhand)
Tel. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5947 275315, 269535
Website : www.indiaglycols.com

N

Whereas, your letter indicates that the reason for calculation of EC s -

“The observations of joint committee regarding the storage of spent wash by unit since
12.01.2017 and potential of this stored spent wash to cause environmental contamination
and its subsequent storage during monsoon season which can lend 10 0 erflon and rusall
spent wash thereby having potential to pollute both surface and aromd water, have been
considered as cases for leyying environmental compensation™ |heretore it seoms that (e
caleulated  Environmental Compensation is not based an the Methodology for assessing
environmental compensation and action plan to utilize the funa deveioped by Oyl
Additionally, The Inspeetion report of the joint carnmittee does nor reflee the abave absers 11,
and the environmental compensation. It was also informed to vour office vide our letter dited
ZLE1L.2019 The Joint Inspection report is attaclicd as Annesure — {1

Additionally. we would like to emphasize that all the directons issued P CPC B LEPPCB o the
past were comphied with and recent directions are also being comphicid with  Thie detuls

compliances have alreadv been submirted to vour office vide our letrer dated 18 07 307
A brief on the compliance status is siven in the follow e paragraphs

As per the CPCB direction dated 07 12 2015, the 98 KLPD stream of Ethanol Plante bas i by
digesters and bro-composting was allowed to store aw  bio-methanated spent wash e lagoons
until 31.03.2016 1o achieve ZLD. 1t may be noted that the CPCB direction dated 07 12 2015
tequired to instruct India Glycols Limited. Kashipur for biocomposting and o restriet the s
capacity to 30 days of storage. and not for dismantling. The lagoons assoviated with 98 KPS
stream were in use for storage of spent wash till January 2016 thereafter it was discontinucd due
to low production. Further. in compliance of CPCB direction. UEPPCR wooed dirgciio e !
production from 9XKIL.D stream and as a precaunionary measure. the mler of Danhors i
which were attached with 9SKLD stream were scaled. Subsequentls during the monson
seasons due o deposition of ran water. the volume of diluted spent st meransed woapp
70000 M* having pH 7.6-8.0. COD 14.000-18.000me L and woral sohds less than 10 The s
wits observed and narrated an the Jomt mspecnion report specifically obscres o page

(submitted to NGT) The Jomt Inspection report does not find am na-compliane. |

aceumulation of rain-water in the lagoons 1s a matter of force majeure. sinee we had pe acece. |
the lagoons afier sealing by UEPPCB. for wilizing the same

In this regard we would like to mention that our production was loss than 240 KLPD from

January 2015 onwards and there was no ingress of effluent as we were operatme our chstllon 1

CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22823585
EAD OFFICE : Plot No. 2-B, Sector -126. NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. - +91 120 6860000, 3090100, 3090200

Fax : +91 120 3090111, 3090211 E-mail - iglho@indiaglycols.com
CIN : L24111§Q1983PL000909?
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INDIA GLYCOLS LIMITED o e

Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar (Uttarakhand)
Tel. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5947 2756315, 269535
Website : www.indiaglycols.com

per MEE and incmeration. The same was also mtimated to UEPPC B on Seprember (9 2016 gnd
CPCB on January 03, 201 Talong with the production data from Apiid 2015 = December o

The letter 1s attached as Annesure - {11

The aleohol production data duly veritied by excise department from January 2016 10 Decomiber
20106, Japvary 2017 1o December 2007, January 2048 - December 200N and January 2010

December 2019 was submitted to your office vide owr letrer dated 0802 2020, Addionalhy
data on Alcohol production, spent wash gencration fed 10 evaporates and SLOP vencrutos
uttlization in Boiler for above period was subnuted 1o vour oifice crle our e dued
06.03.2020. The same is annexed as Annexore-1V. The data showed tha duning these
average daily alcohol production was not more than 240 KL Spent wash veneiated during b
vears was completelv subjected to evaporator and the concentrated spent wash was utivecd as o
fuel in the slop boiler. It is evident that the spent wash so generated s utihized aad ne spent s
is discharged in to the lagoon, Therefore. there was no chance of fresh offiuenr muerese

lagoons. The mmerease in lagoon water was only Jue (o aceumulalon ¢f ri water 1 <ube i
vears,  The same s also supported by the COD of the lavoon water carrred vur durmy o,
2009, (As COD was 1400000 ESOO0.00 ppm avamst the SS000 a0 -I-.l-n_‘_ o By

methanated effiuent and solids were less than 1.0 "o as against 3.0 — 40 "¢ of Bo-methan e

effluent. The same was communicated to CPCB vide our leuer darted 230 Februnrs
reference to CPCB leter dated 7 February 20090 This was aiso cndorsed byt
Comumuttee in their 1ot mspection report,

Further. it may be stated that the “Methodology for assessing environmental compensation
and action plan fo utilize the fund™ does not lay any zutdelmes to mpose EC tor “potential o
pollute”. which is mentioned 1 the reason for caleulation of EC o veur saud ene
Nevertheless. we submirt that India Glyeols Limited cannot be accused of apyv complaceney on
this front either. The lagoons are impervious and ne instance of contanunation overttown o
leakage has been found and communicated o us based on any surveillunee fnspecnon carpee!
by UEPPCB or CPCB. [t is perunent to mention here that since the divection of CPCE g then
letter dated 14032019 10 utlize the accumulated ron water from selated storage wigoen
throueh bio-composuny befare 30 June, 2021 and to dismantie level Bl the Lasoon, s 1
[} visits have been conducted by LEPPCE CPCB and ne nonscomphance wos found reperiad
We are m the process of wilization of the stored + accumulated rom water from the Lligoon
simuita filling the lagoon with fly ash. The progress repurt 15 bemy subnuted o R0
LUEPPCB regularly on monthly basis. The copy of the covermg leger of all the precedis
months and the latest progress report is appended as Annexure =V, As per UEPPCB leter dued

Z= |

CORPORATE OFFICE : 3A. Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22823585
ZAD OFFICE : Plot No. 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. : +81 120 6860000, 3090100, 3080200
Fax: +91 120 3090111, 3080211 E-mail : iglho@indiaglycols.com
CIN : L24111UR1983PLC009097

9




=)

INDIA GLYCOLS LIMITED B

Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar (Uttarakhand)
Tel. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.; +91 5947 275315, 269535
Website | www.indiaglycols.com

I8.01.2020 we are also submitting quarterly compliance o UEPPCB Regional Office, Kashkipu
for utilization of accumulated rain water from lagoon.

[t is evident from the all of the above that M's India Glycols Ltd s complving the dircetions
wsued by CPCB/ UEPPCB. There has been no mention of any damags (o env itonment i any ot
the inspection reports till date. It may also be noted that no non-compliance has heen reparted i
the joint inspection reports or earlier reports and therefor: dndia Glveols Livited has 1ot okl
any of the parameters mentioned i the Methodology for assessing  environmental
compensation and action plan to utilize the fun.d.

In view of the above. it is humbly submitted that Environmental Compensier wes et
caleulated summarily with assumptions based on madequate factual inrormation avarlable 1o e
concerned authorities, and thus ifs imposition is an injustice to the Company Particularly . when
the industry is fully compliant with the directions of all relevani awthorities. Mieretore e
humbly submit that in light of the correct facts made available again by the Company the sand
Environment Compensation calculation does not have ratonale.

Thanking vou

Yours Faithfully
For India Glveols Limited

=

Dr. Ashutosh Gautam
Head — Environment

Enls: As per list

CORPORATE OFFICE - 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22823585
EAD OFFICE : Plot No. 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. : +91 120 6860000, 3090100, 3090200
Fax : +91 120 3090111, 3090211 E-mail : iglho@indiaglycols.com
CIN : I_24111|1611983PL000909?
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List of Annexures

Title

Methodology  for  assessing  cenvironmental
compensation and action plan to utilize the fund
developed by CPCB

Joint Inspection report CPCB and UEPPCB dated
F1-12 June, 2019

IGL letter Dated September 19, 2016 to UEPPCB
and dated January (3. 2017 to CPCB

IGL letter dated 06.03 2020 to UEPPCB
The copy of the covering letters of all the progress

reports  submitted to CPCB  regarding CPCB
direction dated
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Annexure-]

Methodology for assessing
environmental compensation and
action plan to utilize the fund
developed by CPCB
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C Abstract

=ri;‘ cofmoensation i3 3 policy inst-umens for the protection of the environmans

Ersir o
wihici wearks or the Poliuter Pay Principal. Envirenimental comparsation has alrzady been
nelomentgd Iy varlous countries, although Bmited n scops  Sxoeriences from thase

"imnfarmentations are mixed and tend te stress the importance of certain principles in order

=5 achieva the overall objective of protection of the énvirenment.

Tha Hen'tlz Nations! Green Tribunal through its varlous judgments has ampcwered the

Central Pollution Control Board to lay down the methodology to assess and recover

comazensation for damags to the environment and utiliza such ameunt in terms of an acticn
oian for protestion of the eavironment, ;

-

An aﬂempt hazs been made by the CPCB in-house Commrtteﬂ to develap a methodology for
3srEssing environmental compensation to be levied on concerned industry, - at.lhantv,
indiviaLal ezc “or the protection of enviranment, Zxpart 1nstitut:onsf NGOs like The Enargy

snd Sasources Instiute, Centre for Science and Environment-India, Institute of Economic

Zrawih etc. were also consulted to finalize the report, Overell otiective is to deve!op self-
sanse of responsibility towards the environment and te maks defaulters realize their
wistake by imposing compensation, which wili be utilized for the protection/restoration of
ing anvironmant, ' f

shough, this is the first attemat in Indiz towards development of methodology for
assessing snvironmenta| compensation, however, afforts have been made to simplifying the
aroress so that regulatory institutions can zasily adopt the methodology for
implementation,

“u
il
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Chapter-i: Environment Compensation 1o be lavied on Indugteiz!
Units

1,‘1 Background

The Hon'ble MNational Green Tribunal {NGT), Principal Bench in the matter of OA Ne.
583/2017 (WP {CIViL) Mo, 37572012, Paryavaran Surakshz Samiti & Anr. Vs Union of ndiz &
Ors. directed Ceqral Pollutien Control Board [CPCB) that

“The CPCa‘an.r take penal action for Foilure, if any, ogeinst those accountebie jor
sertr';wg up end maintaining STPs. CE TPs and ETPs, CPCB may also assess gnd recaver
compensation for domeoge to the envirenment ond sold fund may be keot in o
Separate account and utilized in terms of en action plan for pratection of ihe
environment. Such action plan may be prepored by the CPCB within three months”
(Annexure-t), ' I

s Constitugicn of the Committea

in this context, Chairman, CPCB constituted a Committee under the Ci'-.a:'rmar\srt’;: of Shri 4,
Sudhakar, I/c WQM-L with Sari AL K. Vidyartsi, 1/e WQM-l, Shri 2, K. Gupta, .ifc IPC-V, Shri
Mazimuddin i/c IPC-1] and Dr. 8. K, Paliwal, Scientist ‘D’ as members. The Commitiee was
asked to deliberate on this issue and come up vyith a draft formulation before 15.5.2018.

1.3 Methodology for-Assessing Environmental Compensation

The Committes discuysced the issue on 4,8.20:8, 13.9.2018,17.8.2018- and 09.20.2013,
meeting was also held with Senior Officers of CPCB Head Office 'and Regional Directorates
through video conferencing on 28.09.2018 to discuss the dizft report and to ceel
~-amments/feedbacks. The comments/feedbacks received -and deliberations cf the
Committee on the same are given in Annexure-|l, '

As per the Hon‘b!g NGT suggestion, CPCB has invited comments of 3 expert institution,
_ namely, Centre for Sejence and Environment (CSE), Institute of Economie Growth (IEG) and

The Enerdy Research@nstitute {TERI). CSE and IEG has protided their comments, however
TERI has not pro_vided’anv response, : : - 5

A meeting 1o incorporate the comments of the expert Institutions and to finalize the repert,
was held on 12/03{2019 under tﬁe ¢halrmanship of Shri A, S_udhakar. The CPCR in-houss
committee on Environmental Compensation has deliberated on the comments 2nd finalizad
the report accordingly. The Committ'ee’s deliberetions are attached a5 Annexure-il,
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Caat dplinereoni fo Qz“x’i“ ;s*ii_; g formuls for impesng environmeantal mrn; ensation on

anernt made. The committee discussed that environmental compensation 5h_{mZd be basad
s “Tellyzar Tav Princinle”. The Comumittas decided fo list the instences for taking

= ats Koy Fatatloae 31 s g T R ey b m mm ram e g e -
st for Liiction and leveppitan Mg comEtrRration:

ZE

i

s L A
Cases considerec for lewying Envirenmental Compensation (EC):

3! D?;rha;'ges in violation of consent mnditit;n_s‘ mainly prescribed standards f’ consaent
TiEEe !

b1 Nes iﬁw@:&g wlm ihe almeﬁms 18suee, zueh as direction far clostre die to non-

iastlat ﬂn‘ T of 072145, non-adherence to the action alzns submitted etc.

Intantional svoidance of data submission or datz manipulation by tempering the

Galine Continuous Emisston / Efffuent Manitoring systents,

Ll

ol Acriden:al-éﬁscharges lasting, for short durations resulting into damage to the
i environment,
v |atentiona discharges to the environment -- land, water and air res sulting intp acute

infury or dameze o the environment,
Y Irifes thz\ czf werrwd{uar ally traated/ untrested cfﬂuewtc tu ground water.

1.3.1 'n The irerances as mentioned at g, b aad ¢ above, Ua!ludon Indzx may be used as a
523l 12 levy the Environmental Compensation. CPCB has published guidelines for
sazegariation of industries into Red, Orange, Green and White based on' concept of
sellutien Incex {Pl). The Pollution Index is arrived after consldering quanttty & guality of
smissions/ effluents generated, types of hazardous wastes generated and consumption of
22, pallutian Indey of an industrial secto- is 3 numericzl number in the range-of 0 10
100 and an be representad as follows: - .

cl:. . z . i
I

= fIWater Pollution Score, Alr Pollution Score & HW Generation Score)

Polistion Indes is a number from 0 to 100 and increasing value of Pl denctes the increasing’ 3

deg-ee of pelivtion Aazard from the industrioi sector,

ele : ze rssued dirsctions to all a?CBs,?PCCS on 07.03.2036 5¢ adap: the metsmdoing\; and
fellow ;;ndelmes prépared by CPCB for categorization of industrial se:tcr& into Rad, Orange,
Grean and Wh[te. "

*The \.oncept of Palhition Ind s;x, which was deliberatad widely with all stakehoiders and
agreed, shall be used for caleulating Environmental u.cmpeﬁsat]on‘ This may help in
implamentation of such provision throughout the country, ‘2 successful Initiative In uitai field

s% industrial pailution control.

Afs- considering various factors including the policy implementation issues, Committee has

‘I-.;\-

coine 4 wi t‘" tatlawing formula for levying the Envirormental Compansatlon Ininstancesas .

Frare
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mintaned at a, b apg ¢ ntluding non-compliance of the environmental stendpras
viodaticn of directions.

The Environmanzal Compensetion shall be basad =n the following formula;

T
i

Where,

EC is Environmental Compensation In @

Pl = Pollution Indey, of Industrial sector

N = Number of days of violation toak place
R = A factor in Rupaes (i for EC

S = Factor for stale of aperation G
LF = Location factor

it

x
A e e

e

The Fcn'muia.fndé:rporazes the anticipateg saverity of environmental palluzion in tarme of
. Pallution Index, duration of viclation in terms of number of days, scale of Operation in terq s

of micro & small/medivm/large industry and location in rerms of proximity to the lzrge
habitations, )

Note:

3. The industrial sactors have been c2tegarized into Red, Orange and Grean, vased
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 1o 47,
respectively. It was suggested that the average pollution Index of 80, 50 aq¢ 20
may be taken for caleulating the Environmental Compensation for Red, Orange
and Green cotegories of industries, respectively, :

5. N, number of days for which violatian took placs is the period hetween the day
of viglation observed/oue date of direction’s compliance and tng- day of
compliance verified by CPCR/SPCE/PCC, Ny :

€. Risafactorin Rupees, which may bz a minimum of 100 and maximum of 500, it
is suggested to consider R as 230, as the Envlronmenté! Compensat!on in cases

of vielation, . : >

d. 5 could be based an small/medium/large industey categorization, which may be
0.5 for micro or smali, 1.0 for medium and 1.5 far large units.
€. LF, cculd be based on pogulation of the city/town and location of the industrial
' unit. For the industrial unit lecated within municipal boundary or up to 10 km
&listance frg’m the municipal boundary of the cfty}tcwn, following factors iLF).
may be used; T o ey e : :
Table No. 1.1: Location Factor Values

. S. No. Population® Location Factor® ]
{million} (LF)

S L e 125 %

g U S N 15 j

L S Oandabove | 20 -
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i

g g unied as 1 for cityftowa s ovag soaenlan s pron ane milliae

Far notified Ecologically Sensitive areas, for beginning, LF may be 2ssumec as.

2.0 However, for critically Polluted Aress, LF may be axplored in future.

f. rany case, minimum Environmantal Compensation shall be [ 5000/dzy.

1 order to inciude deterrent effect for r=;:eated vigiations, EL may be
increased on exponential basis, Le. by 2, &, B, 16... times on each similar
yiolation.

oy

& osampla ce_l-:ﬂ.},'é-'t}cn for Environmental Compensatian is given at Table No. 1.2, it can be
anTice:d ‘ths_t for all Instances, EC for Red, Orange zrd Green categorv of industeiss varles
feom 3,750 fo 63,000 B/day. ; -

Tahle Mo. 1.2: A sample calculation far Environmantal Compensatlan

0.5-1.5
1.00-2.00
on exponential basis, e, by 2. 4, 8, 15.... Umes

1

10,000-50,000 j 6,250-37,500 |*5,000-23,500 |
! i

1.3.7.In other instances i.e. 9, e ond f, the environmental compensation may contain two
parts — sne requires providing immediate reliaf and other lang-term messures such as
ramsediation. v al thase cases, detalled investgalions are regulred from expert
instiut ans/organizations based on which environmgntal comgansation will be decided.
CPCA shall list the expert institutions for this purpase, K

In such cases, comprehensive plan for remediation of environmental pollution may be’

presarad and axecuted urder the supervision of a committee with representatives of 5PCB,
CPCR a&" expart‘zn{z:tutuonsfcrganizatien 5. =

1.4 Action Plan for Utilization of :nwrunmen%a{ Co-npensat!on Fund

The Committee.discussed abeut the uttllza':son of funds, which will be recelved ‘bv imposing
Enviranmental Compensation. The following Acticn Flan is proposed to utilize the fund for
arptection of the environmant, ; :

19
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4.4.1,

i.4.2,

35

Bl

When Epvironmental Compensation is caleula tad through the Poflution Indes:

The amount rereived by imoosing ro Invrormearts Compansation 1o the imd s ¢
/ organization non-complying wizh the znvironmental standards [ violzting any
CPCB's diractions shali be depositeq N 2 separate bank account. The amount
acitmulated will be utilized for Frotecticn of Environment, The follawing schemics
werg ldentlfied, which may be considered for utilization of Environmental
Cempensstion Fund:

o

Industrial Inspactions far complianca verificatior

o

Installaticn of Continuous water quality monitoring stations / Centinuaus *
- ambient air quality monitoring statiors for strengthening of existing monitering
“ne.twork ) :
c. Preparation of Comprehznsive Industry Documents on Industrial Sectors / clean
technology :
d. Investizations of environmenta! damages, preparstion of OPEs

e. Remediation of contaminated sites
f

Infrastructure sugmentation of Urban Local Bodies (ULRs) /eapacity building of
SPCB3/PCCs : !

The above preposed list may include oather schemes also, depending upen tha
requirement.

Considering the availabllity of accumulatad funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmenta) Compensatior,

When Environmental Compensation is assessed based on actual damage to the
environment by Expert Organiza tion/ Agency:

1
5

The amount of Envircnmantal Compensation under this cdse will be ramediazion
COsts, measures requiring immediate snd short-term actions, compensation towards
loss of ecolégyf eic, and will be utilized exclusivaly for the purpose at sp2zific sitce,

based on the detailed Investigations by the Expert Organizations/ agenciss,

Recgmmendaémns . -‘
The Commitize made fallewing recommendations.

1.5.1 To begin with, Envirenmental Compensation may be levied by CPCB only -

_when CPCB has issued the directions und g,_r_thh,Eav_l_cqn,mggt_ (E[gz_gqtlti:}'fg;ﬁw ;

1985, In case of a, b and ¢, Environmental Compensation may be calculatad
based en the formula “EC = P x Iy XR %S x LF”, wherein, p| may be taken as
80, 50 and 30 for red, orange and green catégory of industrias, respectively,

20
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sid B omay he taken ps 2500 € 2nd.JAF may be taksn s prezcribed in thye
sraceding paragraghs. |

w1 case of d, e and f, the Environmental Compansation may be laviad based
or the datailad investigations by Expar: institutions/Crganizations.

o
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. Chapter-tl: Envirorraental € nmpew"a'»‘io to be levied on all vialations of

Gradec Respunsz Actlen #lan (GRAR) in Dethi-NCR,

2.1 Amaunt for Environmental Compansation

The CPCE in-nouse Commitzes alse discussad that the EC shall also be leviec onall vislations
of Graded Responsa Action Flan (GRAP) in Delhi NCR. The implamenting agencies for sach

actlvity have oeen identified and the EC will ba lavied on thase agencias. These viclations

attract graded amounts of EC dﬁpend!ng an the state of ambiant air quality, which is given
in table below: - .

Table Mal2.1: Eavircrmenta! Compensatlen io be levied on all violations of Grated Respoase
< Action Plan {GRAP) in Delhi-MCR.

f Activity State Of Air Quality Environmental
: 1 Compensation ()
Industrial Emissions Severe +/Emeteency | Rs1.0 Crore A
: Severe | Rs 50 Lakh
Very Poor Rs 25 Laih |
Maderate fo Poor i Re 10 Laxh :
Vapour Recovery System (VRS) at Outlets of 01l Comopanies
L. Not installed | Terger Date 1.0 Crore
ii,  Non-functional ! Very pocr to Severc+ | Rs 50.0 Lakh
bR i Moderat to Poar | Rs25.0Lekh |
Coustruction sites Scvere »,Emergency | Rs 1.0 Crore
(Offendmb plot mare tian 20,000 Bevere | Rs 50 Lakh NS
Sq.m.) Very Poor Rs 23 Lakh
Madezate 1o Poar Rs 10 Lakh
Solid waste/ garbage dwnpingin | Very poor to Severe + | Rs 25.0 Lakh !
Industrial Estates Moderate to Poor Rs 10.0 Lakh ;
| Fallure to wuter sprinkling on unpaved roads ‘ {
a) Hot-spats [ Very poor to Severe + | Rs 250 Lakh |
b) Other thun Hot-spots | Verv poor to Severs + | Rs 10.0 Lakn i

2.2 Action Plan for Utilization of Envl: ronmental Compansatlon Fund

EC lavied o;n al! violetions of Graded ‘!eqponse Acticn Plan [GRAP) in Delhi NCR will be

deposited i the sarncﬁund and wili be uuhzed in the same'manner as mentioned in para
1.4.1 of Chapter-l of this repcnrt

FEmaE g

a

e
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Chapter-li: Environmental Compensation to 2o i1avizd in case of failure of
oreventing the pollutants being discharged in water hodies ant failure to

implement waste management rules

2.3 Backgreund

The Hon'tlz RGT in ks order doated 05.12.2018 (Annexure-1tl] n the mater of Cour
s s

maotion v/'s State of Karnataka {Grrgmai Application No 125/2017 and MANo. L

giver following directinns:

"Sincg faiwre of preventing the psllutonts being dischorged i vwaiers hodies lincluding ‘okes;
ane foilure to-implement solid ond other wasie monngement raiss are tag frequant ond
wiczspread, the CPCE must oy down specific guitelings ro deal with the some, fﬁ’au ghaut
Inoia, iftivding  the scale of compensation o ke cecovared  from  Siffarem
indiviguels/autharidies, In oddition to or os alrernotive 1o prosecution. The scale muoy hove
slabs, depending on extent of pollution coused, econcmic viability, etc. Detarrent sffett for

reaected wrongs mey clso be proviged.”

3.2 |declogy of Environmental Com pansation Formulz

In compliance of the directions of the Hon'ble Tribuna, the Commitrze delberatad on the issus of
environmantal compensation to be recovered from individuals/authorities in case of failure of
preventing tne pollutants being discharged In water bodies and {zilure to implement solid and other
wasta rmanigemant rules. The Commitiee has suggested that evvironmentz| tompenzation n thesa
cases should be comprised of two compenents Le.

Cost szved/benafits achieved by the concerned indididual/zurnorisy by not having groper
vzsta/sewaze management system; and .

'v‘rasm!sawage because of insufficient capacity of wasta/sewaga managament/traaiment
facility,

st savrsz’be"efits achievad by not having propser waste/sewage ranzgemewtsy;hrn rncF.jdes the

“nterasioon caprtal cost of the waste/sewage management facillty and daily oberation 2nd

maintanance {C&14) cost assocleted with the Facllity,

The f‘cm'mtteg suggested that annual interest rate a5 10% on fsen amount, torrowsd by concermed
ndmduai!autrmnw Tor setting-up waste/sewage management facility, may be assumed as Caoital
Cast Factor @r ca[cviatlorﬁf environment compensation. Further, as whole O&M cost Is saved by
concerned mdwdual}‘autﬁbriw for not managing requirad wasie/sewsgs managemant sysiam,
100% of the O&M cost saved may be considered as G&M cost fzctor, -

Therzfore, generaiized formula for Environmental Compensaticn may be described as:

= C:J»t to the environment (eavitonmental extzrnality} due to unireatad/partialiv trested -

EC= Capitol Cost Factor x Marginal Average Capital Cost for Establfshment of Waste or Sewage
Manegement or Traatment Facliity x {Waste or Sewage Management or Treatment Capacity Gap)

101{
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= U&M Cast Pacrar x [larginel Average Q& Cast x (Waste or Sewoage Monagementor Troupaant

Capecity Gap) » No. of Doys far which fecility was not availasle + Envitenmentol Externolity

Cost to the environmant due 1o untreaied/partizlly troated waste/sewage discharge by concaried
i~dividuai/autheritv may ba assumes iz secomasnded by the committee, which k mentones

eI

Tabls No. 3.1t Environmental externality for untreated/partially treated sewage discharge

Sewage : Marglnniiss-: e ] Minimum and Maximum value of
! Treatment ' Environmantal Extersality | Frviroomental Extarnality recommerdsod
Capacity Gap . . (Re.per MLD/day| | by the Committee (Lacs Rs. Per Day)
A | 4
S Uptai0e | 75 | Min, 0.05 |
o i | Max. 0.10 |
- OIS0 ] 85 | Min, 0.25 ‘
5 i e Max. 0.35 )
507 snd abova L IR G Min. 0.50 =
: i Max, 0.80 ;

Table No. 3.2: Environmental externality for improper municlpais.olld waste m'anagemam

1 Munlelpal Soild Waste | Marginal Cost of
Manzgeiment Capacity

i Gap [TPD)

Environmental
Extermality [Rs.

Minimum and Maximum value of
Environmental Externality recommended -

| by the Committea (Lacs Rs. Par Day!
per ton par day) . 5 ;

Usta202 a5 j Min. 0.01
, Max:0.05 i
B a01-5a0 3. Min, 0.10 i
: ‘ ' Mayx. 0.15
' 501.1000 ! ag . Min. 0,25
o ! , | Max. 0.35 ;
! 11002-2000 40 *Min. 0,50 :
-, Max. 0.60

Above 2000 © Max. 0.80

i

:
|

-The gommittee further decided to fix a cap for minimum and maximum cost for capital and 0&M
component far ERvironmental Compensation, which are given in balow tables:

Table No.3.3: ?v‘iiqimum and Maximum EC to be levied for untreated/partially traated sewage

24

discharge
[ Class of the City/Town Mega-City | Million-plus | Class-| City/Town
| City and othars
| Minlmuro and Maximum vaiues of EC [Total | Min, 2000 Mln. 1000 Min. 100
! Capital Cost Component) recommended by | Max. 20000 | Max, 10000 Mag, 1000
! . the Committee (Lacs Rs.) '
o 3

N



Med 5

Mineeary g Masimum values of EC {0&M ] hdin, 2
I

Cost Cormaonent) race mmanded by the J Max. 2C
1
i

Carmmittea {Lucs Rs./day)

Tablz No. 3.ﬂ:':wini;ifm and Maximum EC o be levied for imf;s'é‘per munlcipal solid wasta

managament
J R e Mega-City  tiillion-plus  Class-1 City/Town |
ko it 0 City #nd othars i
Winimum and Maxlmum values of £C Min. 1000 Min, 500 ; Min, 120
i (Capital Cast Component) recommended Max, 10300 Max. 5005 | ffax. 1000
| by the Committes (Lacs Rs.) E i
: . : I g AR e
f_ Minimum and Makimum values of EC : Mir, 1.0 Mir 08 Min. 0.1
D&M Cost G‘Umpanent] recommended by | Max. 100 O Maw, 1,0

the Committaa (Lacs Rs./day) . < :
) i ! _ K

]
!
!
L

Tha zpplicetion of farmuia for caleulation of EC may b2 further understocd with the axamplz of two

typical zzses.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated
~ Sewage by Concernad Individual/Authority:

Bi3 15-1172:1593 sugpests that for communities with gosulation abova 100,000, minlmum of
150 t¢ 200 lpco of watar demand is o be supplied. Further, 85% of raturn rate (CPHEEC
Manual on Seweragz and Sewage Treatment Systems, 2013), inay bz consiceras for
calzulztion of teotal seu'.-aga generation in a city. CPUB Report on “Performanca evalustion of
SaweEge Lreatment plants under NRCD, 2013”, deserines “hat the czpital cost for 1 MLD STP
ranges from 0.63 Cr, to 3 Cr, and O&M cost-ie araund Rs. 30,000 per month, After detali
dailibarations, the Committae suggested to assume capital cost for §7Ps as Rs. 175 Cr/hLD
{marginal average cost). Further, expected cost for canveyance System is assumed @3 Rs.
5.55 Cr./MLD [marginal average cost) snd annuai OZM cost as 1C% of ths combined capiai
cost. Population of the city may be taken as pé} the latest Census of India. Based on these
assumptlons, Environmental Compensation to ba levisd on concerned ULB may b
+ calcuizted with the following formula:

ECs Copitel Cost Factor x [Marginal Averoge Copital Cost for Teeatment Focility & (Total
Gen&atinn-lnstaﬁgd Capacity) + Marginal Average Cazital Cost Jor Convevance Facility x
{Total Gencmtioﬂ'-Operatiaan Capacity]] + 080 Cost Factor » Marginal Average OZM
Cost x (Tetal Generation- Operational Capacity) » Mo, of Days for which facility was not
avallable + Environmental Extemality X No. of Days for which facility was not avallable

Aireraotively;

EC li.acs fs.} = [17.5(Total Sewages Generation ~ Installed Treatmant Capacity) + 55.5(Total
Sewage Genaration-Operational Capacity)] ~+ 0.2(Sewage Generai!un_-(?peratiami

18 5,

)34
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T 1 e

i

Capacity} # N = Marg'nel Cast of Environmental Externslity % (Total Sewage Ganaratian:

Operztional Capacity] x A

Wioare;

N= Number of days fram the date of direction of CRCB/SPCE/PCC il the reoured
capacity systems arz provided by the concernead authority

Hote: In order to Include detarrent eifect for cantinuous violations, comnonent of
i SEM I EC Farmuia mav be increzsed on exponantial basls by 2, 4, 3,18, timeson
evary six-rontas, pavend the tima prascribed by authority for ensuring completa

-reatimeat of sewage of the city/town,

N

it

v
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Table No, 3.5: Samole caleulation for BC to be leviad for discharge of
5

u:ﬂreatec?/pe:?isjl rzated Savepgs
o it SRR Delii [~ “agra | Guwugram | Ambala
%2 “Population 2011) 1,63,49831 | 1780085 | B.75.060 | E00.774 |
{§ e Class Mega-City E Millio p".l,”i:"ﬁ; | Class-l Town ; Class-i
T R | H i Tawi |
Sewsge Generations {MLD) (o5 per 4195 | 381 i 485 ! 37 [
the larest caie qvaiadle with crep) | : _ ‘ : i
Installad Treatment Capacity (MLD) | 2500 LT R
(88 per the latest dats available ' i P
: with CPCB) : oo
" Operational Capaclty.(MLD) (a3 per 1900 T T e TR
. rha la;es' - clats avallable with CDCB] NM._...[_.:_,,. ““‘E
T rrastmo: itCapucisy Gap (LD} ;| 295 ! 185 R R
. Calculated EC{capltalcost | 2066250 | 26nir 30 143500 | Coo
L ‘camponent for §TPs) in Lacs Rs. | I
i Caiculsted EC{capital cost 12737230 1337350 . 1032300 | 68373
! component for Conveyarizé ; i
L Svstem} in Lacs. Rs. : E ! :
| Caleulated EC [Total capltal cost 157035.00 161593.00 1175800 | ss3ys
comiponent) In Lacs Rs, 1 ! |
Mintmum and Maxinowum values of | Min, 2000 Min. 1000 | Min 100 | Mir. 250 |
EC (Total Capital Cost Component) | Max, 20000 Max. 10030 [ Max. 1000 | Max, 1000 |
recommended by the Committee o i
{Lscs Rs.) { i
- Ftnal &G, Total Caplainchst, . wcm} ;i
Cchponant}lrﬁaqsﬁsx b : : ; ;
| Calculzied EC (D&M Component In 459.00 48,20 L S 20 i
Lacs Rs./day : 3
Minimum and Maximum values of Min. 2 bin, 1 YOMir 05 1 M. 05 -ﬂ‘|
- EC{O&M Cost Component) Max. 20 Max, 10 | < Max. 5, Max et
recommended by the Committes K2 :
{Lacs Rs./day) . i
Finarec w&m Campummt:}»iﬁ agsi, - Lt SIEeE. T AERO
s BBy I L8 R SIRL I s
Calculated Environmental 2.0555 0.2043 0.1395 | 0.0084 5
Externality (Lacs Rs .Per Day) ; ' f
Minimum and Maximum value of | Win. 0.60 Min. 0.25 Min, 0.05 Min. 0.05 |
Environnental Exterglity Wlax. D.80 Mex. 9357 | Mar0.40 | Mzx. 0.10 !
E recommendead by the Coffimities i U Yol |
{Lacs Rs. Per Day} | '
Fmaii‘qvironzrl&atéi F;ﬁe?” ity
{Lus.Rsxﬂetda
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Sk Ervirorment Tompsretion to be L avizd on Concerned Individual/Authoriny (o
impropar 5ei'd Wazse Mansgemant!

it known 113t estimared KIW generation is zpprpximately 1.5 lakh MT/Day in india (Mopda
Sannr-301a) A pe-the pringeies of SWhA Rules. 2016 and PWh Rulss 2016, as amendad in 2018,
tne total cost of Munisipal solic Waste management In 3 citv/town includes cast for door 1o docr
collaction, cust of searegaten at source, cast for transportation in sagrezated manner, cost fur
processing of MSW and dispossl throyzh facllity ke composting, binmethanation, raevcling, cu-
pravessing in rement kilns atc,

in slew of above, it is estimated that the total cost of ‘processing and treatment of MW Tfor a cly
having ﬂo'\ula"lm siza of 1 lakh and generziing apprmirnately 50 tons/dav of M5W is Rs.15.5 Crores,

includlfg capital cost fane umel and O & M cost for one year, The expenditure for subsnguent YeErs

would be on'y Bz, 3.5 crores/anaum.

CPCE sponserad @ survey to ascertain the status of municipal solid waste dlsaus’albir‘. 59 citles/towns
of India. The survey was conducted by the Enviranment Protection Trzining Resszrch Institute
(EBTRI, Hyderzbad, As per the survay, it is estimated that solid waste generated in small, madium
ard large sities ene towhs s sbeut 0,15z g {Class-1il!, ©.3-0.4 kg (Class-Il) and 0.5 ag {Class-1b pzr capinz
per day respectivery, The commitiee opinad that 0.5 ke/fday, 0.4 ka/dey and 0.3 kg/day par capita
wasle Zgrerston may ze assuesed for mega-cliies, million-plus UAsftowns and Clags-l UA/Tewns
respectively for calculation of environmental compensation purposes, Based on these zssumotloas,

Environmantal Compensation te be lavied on concerned ULB may be calculzted with the following
formula:

EC = Cagltal Cost Factor x Warginal Average Cost for Waste Manzgement x (Per day waste .

ganaration-Per duy waste disposed as per the Rulss) + D&M Cost Factor x Marginz| Avarags 0&WN

Cost x (Per day waste: generation-Per day waste disposed as per the Rules) x Number of dq\fi
violation took pia ce + Enviranmental &xternality x N

Where; : s
Wasie Quantitv it, long par day (TPD}

M= Mumbar of days frem tha date of direction of CPCB/SPCE/PCC ti!‘.‘ the requirad
capadity systems aie provided by the concerned authority
Rmpwh

w =
ﬁ, L

EC u.acs Rs.j=2. ‘{W&ste Gr.:neratmn Wasta Disposed as per the Rules} +0.02 [Wure Generdﬂcn .

© Waste Disposed as per the Rules) % N + Marginal Cost of Environmental Externality {Wa;te
Generation - Waste Disposad-as per the Rules) x N

(4%
~— -
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A

Paila Ciel B Sampie zadeulnsion Tor BC to be levied far irproger mansgerneny of Nk el Sl

- 3.3 Action Plan for Utillzation of Environmental Compensation Fund

Wasta
,r’\" SRR e s | pem
T TR Cpuletion (2012) [ 1.63,43,881
‘m e S W R i Mega-City
P S aeaa e e ek e d— 1
| Waste Cu:wratwn;kg, per person per day) | 0.5. 1 IR
| \Uasta Gencration [TPD) | 80380 | " 70al: | 36309 g 4 3
' Waste Disposal as per Rules (TPO) |assumed ‘ 245247 | 2603 | bsa7 37155
| 05255 of woste cenerotion for sample } ! |
i celcalgrion) A , e |
Waste Management Capacity Gap (TPD) } 7357.62 53809 i 19733 . 11247
| Calculated EC (capltd].cost component)in | 17657.82 12676 - ¢ ajase i Don
" Eocsfs, . ; : |
* Minimum snd Maximum values o £C Min. 1600 win. 500 [ Min. 100" fain, 106 -
(Capital Cost Compcnent) recommended by | ey 10000 Max. 5000 Max. 1000 | fdax 1007
the Committee {Lacs Rs.) . i i | i
‘Final EC:{caqital-cost tolmporent) Iiftacsins, | DEDIGEYE Vel -1 " 2042 r]
Calculated £C (O&M Component) in Lacs. 10,56 1755
i Rs,/Day ' 'I 5
Minimum and Maximum values of EC (D&M |  Min, 1.0 in. 0.5 Min. 0.3 ) Mo w.
i CostComponent) recommignded by the Max. 10.0 Max. 5.0 Max, 1.0° ; M 16
i Ccmmittee.{Lars Rs./Day) i |
: /Il EC|ASMiComnoent) IR ilags iR Dy, °F fr. 20100, 5A007E 51007 |
Calculated Environmeantal Externality (Lacs .03 | ooz J
|

| Rs. Fer Day) i

Min D01 -+ Mino 002
Hax, 0.05

Pvifn, L2

Max. 0.35

[ © Minimum and Maximum value of
: Environmental Externality recommendad by
the Committee {Lacs Rs. per day)-

Max. 3.05

i Finai i-:nwrunraenbal Ext.:.mality [L;gcs Rs S UE Y

0.0 -
.E_ - b ’.'da_ﬂ‘- & 3 p ),\ 4o

-~ levied In case of failure of preventing the pollutants being discharged in‘water bodies and failure
to implement waste management rules will be depasited in thz same fund and will be utilized n the
seme marrar 235 mendoned in para 1.4.1 of Chapter-l of shiz report.

3.4 Recomméndations i

i, The Com@ittee remmmﬁndea that to begii‘l with, Envirenmental Compensation to ba recoveres
from mdfvaduals!auth'ar[ﬂe= in case of fallure of preventing the pollutants being dischzrged in
wiater bodies and failure to implernent solid waste management rules m iay be calculated with
the mathodalogy destribed in the report.

2, If mixing of Blo-madicel Waste and Hazardous Was;e is found in Municipal Solid Waste than
capitel cost compongnt of EC may be Increased by 3 mu altiplication factor of 1.1 in case of Bm- 4
medicai Waste and by 2 multiplication factor of 1.25 in case of Hazardous Wasta.

3. In order to include deterrent effect for repeated violations, component of O&M in EC farmula
may be incraased on exponential basis by 2, 4, 8, 16.... times on every si-months, beyend the
time prescribad oy authority for ensuring complete treatment of sewage/viaste of the city/town.
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{CETPI, whethar any 540k Caiit

idnetioning and treating the sZhinis 2 .(sLn‘"enJ
! i

-centnmination of water due ta ingiusteial vfflients can lear
to varinus disc‘zmcs and acverse consepasntes on the
sguatic orgenismn due o decreared fovel of pxyzen. The
use of technology cen hels mdueton of  adverse i
cunssguectns.  Howova, '|_'-;:" Losl soatiun fs v prosems |
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| approprinte direatic=s ingucd,  Tids srocess may be a

5 progens
W) Teormase be ensuared (bat 57TPs, CETPs and ETP: nre

FRonstanet and meel the requisite standards,

ltem Ko, ! 4
bR | ) Theve is wlveady W direetion in the abeve judsrmens |
Angust 03, 43 B b 4 e .
2018 under wiich 50% of fhe Junda for the purpose are 16 be
&

provided by the Central Government, 23% by the Siaies
Promainiag S5V oo be asranged by way of loans whick

i 2 T re-padd by the user industrizs, Local bolies and

e Siate: have dutps as cleasly stipulated i the
‘tjgdgmcr. Thew bas o by onlme itoriag system by
1 cach St 1o display emission lwels i f blic demain in
j terms of paragreph 17 of the ordér of ;‘ﬁ!ﬁp}{q!u Suprome
: Conent Q{:S_,.T .
| A report of the stepy taken may bs %:;. on the
wabsite of the C..F.blﬂ Pu!t,uj,un Camrﬁ]’ Bo&rﬁ'ﬂi.lsl ance

in three mcrfl.zs. 'Ek:{'gc:cncaes if a:w mayddqg be so
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1
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i
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[ (he said fund be kept in a separate account and viilized in

terme of an netion plan for protection of the environment.

i
i&uch action slan mey be prepared by the Canwal,

“Ealistics Cortvol Board within th:cc manths from today.
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Ay :pte'!' the Honlble MGT supgestion, TPCB has invited commaents of 2 evpart institution, namely, Contrs for Science and Ervviron:
Growih (IEG) and The Energy Research Institute
bouse cammitiee uﬁ,'&fvfmnmenm} Campensation has deliberated on 1
summarized in fable belowe:

a®

*
=

Lomments Recejved from Various Exnert Institutinns on the Repart on Envirsnmern al Compensation |

{TERY). CSE and [EG has

mment {CSEY Instituie of Economic

provided their comments, however, TERI hag st phovided any rasponse. Tha CPCE ine
i cominents and finalived the repoi Uiccoedingly. The Committee's deliherstions are

ropulaion deasity of surroundings,
mnstead ol poguiation of the noary
ey feawn. :

For  witically  pultesd  aress/
ecolugicaily fragite acvas LF should be
comsiderad an 3

S, fo. Hews. Comments af CSE Commeats of 1EG Committer's beﬁbemtia:fes AN 3
1 Cages ' and - Wihy cages "' and *F are Yolt for fater | Thore miry bie 2 varked dam:w;é}sﬁﬁm:!d:mm

temediation and sidy? cases et and T Swen dantoge. ascessment requires detatled case

specilic sludy ol romsdiatisn, mugsuies, Therefore, whanever such

case comud into the natice, Envic i Cemp may he

levied based o the deislled nvestigation mada by Espert

F] A-foctor Nifileor should by fs. 1,000/day, Wihy R-fuctor is kept as 250, allough | In the Ergs ! Compemsation palicy, average value of fhe fi.

the valbe ranges bewween 400 10 5007 | facior 35250 B recompunded, keaping In view both ity pracimabifity i

% Wf_l! a5 o make it spniliantly deterrant, which may ba fuetag ravized

G Io tudure, :
v Lfartor i-factor shoukl. he based on the | For nearby city, having population les

than 1 anilfion, the L7 is 1. This imphies
that ter elre nnby o rapated saplnne
iy,

hadvsties ioeated o rdially polluged
andl coalmueally fragtibe area should be
riuied dawn, .

Yo Ve
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| Simitarly, indosiies in scologically fFayits areas sin prisitied sloe !

Fepulation densily for stnraneniine of incdusr il i v be ?nmﬁ«_v
Lecouse il vary desending on area v sakeulation of popadation
Senity sn s busteial priie pre generatly awey bns popuinte =

Wk wuiglilag b givess 10 the lighes PUpBsthG weuosme 19 thie s }
b easn b sndintoy i et i the Y Ot panolation bere tan aan 1
milion thas (ke 17 Facerr wilie 1. 1

Depenting of the loca! aauiropimental SORG e, IO feaiictiong b |
i el i zition of indissties o sty poitted drous |
art imgosed fa e e nrevaitiog polity of the Guvernnen ulindia. |

carchiel examination, 55 per frevaliing policy ol MuEFCCSO0H,

e Commiltee agroen that far Aotltien ecetapinalhe fraglth arcas, F
by he soncicareg as o Wawever, L far comcally hoduted meas Ry
be crplored i fuiure,
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5. No. Lomeee of CSE Dufihrationg B "
¢ S-fagter Sltinr il by Based GO G it | . | Prasenly tndusteiol “avis are chnsilien 109 SNaH, MEENIT dw Wi |
wwer of the induiteial unic catepery (RSN Act MG based an thi: dat2 af assetsialmatiacie
avallatle witn Hao: the datp Tor trnoser of indistnial uaite are A3t
avaliable with SPU3PCds and S-facior based on Gamover wilo
54" 3 complicate the proc uce for ealtulation of EX i nay 02 conyredoned
LR ! In future when SPERACES will haue tuch Type of data. k2
- Level of non- For dilferzat lavel of non-comphkancys - Pollution Indes [Pl sl cowers the poloniia! ol eidronmenil
comptiange =ch 3 grots, rnagaente and o, A0 potiution us It oy’ tion genghiees wariarion i dlunien iaad.
fagtor lo- ‘mtensmy of wiokmn, -
fagwe should Lo icarporated m the To knop the foemuds smple for betisr fngemant=ion, e IV e
farands, aviy ot be concalond as thee ace dificient 2 vArenanesia
. pargmeters such % eowirorresan] standards and lor each S0
 cateutation ol tevel  fviskitlan s s wesghiage will e o fedioe 1adk,
N (= : which may bring 4 uhy in inslamaniaiion o 6 con
{1 Utitiration ot - Toceniives 10 regulators ohieie na " Sich gchamas rewy b o considensd seanrately, |
fund rilatiang are chsprvod and Incentieng :
te- public for reporting vickitons may
e e ; 3 i
T [T { = Sieq of the construction sites more than | At per (he WA Hputaatu, 2086, Lullding cofstruction prejects mon
20,600 sqm. area erecoingdered for BC. | then 20,000 sqm. ares are roquived o llave envronmnentil tieai i,
Although, small sites cumlativaly | thereiore, the same cit-ofl fs malntained hese.
Impact sgnificantly. ¥
¥ ; Iszun of Hepal dumaing of muricips! solid waste: 1 heizy coverad in
Biegai  dumping ol icpal scBd | smparetpreport ol EC
wraste regardless of the ple should be
3 prenafized, 5 LD el
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PRINCIPAL BENCH,
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W DELE|

Origind Application Na, 12572017 '
(M.AL Mo. 1337/2018) i
szh £ L “ 3
Original Applizarion Mo, 217/3017 - g i

(M., Mas. TEIZEOLT, 107413017,
108872017 & 167:/203.7
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Q Yers 4% e
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g;&s . %21
;‘; Dete of beering: 05.12.2018 ‘;j
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. e, Raflaever. Advezote uad odx Sonda 4
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thnir  pacfonance  should  be  regorded  and considered
trear bty o Simeviie R e aiar SRSgTO Al
Susitny swrist ns (81 may be underiaken to idomtify oificer
respenaibly fSposefiare an the post Such aserclss may be
costpleted within tiree months from today,

wei, Bince failure of preventing thy pollutants being discharged in
warer bodies (includisg lakes) and fallure 1o implement solid
and other wasle WEINEEMORT ey dre oo Geguest anc
w:d&é-p.‘ead. the GPOE must lay down speaille g\:jriclinc_a 1o dial
with tie saras, throughout Indin, inchuding tha.l scale of
\.‘;'-]np*nr.m:ﬂ‘n o be rccot'ﬁad ) frton different

Ld!' udanamhvﬂdn, in pddition ta or : ,\nhamnr:-rc w

A

: n-naccut'n.z The seale may have slabs, defi extent of

pollution caused, sconomic viability, ete. D

effect for
repeated wrongs may also be provided.

i lMuE!-‘ LoC may spmff' Hmit for phnap‘hbrua%f%uaps and

gaterzents o o cvc.!l da.ma,gc e the cnuruﬂﬂcbt m‘.ﬂ plbliz

g ,;f.-‘

s g o
heni..h i R A

nbove nmuu.m in Lh;é:{ﬂscnt case h;{actn degkyfhﬁi hsving
n-ﬂ to u«u lm.lmsu..u. cest of satun%'qp af S’TPs bg@;d on the data
avisich bos Iar-nn é:ascssg:l with thng.jms v of the leamed
. -05:"
Cu;rad wr l‘\g{-_ﬁafm.» =S :
%.’E,'tﬁ
96, We Have . u::mnncd Justice Suntosh Hegde on mxomndmr ‘wing
provided dusing the hearing that he is agrocable o undertexe the

abirwe ll?tl
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Jusdcs Bepde will be entiad to = m}eanv honoraum of Rx 2.3 Lakb
per masih’ Fots the dato heassumas the-charge. Justice Hegda'will
“he entitled tn asslsimace of persons of I:Lis cholte for which i
rewlneration will be pald Ty the SPCB, Karnataka as may be

determingd by Justice Regde.
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Annexure-lI

Joint Inspection report CPCB and
UEPPCB dated 11-12 June, 2019
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Annexure-III

IGL letter Dated September 19, 2016
to UEPPCB and dated January 03, 2017
to CPCB
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INDIA GLYCOLS LIMITED $6 50001

Works & Registered Office - A-1, Industrial Ares, Bazpur Road, Kashipur - 244713, Distt, Udlta_m Singh Nag::ar (Uttarakhand)
Phaone : +91 5047 269000 / 269500 / 275320, +91 8411108202, Fax : +91 5047 275315, 260545

: Website: www.indiaglycols.com
Ref: UF_EPPCB?DirectionfCompliance!ZLDQU16! $6 2L September 19, 2016
To,
Regiona] Officer,

Uttarakhand Environment Protection & Pollution Control Board

Chamunda Complex, Ram nagar Road,
KASHIPUR (U.S. NAGAR)
PIN-244713

Subject: Compliance Status of Directions issued to achieve ZLD by M/s India Glycols
Limited.

Sir,
This is in reference to above mentioned subject we had already submitted point-wise compliance

of the directions given by the honorable board vide letter No. UEPPCH/ Dizection,
Compliance/ZLD/20 16/335, dated 05.04.2016.

We are once again sending point-wise compliance of the directions as Annexure-I. r
We are Complying with all the directions issued by UEPPCE.

Hope that the above clariﬁc#tion would meet your requirement.

With best regards,

Sincerely yours,
for M/s Endia Glycols Limited
el

ﬂﬂsf?ﬁf

(Pr. Aslutosh Gauta m)
General Manager (Envirogmcnt & QO

CORPORATE OFFICE : 34, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823585_!—";-:): :_fSH 133 ?28?3%{?1‘5 1 el
HEAD OFFICE : Plot No, 2-8, Seclor- 126, NOIDA- 201304, Distl. Gautam Budh Nagar, Ultar Pradesh, Te! : +31 120 3000100 3080200
) Fax : +91 120 3090111, 3090211, E-mail : ighho@ind aglycols. zon

IR e e e e
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Adpesure-|

Compliance Status of Directions issued to achieve ZLD by M/s India Glyeols Limited

[ ——— b agai b T, 2

(SNe. | - e Compliance Statas

01, Installation of RO + MEE or only MEE to reduce | Order for MEE for  biomethinat-d |
the valume of spent wash (o 40% with selid efluent to reduce the volume lor hia
" grep e At 3 % . . ) : 1
concentration of 30% by 31.12.2015. (applicable composting has already been placed As {

or those who opt for bio-compostine ; : -
f pt for bio-coriposting) uon as we receive the equipment will !

mstall  the same, Capacity of our |
evaporalor and incincration boiler i
equivalent to 240 KI.D distillery load. 4
| present distiliery js being operated ol
| below 240 KLD and in fiture will alsg be .I

.  operated as per our evaporaic
— _incineration capacity. |
Installation of MEE & iucizl_erat'ion XOELF_?Br ﬁ’r&sent{ﬁh T:(‘__:t{_,—_ {ﬁjir;-\_“—“ I._I
disposal of spent wash by 3L03.2016. | mentioned routes for treatment of Spen:
(applicable for those who opy Jor incineration | \oo o & achieving zero liquid discharoe
Systern) E '
(i} Evaporation (MEE] and incineration, |
boiler(equivalent to 240 17 1)
distillery capacity)
¥ ¥ il i
; | (i) Biomethanation, Membrane Gliragion
' (RO) followed by bio Sompasting |
.......... i - L couvalentto 8KAPD !
il OR

Installing  advance process  techuologies [Rucycling of Spent wash as a
Ccontinnous fermentation,  muls - pressure
distillation, integrated  evaporation ete.y for
feduction of spent wash generation to 6-8 KI1/KL
of aleohol produced by 31.03.2016, followed hy
i:‘nstalla{mn L. MPL’ & J.ncmcrabonr Jatier by spentwash generation i the tune o
S0.09.2016. (applicable for those who opt Jor 31 K1, of aledhs]

“onversion o advance process, and then | 80 m3/ KL of aleoho

Evaporation  concentration & ncineration

__T-.‘_W.,_Sfem) i S e ctesmsce )
|02, Reutilization ofthe RO permeate and / MEER

We are utilizing in fermenters as malasses
=ondensate in the process / utility (if required | dilution water and cooling towers as wake 1 |
_fter treatment) by 31 .03.201s, water

dilution
source in Fermenters is be ng prachced |
which leads to reduction of waler
consimption eventually and speniwash
generation. Presently we are HCRleving |

|
03. Creatment of the other effluent such as spent | Spent leess is being reeycled in the formenters
leces, plant washings, leakages, bottls washing, | in place of raw water for molasses dilution

=moiler blow down ete. in 4 separate ETP of mix
with the feed for ROMEE and reuse in the
L _| PRrocess/utilities by 31.03.2016,

b T S
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Installation  of flow meters at raw  water
consumption, RO feed, RO permeate, RO reject,
MEE feed, MEE concentrate, MER condensate,

water recycling point, conces frate utilized in the
incineration point.
4 21108 pomnt, -
Tastallation of web camera at bio-compost yard/
neineration system, spent wash storage lagoon

_and share the ima ges with CPCR & SPCB server.

Reducing the capacity of lagoon {o-me. KLie 7
days cquivalent of MEE  concentrate by
31.03.2016. (applicable if Incineration faciliry i/
will be available)

OR
| Reducing the capacity of lagoon to--— KL j.e.
30 days equivalent of Raw Spent Wash by
31.03.2016. (applicable  if bio-composting
Jacility is/ will pe available)

e E— S

07 Packing the biv-compost in propery sealed bag,
bearing the name of distillery and composition of
bio—compost. Further, 1o use of open’ tractor/
wolleys for the selling bio-compost (or even

_______ - 8iving free of cost b =D -

Providing covered shed for bio-composting area

by 31.03.2016. *

0%, OBtaining valid registration / certification for the

Production and quality of bio-enriched organic
manure  (bio-compast) as  per Gazette
Notification $.0. 2776(E) dated 10.10.2015
un.der the Fertilizer (control) Fourth Amendment
orader, 2015 issued by Ministry of Agnoulture
ansd Farmers Welfare (Deptt, of Agricunlture,
Cooperation  and Farmers  Welfare)from  the
Mznistry of Agriculture / concemed agency by

——

——— e — v b

has already been sont to SPCE/ CPCE

N e _.__—--—-_________-—_"‘__"———-————-......,._._____—

Flow meters installed at all the locatinns

We have installed weh camera at Evaporator
SLOP Boiler and Bio-cumpostm,f_s, area, link

One  lagoon is  under cleaning  and
Appropriate marking will be done in two
other lagoons as per the requirements of Bio-
composting (30 days) and meineration (07
days)

Bio-compost is being packed in seated HIDPE
bags bearing the name of Distillery. No bio-
compost is sald Without packing,

non-rainy season. Therefore.
to exempt from

requesting
the covered shude.
stored effluent as average distillery
production is well below 240 00 KLPD.
The covered shed will be made, 1f
composting will be done during rainy
season,

e ————— e

Applied for registration. Copy of
same is enclosed 28 Annexure.

[ 15 .07.2016,
‘-“-"———-\--«'--m“‘_"'“————- —— & 2
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Blo-composting will be done only during

the |

: , !
Presently it is being carried out from (he |
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~iot No. z -B, Sector- 126, NOIDA- 201304, Disit. Gautam Budh Nagar, Uttar Pradesh. Tel - =91 120 JUJO‘H*J 3000200
ax :+81 120 3090111, 3080211, E-mail ; iglho@i ndrﬁ"]lw.ers com, Website: www.indiaglyools.c

Ref: IGL/DIST/ILD/2017/ danuary 3, 2017

The Chairman

Central Poliution Control Board
Parivesh Bhavan

East Arjun Nagar

Shahdra, Delhi 110 032

kRelerence: CPCB Lelter No. F.No. B-410/CPI-1II/DIST/NGRBA/2K14-2K15-20729 Deted
December 22, 2016.

Cear Sir, =

We hove gone through above mentioned lefier posted at CPCR site indicati 1y

compliance as per the action plan submitfed for 7LD, We would like to are
altention on the subject matter that M/s India Glycols Limited is con mlving thie

through MEE and Incinerafion for 240 KLPD distiliery capaci tyand also niion ik
compliances submitied jo CPCB & UEPPCBR. We wre the picnesr in the instaliation o foFT o
Incineration technology and operation of evaporator started in 2007, We are avery fime
menfioning in our complionces that M/s India Glycols Lid. is achievin g 2D for ,-.‘1.1

through MEE and incineration since 2013 and through biomethanation folowed oy RC
Biocomposting forrest of the stream.

in the month of September, 2016 vide our lefter No. UEPPCB/ Direction/Compiance
71LD/2016/562 dated September 19, 2016 we have clearly mentionad thal he operali
distillery will be resiricted 1o 240 KLPD as per the MEE & Incineralion facility andb e s
the distillery will be operoted only after moking proper arrargement of MEE beiore bin
composting afier due approval form CPCR/UEPPCE.

Presently, dislilery is being operoted well below 240 KLPD, excise verifiod dal
attached from October, 2015 fo 15" December, 2016 in support. We once aga
you that we will not operate our distillery above 240 KLPD. [he Opers tion above .
will be done cnly ofter making the proper arrangement of MEE by modificetion 1 the
exisling MEE as we have 7 Calendrias, 5 working & 2 sicmdby (the combinaiion af
Cadlendrias makes MEE to take care of spent wash equivalani 1o '300 o 30 K .“"_' 1. T
operation above 240 KLPD will be continued only afferte K'Er 1G-due ;_w ssieany freseniy [

Corporate Office : 3A, Shakespeare Sarani, Kolkata - 700071, Phone ; +91 33 228235846, Fax 1 491 33 200235
Waorks & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Naaar
Phone : +91 5847 265000 / 269500 / 275320, +91 2411108202, Fax : +91 0547 275315, 160535

CIN : LZ4111UR18B3PLCDOSNOYT

Y
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INDAA @LVC@ILS LIMITED:

Plot No. 2-B, Sector- 126, NOIDA- 201304, Disit. Gautam Budh Nagar, Uttar Pradesh,Tel : +91 120 3090100, 3050200
Fax . +91 120 3090111, 3090211, E-mail: igtho@indiaglycols.com, Website: www.indiaglycsls.com
We once again assure you that the distiller y capacity shall be kept ¢f 240 ELPD maximun
as per the guide lines of ZLD with MEE & Incineration.

In view of the above we ermphasize that the 7LD guide lines through MEE & Incinaration u'
complied and request your goodselt to kindly ¢ grant us you consent 1o operaie on e

same and modity the above directions.

Sincerely yours,

For India Glycols Limited

/M?

-

(Dr. Ashutosh Goutar]/

General Manager (Environment & QC)

cc: Member Secretary CPCB

The in-Charge, PCI-1I| Division

LR

Corporate Office : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586, Fax . +91 33 22800957,
Works & Registered Office : A-1, Industrial Area, Bazpur Road, delupur 244713, Distl. Udham Singh ‘\Juq i (Uttaraktans
Phone : +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax : +91 9547 275315, 269535

CIN : L24111UR1883PLC0O08097
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ANNEXURE -
INDIA GLYCOLS LTD KASHIPUR
ETHANOL PLANT ALCOHOL PRODUCTION/WORKING DAYS
FROM OCTOBER, 2015 TO DECEMBER, 2014
s

S.NO MONTH i | PRODUCTION(KBL)/ TR

PRODUCTION(KBL)/MONTH | DpAYS

" DAY :

1 October, 15 7427.5849 | 239.599¢ L3
2 November, 15 | 7457.0432 2552348 RE ;
3 December, 15 | 7584.2112 2446520 T
4 Janvary, 16 |asa3.a107 171.9782 BT 3
5 February, 16 | 4445.4243 153.2905 (2%
6 March, 16 44252000 | 142.7484 E I
7 April 16 5452.3408 181,7448 30 _}
8 May, 16 | 6569.9728 [ 211.9344 T
9 June, 16 5954.3087 198.4770 30 !
10 July 18 5987.4421 1931433 31
11 August, 16 5192.8629 167.5117 31 | f
12 | September, 16 | 4277.3718 11425791 T30
13 Oclober, 16 | 5084.1911 164.0062 TEm .
14 November ,16 | 5115.8762 1705292 E
15 December, 16 | 5014.3954 1617547 131

Iy
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Annexure-IV
IGL letter dated 06.03.2020 to UEPPCR
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Fu, i
Worls & Registerzd Office 1 A1, Industrial Area, Bazpur Road, Kashipur - 24#71& Distl, Udhiam Sing i;N u; i {Hll W l[LIuii!l” IIIII
Tel. No.: +81 5347 269000 / 2695007 275320, +91 9411108202, Fax Na.: 801 5947 275318, 20
- Websile | www indiaglycols.com

Ref: UEPPCB/Compliance/2020/ ' Date: 06,038,200

To,

;[‘he Member Secretary,

[ttarnkhand Fpvironment Pratocting & Pallnting Cantral '!;« 1yl

F’““ﬂ MNepui 2 ead, Dalanwvals

if.)]},Hi{Al.)UN = 248001

Subject: NGT order dated  15.01.2020 and your iwe; No. UILP?CB/ H.O./8A/153-

247/2020/0402-1708 Dated 28.01.2020
‘ Reference: Our reply dated 08.02.2020

Sir,

Please refer to your above mentioned letter, and our, reply. In continuation to the suid
communication we are submitting the additional information regarding alcohol production, spent
wash generation and utilization through MEE and Incineration boiler from January 2016 o ;
December 2019. The said data is sufficiént to justify the compliance of various directions issued

by CPCB/ UEPCB regarding the ZLD and restriction of lagoon capacity..

We hope that the above clarification would meet your requirement. : ’,}

: With best rcgaréé,o
p Yours faithfully,

Yoo

for M/s INDIA GLYCOLS LIMITED

Dr. Ashutosh Gaatam
Head - Engi ronment «
m

£

CC: Regional Officer (UEPPCB), Chamnnda Complet, Ram Nagar Road, Kﬂshlpm,
Distriet U.S. Nagar, Uttarakhand

' CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - ?000?1 Phone : +91 33 22823586 Fax : +91 33 22823585
HEAD OFFICE : Plot No. 2-B, Sector -125, NOIDA-201304, Disit. Gautam Budh Nagar, Uttar Pradesh, Tel. ; +91 120 6860000, 3080100, 3090200
Fax: +81 120 3090111, 3080211 E-mall : iglho@indiaglycols.com
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A
M/s India Glycols Ltd. Kashipur (Ethanol Plant)
Aleohol Production, Spentwash Generation and Utilization [t
January, 2016 — December, 2016
S.No. Month -Alcohoi Average Per Spent Wash slop
Productionin | dayProduction | Generation/ Fed Generation/
KBL in KBL to Eva ;:'.'_orator Utilized in SLOP
‘ (m3) Boilers (MT).
1 .| Jen-ie 4643 .41 149,79 36U24 8Ly
2 | rebist.| | amsaz| © sa7v| s | 77oe
3 | Merts 4425.20 142.75 33185 7250
4 Apr-16 5452.34 181.74 43580 9607
. 5 May-16  6569.97 i 211.93 " 52828 11619
6 Jun-16 . 595431 198.48 46506 10270
7 Jul-16 5987.44 193.14 43516 9574
8 Aug-lé'— 5192.86 167.51 39309 8522
9 Sep-16 4277.37 142.58 33220 7087
10 Oct-16 5084.19 164.01 37897 8281
11 | Nov-16 5115.83 17053 | 39633 8522
" 12 | Dec-16 5014.40 161.75 37323 8207
: Total 62162.80 478057 104456
'3

1o
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M/s India Glycols Ltd. Kashipur (FEthanol Plant)
Alcohol Production, Spentwash Generation and Utilization ata

January, 2017 — December, 2017

3{’1’

63

SI.INO. Vonth Alcohol - | Average Per Spent \I.ﬁlashmw' | sLop G&!]’lél’;lti()”f
g Productionin | day Production | Generation/ Fed to Utilized in SLOP 5
KBL KBL Evaparator {m3) Boilers (V1) ;
L. Jan-ls 2168.38720 12047 1 . 182660 L:z‘.i:;;_.L'!
2 | reba7-| asseso0|  wsso|  aedoso | eseo |
"""""" 3| Mart 373347360 120.43 28299.0 7022.0 l '
4 Apr-17 2766.51130 92.22 21007.0 5241.0 _;
-j 5 Maif:;; | 349278356 112.67 26738.0 6242.0 !
6 | Juna7 3414.84140 113.83 | 26000.0 59580 |
7 Jul-17 4746.33600 153.11 36417.0 7801.0
8 Aug-17 4659.59550 150.31 35491.0 7712.0 :
9 Sep-17 471922500 157.31 35914.0 7665.0
10 |, Oct17 .| 423265610 136.54|  31686.0 7084.0
11 | Now17 509&17520 200.01 33304.0 8476.0
12 | Dec-17 3905.94250 126.00 30865.0 7446.0°
Total 47185.91 360292 o
'.’A
P =

g )5
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M/s India Glycols Ltd. Kashipur (Ethanol Plant)
Alcohol Production, Spentwash Generation and Utilization Dt

January, 2018 — December, 2018

| Alcchol | Averagé Per day

Spent Wash

I_ 'SLOPGeqeration)‘ ’

Month _
P_rcduction in {KBL) Generation/ Fad to Utilized n SLUP
{KBL) Evaparatar {m3) Boilers (MT)

Jan-18 4740.2432 152.91 38727 9297
Feb-18 : 4350.1581 156.79 135457 8524
Mar-18 4689.1100 | 151.26 37902 9141
Apr-18 3152.2965 121.24 | 25780 6207 !
May-18 4500.5218 145.18 35799 - 8813
Jun-18 4580.2269 | 152.67 | 36059 9018

Jul18 45614224 | 157.29 | 37022 8854
Aug-18 3527.0669 14108 26974 6891
Sep-18 3981.7886 159.27 32566 7847
Oct-18 5091.9226 164.26 41378 10001
Nov-18 5137.1452 171.24 40109 10015
Dec-18 5369.1938 173.20 43598 10473
Total 53721.096 431371 S5a1
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M/s India Glycols Ltd. Kashipur (Ethanol Planlt')
- Alcohol Production, Spentwash Generation and Utilization [ala
‘ January, 2019 — December, 2019

SNo. | Month | Alcohol Average Per Spent Wash sLop
Productionin | day Production | Generation/ Fed to Generation/
{KBL) {KBL) Evaporator {rp_3}_ Utilized in SLOP
" - Boilers {(MT)
1- | Jan19 4735.3786 152.75 | - 36901 9280 3
2 Feb-19 - 41284477 165.14 33491 8314
3 Mar-19 4712.8927 152.03 35933 oisg |
4 Apr-19 3533,0214 130.85 26997 6952
May«ié ' 6004.7110 1193.70 | 44656 12228
6 | Jun-1o 5432.5827 181.09 41432 10941
7 Jul-19 48989370 158.03 39713 9949
'8 Aug-19 5090.6108 164.21 38907 10136
9 Sep-19 41355994 147,70 31623 8366
10-| Oct-19 - 4705.6746 151.80 37711 9508
11 | Nov-18 4752.3474 158.41 36225 9675
12 Dac-19 38345774 ] 123.70 28262 ?7?9
| Total 55964.7807 i 1eas

ity
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‘M/s lndia Glycols Ltd. Kashipur (Ethano! Pkint)
Alcohol Production, Spentwash Generation and Utilizalion 1l
‘ January, 2016 — December, 2019

S.No. Year Alcohol Spent Wash SLOP Generation/

Production in Generation/ Fedto | Utilized in SLOP. j A8
o (kBL) ° Evaporator (m3) Boilers (MT) i
January 2016 | T
1 |~ December= |  62162.3013 478057 104456
2016 : :
January 2017 rLoE
2 | -December-| 47185.9134 360292 83258
: 2017 ’
y lanuary 2018 ; i .
: 3 | ~December-| 53721.0960 431371 : 105081
2018 o
| January 2019 '
4 | —December-| 55964.7867 432851 112633
| 2019 :
Total . 219034.6 1702571 i i , ;

NN

pe. -
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Annexure-V

The copy of the covering letters of all
the progress reports submitted to
CPCB regarding CPCB direction
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‘\f\!oms & Registared C}fhce- A-1, Industrial Area, Bazpur Road, Kashipur - 244713 Distt. Udham Smgh Nagar (Llltarakhand}

Tel. No.: +81 5947 288000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5347 2756315, 269535
Websile : mvwinci;agiycoia com

Reference: CPCB Reply/ 1GL-Disti./2019/

To,

The Chairman
Central Pollution Controt Board
Parivesh Bhawan, East Arjun Nagar,

L1

Shahdra Delhi

Reference: Your Letter No. EH90198/NGRaA[RG}/CPCB;’DistIllery/l{ZO‘lS -19 of dated March 12;
2019 recelved on dated March 26™ 2019, reg. Directions issued under Section 5of E[P}
Act, 1986 issued to M/s India Glycols Ltd. (Distillery Unit).

Dear Sir, ' : ;

In refererice of above said direction, we have submitted reply/action plan vide our Letter No. CPCB
Reply/IGL- -Dist./2019/901, Date April 2, 2019 Tt ' ;
foint wise progress isas—

- May 16%", 2018

‘."!\’

utlltzatlun of accumulated spent wash and
shall submit the® documentary evidence |-
when tha 1agoongets emptied.

FS. Points Progress .
No. : ; ' i
1. | The unit shall ytilize the spent wash stored in 7500 MT press mud has been: purchased /
* | isolated lagoons -in bsc«compostmg before procured ;

June 30, 2021 as per standard operating As per action plan; 6000 MT press mud used
pracedure and the action plan. .I to made 20 Nos windrows of size 2000x3.0%
i | 1.5mand on these 6000 m3 lagoon water (@
1:2) utilized from lsollated lagoon during

month of April, 2018.
2. | The unit shall dismantle the lagoon after We have already cammunicated through our

letter No. CPCB Reply /IGL — Disti,/2019/901,
dated Aprﬂ 2, 2019 regarding filling of lagoons

with fly ash and other blo-degradable solid
\wastes, latest status of filling with fly-ash Is
shown photographs annexed as Annexure - 1,
Till date i.e. 12.05.2019, approximately 20000,

| MT of fiy ash has been filled In lagoon.

uuul

m\vomfm@“““‘ r
W

HEAD OFFICE : Plot No. 2-B, Sector-126, NOIDA - 201304, Distt, GaulamBmﬂmNanh’Pndesh Tel : +81 12’63090100 &190200

CORPORATE OFFICE : 3A, Shakespears Sarani, Kolkata - mm}1 Phone : +91 33 22823586 Fax :  +91 33 22823685,

Fax : +81 120 3080111, 3090211, E-mail : igho@indiaglycols.com
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ve 1 A1, Industrial Area, Bazpur Road,-}(aahiphr - 244713 Distt. Udham Singh Nagar (Uttarakhand)
00/ 275320, +91 9411108202, Fax No.: +91 5847 275315, 269585 ;
Website www.indiaglycols.com ; :

Wthe & Reglistered Offi
Tel. No.: +81 5947 269000 / 2695

3. |[The unit shall submit the documentary |: | Documentary evidence of press mud

support for procurement of press mud, sell | | | procurement Is annexed as Afmgxgm»— Z

of compaost, compost quality an monthly However compost _quality report to be get

basis to CPCB. " | analyzed by approved fab & details of compost

: E T .| sale will be submitted after completion of

e . : oy cycle in the month of June, 2019, - 2

. 1 4, | The unit shall continue to achieve ZLD and | ! Dne‘lagoon within the plant premises is kept
Yo g shall restrict the impermeable storage of for storage of concentrated spent wash

: lagoon of spent wash to 07 days equivalent equivalent to 7 days (3920 m3).
as per the direction dated 7/12/2015 '
issued under section 18 (1) (b) of Water
(Prevention & Control “of pollution)Act,
1 1974, ! ey

; We would like to emphaéize that, India Glycols Ltd. Is an environmental conscious organization and
always keen to adopt guld_e!ines'f dire_ction_lfor improvement of environment. '

Thanking you ::; _
. Yours faithfully
2y for India Glycols L :
¥ '% "
(Dr. Ashutosh Gautam) 7 o
F Head of Department (Environment)’ 3 s . ,
} Enclosure: asapove -
) ; : ; s 5
b
;‘.
¢
¥ ‘
b -,
kg CORPORATE OFFICE : 3A, Shakdspeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22623585
#1AD OFFICE : PT;;E No. 2-B, Secior-126, NOIDA - 201304, Distt. Gautam Budh Nagar, Utter Pradesh, T8l : +91 120 3090100, 3090200
¢ Fax : +901 120 3090111, 3080211, E-mail : igho@indiaglyools.com
—ma Mo a AN EPRARAARY FYOYIN i
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INDIA GLYC @&s LIMITED siEie

Wlllkv & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 2447183,-Distt. Udham Singh Nagar (Uttarakhand)
ol No.: +91 5947 269000!269500!275320 +91 9411108202 Fax No.; +81 5947 275315, 26926
Website : www.ndfaglyccls comn

Reference: CPCB Reply / IGL — Disti. /2019
June 10, 2019

T{]} 1 - . . : i . : 3
The Chairman :
Central Pol!utlon Cnntrol Board

Parivesh Bhawan, East-Arjun Nagar
~ Shahdra, Delhi |

Reference:  Your Letter No: B — 190198 / NGRBA (RG) / CPCB / Distillery / 1/ 2018 = 19 of dated
. March 12, 2019 received on dated March 26"‘ 2019 reg. directions Issued under Ser:ticm
5 of Em!ironmentPratecﬁon Act, 1986 to M/s Indla Glyco!s Ltd. >

Dear Sir,

In reference of above said i:iire_cj:loﬁ, we are submitting Monthly Progress for Month of May, 2019
however Monthly Progress for Month of April, 2019 has already been submitted vides our Letter No:
GPCB Reply / IGL ~ Disti. / 2019 of dated May 10, 2019 received on dated 17 May, 2013. ' F

Point wise Progre_ss for Month of May, 2019 is as -

S. | Points - -y : Progress'“ ; z :

il ,' y : : 5

| 1. | The unit shaii utilize the spent wash stored in | : 750{! MT press mud has been purchased i

' q ¥ ‘| isolated Iagopns in bio-composting pefore June procured -_‘ i '
i 30, 2021 as per Standard Operatmg Prnr:edure ] -

and the acticn plan, . Tl As per action p!an, 5000 MT press mugd has be@n

: used for.madé 20 numbers windrows of size 200x |

3x1, 5 m and on these 12000 m3 lagoon water |

(@ 1.2] utillzed from isolated lagoon during cycle

| started from 1.+4 - 21}19 & completed ond-6-.|

2019, onwards G- 6 — 2019 windrows are belng :

collected / stored for maturation & stabilization

of nutrients naturalh,r i

£ Detaiills of'cw:le repo'rt annexed as\-&nrieaiu'ré -1,

——

.

' CQRPORATE QFHCE - 3A, Shakespeare Saradi, Koﬂtata 700071, Phone :  +91 3322823585 Fax: +41 33 22823535

1EJ\D OFFICE : PIO{NO 2:B, Sectar 126, NOIDA-201304; Distt. Gautam Budh Nagar, Uttaf Pmm Tel, : +81 120 3080100, 3090200 B&G{H.XJU :

Fax +41 120 3090‘!11 3090211 E-mall : sgiho@lndtaglyodscum

e s i A
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W{:rks 8 Registared Office : A-1, lndns{na!Ama, Bazpur Road, Kash

@

INDIA @sl“ff“@ LS LIMITED

F
in K6

1,_¢'1-=tm,
f

\M;gd

HERLE phimt

Tel, No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.; +91 5947 2?53?5 269535
Website : www. mdiaglycois com

ipur - 244713, Distt. Udham Singh Nagar (Uttarakhand)

E33 tanny; thpgan 1804 4
I'Bt? 2200 | i"fkll:, L by
.,

restrict the Impermeable storage of lagoon of .

spent wash to 07 days equivalent as per the

direction dated 7/12/2015 issued unider Section |,

18 (1) (b) of ‘Water {Prevenfion & Contrpl .of
Po!lutlan}Act 1974, | ol

storage of cancentrated spent wash equ;vaient to
-7 days {3920m3} .

S. | Points Progress 0
No . ; [
2. | The unit shall dismantle the lagoon after | : | Already communicated vide our earlier letters| -
utilization of accumulated spent wash-and shall reg. filling of lagoons with fly ash and other bio- | =
submit the documentary ewdrzn::e when £agocn degradable solld wastes, latest status of filling as{.—
gets emptied. . '  anpexed as Annexure~2, RIS <
3. | The unit shall submzt the dncumentar\; support Documentary evidence of following annexed as —
{ for procuremient df press mud, sel[ of compost, *  Press mud procurement Annexure - 3. °
‘| compost quality on monthly basisto CPCB. * Compost Quality Apnexure ~4,
: '—""_-_H:'iﬁéf Pﬁm—p"—t‘e’"ﬁ_'lmnnexm'? T
4, | The umt sha!! mntsnue to achxeve ZLD and shall One lagoon within the plant premises is kept for

We would lilke to emphasuze that M}‘s India Glycols Ltd is an environmental conscious orgamzatmn and
a!ways keen to adopt gwdeﬁnes / direction for. Imprcvemerzt of emrironment '

Than?klngyou o

Yt}ilrsfaithquly 5y

. for India Glycols Ltd.

Dr., Ashu

l-le:ad £nvirmment

_ Enclosure: asabove: ., "~

¢« -

..,!4!'1:

b

L

. QORPORATE OFF!CE 3A, Sh&k%pea'essmnl Kolkata 700071, Phone ; +91 3 225235&5 Fax: +91 3322823585
1EAD OF&E Plot No. 2-B, Secfar 128, NOIDA-20|304 MG&u!am Budh NagaI.L Uttar Pradesh, Tel.: +91 120 3(190‘209 3090203 688000{1
st +01.120:3090111, 3090211 E-mail : Iglha@lndiaglyodsm B )
o CIN -1 24411LIR19A3PI Conana7
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INDIA GLYCOLS UMITED . b~y

Works & Rééisi'erad Offica : A-1, ln;dustrial Area, Bazpur Road, Kashipur - 244713 Distt. Udham Singh Nagar (Uttarakhand)
Cete Tel No.: +81 5847 269000 / 269500 / 276320, +91 9411108202, Fax No.: +91 5047 275315, 269535
SEFET o Websile : www.indiaglycols.com

Reference: CPCB Reply / IGL ~ Disti, / 2019
2 July 6™, 2019
To -
The Chairman b % 5 . ' i -
Central Poltution Control Board
Parivesh Bhawan, East Arjun Nagar
- Shahdra, Delhi - = ~

Y

{i. Reference: . Your letter No. B — 190198 / NGRBA (RG) / CPCB / Distlllery / 1 / 2018 - 19 of ddted
i March 12" 2019 received on-dated March 26", 2019 reg. directions issued under
Sectlon 5 of Environment Protection Act, 1986 to M/s India Glycols Ltd. =

Dear Sir,

In reference of above said direction, we are s&bmi(ting Monthly Progress and point wise reply is as -

&.No, | Points 3 215 1 Progress\
1 The unit sﬁa[l utilize the spent wash | : | Total 7500.00 MT press-mud was  procured, f
stored In lIsolated " lagoons in bio- evidence for purchase were submitted with our

composting before June 30, 2021 as per earlier progress reports submitted in May and
Standard Operating Procedure and the June 2019. -
action plan. ; N vk j
In I** cycle approximately 6000.00 Mt press-mud
| was used to consume approximately 12000 m3
/ e of lagoon water from isolated storage lagoons
&IPI‘-- ! Coesit iz grd| | remaining 1500 M Press mud stored In press
uRae v, § &G A, fiech-a2 | - |:mud storage are¥ will be utilized In next

~compost cycle after rainy season
19 Jut 2019 lg“ I e

I* composting cycle has been completed on 4‘_"
|| June 2019. Ready compost / press mud has |

e ,golhxtion Control Bos rd- been stored at specified area under _poivthene

e

Pacivesh Bivan, East Arjun Nagar, Biefhi=32 GEty, ! :
4 ' | Next cycle fqi.compostlrig will be started after
rainy Season i.e. after September 2018.
2 | The unit shall dismantle the lagoon after | : | Filliﬁg of lagoons in under progress with fly ash,

utilization of accumulated spent wash 35250 MT fiy ash has been dumped in lagoon
and shall submit the documentary | | till30™ June 2019, TE5 7 )

oy evidence when lagoon gets emptied. - . sk B .

CORPORATE OFFICE : 3A, Shakespealje Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax ; +91 33 22823585 :
AD OFFICE : Plot No. 2-B, Sector -126, NOIDA-201 304, Dislt. Gautam Budh Nagar, Uttar Pradesh, Tel, : +51 120 3090100, 3090200, 6860000
: Fax: +91 120 3090111, 3080211 E-mail : igho@indiaglycols.com '
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INDIA GLYCOLS LIMITED i

Works & Reglstered Offica : A-1, Industrial Area, Bazpur Road, Kashipur - 244713 Distt. Udham Singh Magar {Utta:akhand)
Tel No. +91 5947 239000 / 268500/ 276320, +81 9411108202, Fax No.: +01 5947 275315, 280535
; Websila : www. indlaglycols com.

3

'3, e fhe unit shall submit the documentary | : | Already Submitted with earlier replies.
' support for procurement of press mud, Copy attached as Annexure - 1.
sell of compost, compost quality on e

_| monthly basis to CPCB, ; W .
4, ‘| The unit shall continue to achleve ZLD | : | ZLD Is being achieved through Evaporation and

and shall restrict the impermeable Incineration.
storage of lagoan of spent wash to 07 .
days equivalent as per the direction
dated 7/12/2015 issued under Section 18
(1} (b) of Water (Prevention & Control of
pollution) Act, 1974,

We would iike to emphasize that, M/s india Glycols Ltd, is ;ﬁ_ém‘.rironmental conscious Drgaaizatfon and
" always keen to adopt guidelines / directions forimprovement of environment. R
Thanking you
Yours faithfully

for India leﬁots Ltd, - el % 3 .
Dr, Ashutosh Gautam : ' iy
Head - Environment

Enclosure: As above

to

-
Ife

'

CORPORATE OFFICE ; 3A, Shakespa&n'u Sarani, Kolkata - 700071, Phone : +81 33 22623586 Fax : +31 33 22823585
{EAD f}FFiCE Piot No. 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nager, Uttar Pradesh, Tel. : +91 120 3090100 3080200, 6860000
Fax:+91 120 3090111, 3090211 E-mail ; igho@indiaglycols.com

ik s | 944441 IR4CAADE AONONOTY
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Works & Registered Offica : A-1, 1ndushial Area, Bazpur Road, !(ash[pur - 244713 Distl, Udham Smgh Nﬂgell' (Ultaraikhaml)
Tel. Na.; +91 5947 269000/ 269500 / 275320, +91 9411100202, Fax No,: 91 5947 275315, 260535
Wabsite ; www.indiaglycols.com

Reference: CPCB Reply / IGL - Disti. / 2019

August 8" 2019
To,

The Chairman X
Central Pollution Control Baard

Parivesh Bhawan, East Arjun Nagai' ,
Shahdra, Délhi

Reference: Your Letter No: B - 190198 / NGRBA (RG) / CPCB / Distiliery! 1/2018 - 19 dated March
12, 2019 receivéd on March 26", 2019 reg. directionis issued under Sectmn 5 'of ¢
Envlrenment ‘Protection Act, 1986 to M/s India Glycols Ltd,

Dear Sir,

In referente to the abave:sald direction, we are submitting Monthly Progress & point wise reply is as -

S. | Points i i | Progress e 7 _]F
g ; :

1. | The unit shall utlllze the spent wash stored in 7500 MT 'press mud was procured, evidence for
isolated lagoons In bio-composting befere June purchase were submitted with aur - earlier

30, 2021 as per Standard Dperatm,g Procedure progress reports during May, June & July 2019, ;J'
and the action plan. e : :

In 1* eycle approximately 6000.00 MT Pre's; Mud
ok i ' ' was used to consume approximately 12000 m? of
lagoon water, from isolated storage lagucuf
remaining 15&0 MT press mud stored in m‘eis
mud storage area will be utilized in next com post
cycle after rainy season.

Details of Press mud prqcuremehdﬁfl’luent :
utilization and ready compost have already been
submitted with our reply dated 04.07.2019. -

Ist compasting cycle has completed on 4" June
2019. Ready.compost / press mud _has been

-,
1

CORPORATE OFFI|CE : 3A, Shakespeare Sarani, Kolkala - 700071, Phone : +91 33 22823586 Fa\' X
HEAD OFFIGE : Piot No. 3-8, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tal. : +91 }R0°3
Fax : +81 120 3080411, 3000211 E-mail : igho@indiaglycols.com
SIN rL24111UR1983PLC0080ST7
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Wcuks & Reglsterad Qfﬁna A-1; Induginal Ama‘ Bazpur Road, Kashipur - 244713 Disll, Udham Singh Nagar (Uttarnkhano)
Tel, No.: #4971 5947 289009 26550077 275320, +91 8411108202, Fax No.: +91 5947 275315, 268535
Webslte : waw! ‘indiaglycols.com

S. | Points ] ¢ | Progress

2. | The unit shall dismantle the lagoon after | : [ Filling of lagoons In under progress with 47905

utilization of accumuiated spent wash and shall MT fly ash which bas been dumped in lagoon tilf

submit the documentary evidence when lagoon 31.07.2019,

" gets émpt’ied:- Shnt Photograph of ash f:lhng status s as per Annexure

- =2

3. | The unlt shall submit the dn:umentary support : | Already submitted wath earlier cor compllaﬁce letter

for procurginent of press mud, sell-of compost, dated 04.07. 2019

compost.quality on monthly basls to. CPCB, :

4. | The unit shall continue:to-achieve ZLD and shall | : | ZLD is bsing achleved through Evaporation and
restrict the Impermeable storage of lagoon of Incineration,

spent wash 10° 07 days equivalent as per the | |

" direction dated 771272015 Issued under Section

18 (1) (h) of Water [Prevention & Control of |

Pollutcmj Act, 1974,

We would like to err}pha;sEze that, M/s India Glycols Ltd. is an environmental conscious organization and F
always keen to adopt guidelines / direction for improvement of environment.

Thanking you

Yours faithfully : Gl ; ! ; %
for indla Glycols id. © ;

WA

(B3r. Ashutosh Gatitapd) ’ i
‘Head - Environment i &

Enclosure: s above

66 I ~

+ The Member Secretary, Uttarakhand Environment Protection Pollution Contral Board, Goura
Devi Bha.wfan, 46 B, IT Park, Sahastradhara Road, Dehradun -248{}0L Uttarakhnad

“u Regional Officer, %Jt!arakhand Environ ment Protectlon Pollutlon Contmi Board Reglonal Of fir:e, ;
' Kashipur— 244713 |

GQR.PURATE OFFIGE : 3A,; Shakespeare Saram. Koﬁiata 700071, Phcrse +91 33 22823586 Fax: +91 33 228‘23585
HEAD OFFICE ; Plot No. 2:B, Sestor -126, NOJDA-201304, Distt, Gautam Budh Nagar, tttar Pradesh, Tel.: +81 120 3050100 3080200, 6860000
Fax T #91 120 3080111, 3000211 E-mall : iglo@indiaglycols.com .
CIN : L24111UR1983PLCO080S7 . e
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INDIA GLYCOLS LIMITED P

Wenles & Reglstered Gifice : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Dislt. Udham Slngh Nagar (Uttaralchand)

Tal. No.: +81 5947 259000!269503!275320 +91 9411108202, Fax No.: +91 5947 275315, 269535
Webasite : wwwlndiaglycois com

Reference: CPCB Reply / IGL ~ Disti. / 2019 ;
 Date: September 4", 2019
To, :
The Chalrman 2
Central Pollution Contral Board :
Parlvesh Bahwan, East Arjun Nagar
Shahdra, Delhi
Reference: = Your letter No: B~ 190198 / NGRBA (RG) / CPCB / Distillery /1 /201819 dated March
: 12, 2019 received on March 26", 2019 reg. directions Issued under Section 5 of
Environment Protection Act, 1986 to M/s India Glycols Ltd.

Dear Sir,

In reference to the above said direction, we are submitting Monthly Progress & point wise Teply isas~

Sl | Points | ¢ | Progress
No. - .

1. | Thé unit shall utilize the spent wash stored in | : | In Ist cycle which has completed In June,_2019' f
isolated lagoons in bio-composting before approximately 6000.0 MT Press Mud was used
June 30, 2021 as per Standards Operating to consume approximately 12000 m3 of lagoon
Procedure and the action plan. water from isolated Jagoon from 1.4.2018 to
15,6.2019. Details were already submitted with !
our earlier progress reports. . ,;{
| No blo-composting onwards 16-6-2019 to till '
Sept. 2019 due torains.

2. | The unit ‘shall dismantle the lagoon after | | Filling of lagoohs in under prograss'&l'54,300j

utilization of accumulated spent wash and MT fly ash has been dumped in lagoon till.
shall submit the documentary evidence when 31.08.2019, - % :
lagoon gets emptied. : i

3. | The unit.shall submit the documentary | : | Already submitted with earlier compliances.
suppogt for procugement of press mud, sell ; :
of compost, con%ost guality on monthly

basis to CPCB, : < e
4. | The unit shall cantinue to achieve ZLD and | ¢ | ZLD is being achleved through Evaporation &
shall restrict the impermeable storage of Incineration.
lagoon of spent wash to 07 days equivalent - o Dty wgwor fREEe e
as per the direction dated 7/12/2015 issued | - | ot e, O AT TR
under Section 18 (1) (b) of Water (Prevention ' ' :
& Control of Pollution) Act, 1974. : g e DR
. E R T A L q
- “entral Boation Control &oard
CORPORATE OFFICF.. 3A, Shakespeare Sarani, Kn&ala 700071, Phone : +91 3322823333‘3’@"@ BS

IEAD OFFICE : Plot No. 248, Sector 126, NOIDA-201304, Distt. Gautam Budh Nagat, Utiar Pradesh, Tel.: 491 120 3090100, 3080200, 6860000

Fax : +81 120 3000111, 3080211 E-mail : iglho@indiaglycols.com

I 1 944441 IDAORITH AANONOT
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INDIA GLYCOLS LIMITED i
Worli: & Reglsterod Office : A1, Indusirlal Area, Bazpur Road, Kashlpur - 244713, Distt. Udham Singh Nagar (Uttaralhancl)

Tel. No.; +91 5847 269000 / 289500 / 275320, +91 9411108202, Fux No.: +91 5947 275318, 269535
Website : www.indiaglycols.com

o We would er to em phasiza that, M/s India Glycals Ltd. Is an environmental consclous organization and
Always keen to adopt guidelines / direction fori improvement of environment,

Thanking you

Yours faithfully
for India Glycols Ltd,

Dr. A%

HOD — Environment
@uz,?

e
e The Member Secretary, Uttarakhand Fnvironment Protection & Pollution Cpntré! Board, Goura - -

Devi Paryavaran Bhawan, 46 B, IT Park, Sahlastradhara' Road, Dehradun — 248001, Uttarakhand

# Regional Officer, Uttarakhand Environment Protection & Pollution Control Board, Regional f

. Dffice, Kashipur - 244713

-
Yely
L

; CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22823585
Ill 'AD GFFICE : Plot No. 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagaf Uttar Pradesh, Tel. : +91 120 3080100, 3090200, 6860000
i Fax:+81 120 Smiii &)902‘!1 E-maii : iglho@indiaglycols.com :

e P
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INDIA GLYCOLS LiMiTED pr

Wil & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar {I.It!arakhan‘d)
Tel. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5947 275315, 269535
Webslte : www.indiaglycols.com

loference: CPCB Reply / IGL — Disti. / 2019
Date: October 09", 2019

o,

rhe Chairman

Central Pollution Control Board

Parivesh Bahwan, East Arjun Nagar

Shahdra, Dalhi_ e

Reference: " Your letter No: B — 190198 / NGREA (RG) / CPCB / Distiliery / 1 / 2018 ~ 19 dated March
12, 2019 received on March 26", 2019 reg directions issued under Section 5 of
Environment Protection Act, 1986 to M/s India Glycols Ltd.

Dear Sir, _

In reference to the above said direction, we are submitting Monthly Progress & point wise reply is as ~

sl. | Points “+ | | Progress - 1

No. : r ; : i . ) F
1. | The unit shall utilize the spent wash stored in | : | No composting In month of September, 2019
isolated lagoons in bio-composting before due to rains. :

‘June. 30, 2021 as per Standards Operating As per plan 2nd cycle of composting will start
Procedure and the action plan, from 1* October, 2019.

NN

2. | The unit shall dismantle the lagoon after | : | Filling of lagoons is in under progress about
: utilization of accumulated spent wash and | | 60,133 MT fly ash has been dumped in lagoon
L s shall submit the documentary evidence when til 30.09.2019..

lagoon gets emptied. : i : b

3. |The unit shall submit the dccumentarv -+ | Already submitted with earlier compliances.
support for procurement of press mud, sell : y
of compost, compost quatity on monthly
; basis to CPCB.

4. | The unit shall continue to achieve ZLD and | : | ZLD Is being achieved through Evaporaﬂun &
shall Festrict thé!mpermeable storage of incineration.

lagoon of spent wash to 07 days equivalent .

F

as per the direction dated 7/12/2015 issued s fa' ST :
under Section 18 (1) {b) of Water (Prevention g [ ey g o, itr-i
& Control of Pollution) Act, 1974, 3 . kﬁ

19 oct z@w\’\& .

Central Poution Control Board
“yesh havan; East Arjun Neger, Ue“‘_ﬂ :

CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586 Fax : +91 33 22823585 -
, HEAD OFFICE : Piot No. 2:B, Sector -126, NOIDA-201304, Distt, Gautam Budh Nagar, Uttar Pradesh, Tel, : +91 120 6880000, 3080100, 3080200
Fax : +91 120 3090111, 3090211 E-mail : igho@indiaglycols.com .
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Wnrlf.s& Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Dfstt Udham Singh Nagar {Uttarakhand)
Tel. No.: +91 5847 268000 / 269500 / 275320, +91 9411108202, Fax Np.: +91 594? 275315, 260535
Website : www.indiaglycols.com

We would like to emphasize that, M/s India Glycols Ltd. s an environmental conscious orgamzatlon and
always keen to adnpt susdehnes / direction for ]mprcwement of environment,

Thanking you

Yours faithfully

HOD ~ Environment

cc:
¢ The Member Secretary, Uttarakhénd Environment Protection & Pollution Contro| Board, Goura

' Devi Paryavaran Bhawan, 46 B, IT Park, Sahastradhara Road, Dehradun — 248001, Uttarakhand

° Regional Dfﬁcer, Uttarakhand Envimnment Protection & Poii:mon Control Bnard Reglonal i f

* Office, Kashlpur 244713

-
L

GORPORATE OFFICE : 3& Shakespeare Saran! Kolkata~- 700071, Phone : +91 33 22823586 Fax : +91 3322823585

HEAD OFFICE : Piot No, 2-B, Sector -128, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel, : +81 1 20 6860000 3690100 3080200

Fax: +81 120 3090111, 369021‘1 E-mall ; iglho@indiaglycols.com
+ CIN‘iL24111UR1983PLCO0G0S7 . - -
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W: ks & Reglstered Office ! A-1, Industrial Area, Bazpur Road, Kashipur - 244713 Distt. Udham Slngh Nagar (Uttarakhand)
Tel. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5947 275315, 260535
Website': www.indiaglycols.com

Reference: CPCB Reply/ IGL-Disti./2019/

To,

The Chairman
Central Pollution Control Board .
Parivesh Bhawan, East Arjun Nagar,

Shahdara, Delhi

Reference:, - Your ‘Letter No. B-190198/NGRBA(RG)/CPCB/Distillery/1/2018-19 of dated March 12,

" Novernber 05, 2019

2019 received on dated March 26", 2019, reg. Directions issued under Section 5 of

. ; Environment Protection Act, 1986 to M/s India Glycols Ltd.
Str, 3
in reference to the above said direction, we are submitting monthly progress & Polnt wise rephr as given
below — =)
S. | Points - ngress
No, 15 § )
1. | The unit shall utilize the spent wash stared in | : | 2™ Cycle of compos‘nng has been started In
isolated’ lagoons in - bio-composting before the month of October, 2019. As per action
June 30, 2021 as per standard operatmg' | plan, 20 No. windrows are‘fcrmed with 6000 |
procedure and the action plan.” MT Press Mud by whiEh 6000m* lagoon water
SE—— B has been- utilized ~up to 31.10.2019.
after v, o e, fReafl-a0 -Photocopy ' of Loghook containing windrows
; E detalls Is annexed herewith as Annexure-1. [n
q7 W 2010- | total 18000m* of lagoon water was utilized |
: 'f I R, . : through hie-cqmpostlng as per the directions,
M The. unit shall dismantle the lagoon after | FlllIn‘g of lagogns is under progress, with fly |
Centm! ficaticol Bof-accumulated spent wash and .| ash. Photograph showing the progress ‘of
e il egibinit - the documentary evidence .-Iaguon ﬁnng is attached as Annexure-2
when the kgoon gets emptied. ;
- The untt sha!l .submit . the documentary' : -‘Photocopv of !ogbook contalnlng details. of !
_ suppqrt for pmcurement cf press mud, sell [ 'press—mud pmmrementfutiiizatiun. w!mlrom ; sy
| of mmpi;st, coﬂ':past qaallty on: montizh; " |.and lagaon water uti!izetion with compostsale Fpst
'L | basis: 0 CPCB. o8 - ~ | | areannexed asAnnexureé1&3." S e
4, The unit ,shail continue to achleve ZLD end ;| ZLD is belng achwed through Evaporatlan &

| as per the directlun dated 7/12/2015 Issued
! of Water, .
: {Prevention & Coniml of pollutlon}Act 1574,

| shall restnct the impe{meable storage of |

!agnon of spent wash to 07 days equivalent

under - sectmn 18" [1) {h]

_Incinemﬁen‘ The tonstmction of: MS Tank

equwafent to 07 Davs slmege capacstv ie.

‘_ 3920m3 for Concentrated Spent’ Wash Is under’
progress, axpected Completlon date by 15"'

g -Nw‘ember.m ESiae

BORPMATEDFFN:E M.%amwmw Koﬁ;ata 700071, Fhona ; +31 3322mf-'w( +913322823585 |
HEAD GFHCE Plot No. 2-B 886191‘-126. NOIDA - 201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel : +91 120 3080100, 3090200

. Eav * 401 190 00494 AA0NDAA £ ucnll + Yule /BRI dhuints Sohe — o e
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HN@M GLYCOLS LIMITED Wl it g

A wee0; 150 Ngte

L & Registered Office : A-1, industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh !
1 x{, Singh Nagar {Ultarakhan|
i Witk . Tel. No.: +81 5947 269000 / 269500 / 275320, +91 9411108202, Fax No +81 5847 275315, 2695(§5 ] i
§ Website : www, Indiaglycols.com 3

M.Ns Iwomd ike to emphasize that, M/s India Glycols Ltd. is an environmental conscious
/rganiza’don- and always keen to adopt guidelines / direction for improvement of environment.

/T hanking you

ours faithfully.
(ﬂ‘m‘ indla Glycols Ltd. .

Vo

Dr. Ashutosti Gautam
HOD - Environment

; ' €W§*§ 3{,,»;-
o Co— e

The Member Secratary, Utiaraldaand Erwsronment Protecﬁon & Pol!uhon Controi Board,
Goura Dew Paryavamn Bhawan 46 B IT Park. Sahasiradhara Road, Dehradtm P
248001, Uttarakhand - - 3 L R ; ¢

o Regional Officer, Uttarakhand Environment Protectson & Pollution Control Board, :
Regional Office, Kashipur 244713 gm0 i . g

2

GORPURME OFFPCE 3A, Shmpeﬂra 8aran§, Knlmta 700‘071 the : 491 33 22823588 Fax 48133 22323585

E ! Plot No. 2-B, Saclqr <126, NOIbA-ZNSN Diﬁﬁ. Gwzam Budeagaf Uﬁarf’radesh Tel. : +B1 12038@050 3690100 3096290
: Fav + 401 190 20044 3000911 E.mail * lnthn@indlankente rnm
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, HEAD OFFICE : Homo 2-8, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pimahm &mmwaeow 3090100, 3090200
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SUCOLS D

Winl: & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar {Uttarakhanc)
Tel. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.: +81 5847 275315, 269535

Website : www.indiaglycols.com

Refersnce: CPCB Reply / IGL ~ Disti. / 2019

Tg,

The Chairman
Central Pollution Control Board
Parivesh Bahwan, East Arjun Nagar

Shahdra, Delhi

" Your letter No: B —

Date: December 07, 2018

Reference: 190188 / NGRBA (RG) / CPCB / Distillery / 1 { 2018 — 19
“ _  dated March 12, 2019 received on March 26", 2018 reg. directions issued under
{ Section 5 of Environment Protection Act, 1986 to M/s India Glycols Ltd.
Dear Sir,
In reference to the above said drrectlon we are submlttmg Monthly Progress & point wise reply
isas—
Sl. | Points | Progress
No. :
1. | The unit shall utilize the spent wash 2™ cycle of composting has started in the
stored in isolated lagoons in hio- month of October, 2019. As per action plan
composting before June 30, 2021 as per 20 No. windrows formed with 6000 MT
Standards Operating Procedure and the Press Mud which consumed 12000 m3
action plan. | |lagoon water up to 30 - 11- 2018,
Photocopy of logbook cantaining windrows
details is annexed herewith as Annexure —
1.

( 2. | The unit shall dismantle the lagoon after Filling of lagoons is in under progress.
utilization of accumulated spent wash S ‘
and shall submit the documentary : ; »
evidence when lagoon gets emptied. |

3. | The.unit shall submit the documentary Photocopy of logbook containing details of
support for procurement of press mud, press mud, windrows & date wise lagoon
sell of compost, compost quality on | |water utilization is annexed as Annexure —
monthly basis to CPCB. s .

¢ x Compost quality report is as per Annexure
: : s

4. | The unit shall continue to achieve ZLD ZLD is being achieved through Evaporatton
and shall restrict the impermeable & Inciperation. ]
storage of lagoon of spent wash to 07
days equivalent as per the direction
dated 7/12/2015 issued under Section 18 m*ﬁ’“ ﬁﬁ“f o
(1) (b of Water (Prevention & Control of e, o o P
Pollution) Act, 1974.

+ 0 DEC ?G‘W
CORPORATE OFFICE : 3A, Shakespeare Saranl, Kolkata - 700071, Phone | +65T2 b OFdicaR2e823585

Fax ; +91 120 3090111, 3080211 E-mall : Iglhn@lndaglymlsmm
CIN : L241141)R4083PI NnNnana?
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INDIA @LYCOLS LIVITED [

T b

Waorks; 8 Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt, Udham Singh Nagar (Utiarakhand)

Tel. No.: +91 5947 269000 / 269500 / 275320, +91 94111 08202, Fax No.: +91 5947 275315, 269535
i Website : www.indiaglycols.com y

We would fike to emphasize that, M/s india Glycols Ltd, is an environmental conscious
organization and always keen to adopt guidelines / direction for improvement of environment,

Thanking you
Yeurs faithfully
for India Glycols Ltd.

Dr. Ashutosh Gautam
HOD — Environment
CC:
-I The Member Secretary, Uﬁarakhanq Environment Protection & Pollution Control Board,
Goura Dévj. Paryavaran Bhawan, 46 B, T Park. Sahastradhara Road, " Dehradun -
248001, Uttarakhand . | | - F

. * Regional Officer, Uttarakhand Environment Protection & Pollution Control Board,

Regional Office, Kashipur - 244713 ' : : 3

-
Iy

o

CORPORATE OFFICE : 3A, Shakespeare Saran, Kolkata - 700071, Phone ; +01 33 22823586 Fax : +01 33 22623535

. HEAD OFFICE : Plot No. 2-B, Sactor ~126, NOIDA-201 304, Distt. Gautam Budh Negar, Uttar Pradesh, Tel. : +91 120 6860000, 308010_0, 3080200
i .

Fax : +91 120 3090111, 3080211 E-mail : igho@indiaglycols.com
CIN : L24111UR19R3PI CANANGT
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INDIA GLIYCOLS UMITED | 'F8SG 22000, BB

A-1, Industrial Area, Bazpur Road, Kashipur — 244713, Distt. Udham Singh Nagar (Uttarakhand) .
Phone +91, 594? 269000 / 269500/ 275320, 491 9411108202, Fa; +91 5947' 275315 269535
; Webslta wwrndlaglymlsm 7 St :

Reremnpe;.cPcB‘Réﬁry-'r IGL=BME 00, .o L e R R N
o i e R © "~ Date: January 7th, 2020

The Chajrman . .0+ . Wt e U

Cehtral Pollution: Contml Boand L e

Parivesh Bahiwan; EastArjun Nagér- 1

Shahdra, Delha." :

-'Referem:_:ef vour"iener No: B & 190193 2 NGRBA (RG)?CPCB b Dls!lllery} 1-;‘2013 19 o

_z “dated March 12, 2019 received on March 26", 2019 reg. directions lssuad under -
ok Sectlon 5 of Enwrmmem Pro%ectlon Act 19&10 M/s Indaa {‘slyools Ltd

Dear Slr,

X ln raference 1q tha above sald diract:on, we are submithhg Monthly Prograss & point wise repty
isas— _'-j _ il : : ;

{ 18

Sl Peln!s O e lig e 'Progress
No. % : e
11, [Te unlt shall uiilize, the. spent v 3 oycle of uompostmg has started In the |
|'stored .in. -isolated lagoons . in bio- | .| month of December, 2019. As. per acion
: "composﬁng before June 30; 2021 as per | - | plan 20 No. windrows formed with 6000 MT
Standards Opemting ?mcedure ‘and the, Press Mud which consumed 6000 m3
actionplan s . - 1 lagocn water up to 31 .- 12 - 2018,
| A fo e, : - ~-1| .| Photocopy. of logbook containing windrows | -
;,' datails isannemdhemvdmasAnnuure-
2. | The. unit staati dlsmamie the Iagmn aﬁer = Filhng of iagoons Is In under pmgmss
| utilization . of accumulated spent wash | . ,
.|and shall - submit the " documentary |-
eviderice when lagoon gets emplied. SR S Ak ATl
3. | The unit shail submit the documentary | : | Photocopy of logbook containing detalls of
support ‘for procurement of press mud, | | press mud, windrows & date wise lagoon |-
sell of compost, ‘¢ompost quaflty on | - | water uﬂl‘izatlon is annexed as Annexure ~ |
monﬁiybaals toﬁPCB e e : ;

zi.- The Lmit shall conhnue 1o ad'lievv'e ZLD | = ZLD is being achieved thmugh Evaporaﬁcn
and shall restrict the  impermeable & Inclnerahon -
- |'storage. of lagdon of spent wash to. 07 |

"|'days equivalent as per the. direction 2% : m" i
dated 7/12/2015 issued under Section 18/ | ¥ ,ag w{“‘* “gﬁ:"!
(1) (b) of Water (Prevertion & Controf of | |. = - T, 1R |
Ponunom_ct 1974 - : (W
: : - {]q 35 f Z*J?!J

mh‘ai Pulson Cortial Ban-
G Mo, “'a"‘“‘ n b

HEABOFFICE Plot No. 2—3. Sﬂclor 126, NOIDA- 201304, Distt: GmtamButhagar Uttar Pradesh (Tel: :+91 120 3090100 3080200,
" Fax:+91120 3080111, 3090211, E-mall: iolho@indiaaiveols.com '
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INDIA SLYCOLS LIMITED Fs8c soo00. |EIRR|
A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Disyl. Udham Singh Nagar (Uttarakhand)

- “Phone : +91 5947 2680004 269500 / 275320, +01 9411108202, Fax : +91 5947 275318, 269535 -
{ : © Websile: www.indiaglycols.com . - ’

We .would like to'emphasize that, Mfs India. Glycols' Lid: is an ‘.én&irarirﬁaﬁtai cans::ipus'.
organization and always keeri to adopt guidelines / direction for improvement of environment.

Thanking you =it : % : |
Yours faithfuﬂy" SR T

for India Glycols Ltd; - ~ . - -

Or. AshistostyGaitam < -l 0 o W pl ST =30
HOD —Environment - e Sl e e L

[¢+ f q i . ; ’ . e ? ‘
‘% »@. The Member Secretary, Uttarakhand Envirsnment Protection & Pollutiorr €ontrol. Board, 5 )

Goura .Devi, Paryavaran Bhawari.-’ 468, IT Park Sabast{aq{a.ara"lﬁga‘q;:pgrjmdun =i
248001, Uttarakhand *~*~ A e et ) ‘/

s Reglonal. Officer, Uﬁamkﬁa{a&','-ﬁhvifonme’m_ Protection-.-& Pollution Control. Board, - i

- Reglonal Office, Kas_hlpur»ﬁ#‘lfls by I S ALl BT LSS S }
‘ SN
{_

HEAD OFFICE : Plot No. 2.8, Sector- 126, NOIDA- 201304, Dist, Gautam Budh Nager, Uttar Pradesh Tei :+91 120 3080100, 3090200,
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Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distl. Udham SIﬁghNﬁg&r {Uttarakhand)

Hegtts X . \.l‘ it adt, /.!
1 i}
INOEA SLACOLS LIl LG ke
Tel. No.: +91 5347 269000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5947 276315, 269535
: Website : www.indiaglycols.com

Reference: CPCB Reply / IGL — Disti. / 2020

To, :

The Chalrman

Central Pollution Control Board
Parivesh Bahwan, East Arjun Nagar
Shahdra, Delhi

Date: February 4th, 2020

Reference: \"o'ar letter No: B — 190198 / NGRBA (RG) / CPGB / Distillery /1 / 2018 — 19
: , dated March 12,-2019 received on Maich 26", 2019 1eg. direciions issued under .
( ~ . Section’s of Environment Protection Act, 1986 to Mis india Glycols Lt
Dear Sir,

In.reference. o  the ahove saad dfreciaon we' are. sr..bmrttmg Monthly Progress & point wise reply.

is as -
81, | Points F',.rogress
MNo. . —r
1. |The ‘unit shall utilize -the. spent wash | : | 3° cycle of composting has been-
| stored - In: isolated - lageons -in. . bio- 1. |-completed in the month of January, 202 §
‘composting before June 30, 2021 as per| | As per aciion plan 20 No. windrows .ormed
‘Standands {Dggggllgg,fmcedum}and the | . | with 6000 MT Press Mud which consumed
acth 1 ;eq‘m (B uTa L S8 12000 m3 lagoon water up to 31/01/ 2020,
qm e, !ﬁ T, Red-c2 utilization of accumulated lagoon watsr is
| as per Action Plan submitted vide our ,;,
.| Letter No. CPCB Reply / IGL ~ Dist. / 2019
[37 f 7020 .| | dated February 25", 2019. Pholocopy of

logbook containing windrows details is
annexed herewith as Annexure — 1. .
Filling of lagdons is in under progress.  **

2. "l‘he? lﬁh?&{g&iﬁ!bﬁﬁmﬁﬁﬁh the lagoon after ]
y u:llliaﬁonw&-acwﬂmtated _spent wash

and' shali—SUbmit the documentary

evidence when lagoon gets emptied.

3. | The unit. shall submit the documentary

support for procurement of press mud,
sell “of compast,. compost quairty on

Details of Press mud procurement is as per
Annexure - 2,
Compost Quality report by approved lab is

storage of lagoon of spent wash fo 07

days equivalent as per the direction

dated 7/12/2015 issued under Section 18
(1) (b) of Water (Prevention & Control of
Poiluﬂon) Act, 1974,

monthly basis to CPCB. as per Annexure — 3.
4. | The unit shall continue to achieve ZLD ZLD is being achieved through Evaporation
and shall restrict the impermeable & Incineration.

The storage lagoon has been dismantled
and MS. Storage Tank constructed
equivalent to 7 days storage capacity.

%

CORPORATE OFFICE : 34, Shakespeare Sarani, Kolkata - 70007\ Phone : +81 33 22823586 Fax : +91 33 22823585
HEAD OFFICE : Plot No, 2-B, Sactor -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. : +91 120 6860000, 3(1%100 3090200
Fax.:+91 120 3080111, 3096211 E-mail : tgh)@%‘ldagiwdsmm
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INDIA YOS 1MEED e

Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashi
pur - 244713, Distt. Udham Singh Nagar (U
Tel. No.; +91 5947 269000 / 269500 / 275320, +91 0411 108202, Fax No.: +91 5847 2753915 269256(‘5 ‘tar&klwfld}
Websile : www.indiaglycols.com

We would like to emphasize that, /s India Glycols Ltd. is an environmental conscious
organization and always keen to adopt guidelines / direction for improvement of environment.

Thanking you - :

Yours faithfully
for India Glycols Ltd.

4 Dr. Ashutosh Gautam

“Head — Environment

CcC:
® The Member Secretary. Uttarakhand Environment Protection & Pciiuhon Control Board,

Goura Devi Paryavaran Bhawan, 46 B, lT Park, Sahastradhara Road, Dehradun —

248001, Uttarakhand Sy s _ f

«  Regional Officer, Uttarakhand Environment Protection & Pollution Control. Board,

Regional Office, Kashipur-idé'?‘!é i ; ' e 4

339

CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +31 33 22623586 Fax : +91 33 22823585
HEAD OFF%E -Plot No. 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. : +91 120 8860000, 3090‘!50 3080200
Fax +91 120 3090111, 3080211 E-mall : igho@indiaglycols.com
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INDIA GLYCOLS LEMITED PO 594 Mot o4

Works & Registered Cffice | A-1, Industrial Area, Baf_p'u'r.Roed Kashrpur’ 244713, Distt. Udham Singh Nagar {Uila:mk!mml)
Tel, No.: +91 594? 253000 f 269500:/'275320, +91 8411108202, Fax No.: +81 5847 275315, 2685345
Website ; wwmlndlaglycolsmm

Referénce! GPCB Reply / IGL — Disti. 1 2020
* March 5th, 2020
To, : T
The Chairman
: Cenfral Pollution Control, Board e : d
v Parivesh Bahwan, EastAr;un Nagdar )
. Shahdra, Delhi ;

Réfarencé' Your Tetter No: B — 180195./'NGRBA (RG) / EPCB | Dlstillery 1172018 -19
=t . dated March 12, 2019 Feeaivéd on March 28" 2019 reg. dirgctionis issued under
(' A R ~ Bectien5 of_Er_vamnment Protection Act, 1986 to M/s India Glycols Ltd.
Dear Sir, ' :

In referenice to the above, sald direction, we'are submltt!ng Munlhly Progress & point wise reply
isas —
8l ?nints s : | Progress
No. i
4. [The unit shall Utiize tie spent wash |: | 4" Cycle of composting hes started on 02-
'stored in isolated lagoons in bio- | - | 02-2020 with 6000 MT Press Mud on which
composting before June 30, 2021 as pef 6000 m3 lagoon water consumed up t0.29-
| Standards Operating Procadure and the 02-2020 on 20 numbers Windrows. iz
“action plan. ; : : f
f : About 42000.m3 lagoon water has utilized
up to 28-02-2020 through composting as
a3 3 per Action Plan submitted by us to Central
g |:Polltition Control Board for utilization of
f | lagoon water, 4
2. The Uriit shall dismantie the lagoon &fter | 1 | /At Dabhora one-lagaoh Is urider filling with
i wtilization of gcoumilated spehl wash fly gsh & we are utilizing sccumiulated
Y e | and shall submit the documentary | | contaminated talnwaiter in bio-composting.
3 evidence when Iagoqn gets.emplied. ‘| We have taken permission for second part | |
; “| of this lagoon fbr. conversion in raln water | 2
harvesting / agua culture [ wetland
development from UERPCB.
3. | The unit shall submit the documentary | : | Detalls of Press mud procurcment is as per
support for procurement of press. mud, | | Annexure - 1.
séll of compost, compost quality on LCompost Quallty report by approved lab

rnonthly basis:tolSPCB. _has alréady been submitted.
4. | The unit shall continte to achieve ZLD | ; | ZLD Is being achieved through Evaporat;on
and shall restict the impefimeszble.| |.& Incineration.

storage of l#goon of spent wash to 07 | | The storage lagoon has been dlsmantted
|-days equivalent as per the - ditection and M3 Storage |

dated 712/2015 issued under Section 18:| | equivalent fo 7 days storgeag W T g\‘g :
(1) (B)-of Water: (Prevertition & Control of : : f! :
Pollution) Act, 1974, - | dmm fawRet-mem

\ S 1p 9 MR o

CORPORATE OFFICE -9 ‘Shakedpeare:Saran, Kolkata - 700071, Phone : 401 33 22823586 Fex; 594108 AAGRIS Control Boetd
HEAD OFFICE : Plot No. ‘2 B, Sector 126, NOIDA-201304, Distt: Gautam Budh Nagar, Utlar Pradesh, Tel. : +p%£ 10041740302, 93600002 {
Fax ; +91 120 3080111, 3090211 E-mail : iclho@indiaglycels.cam i &
O L241T1UR1983PLC{}99097 ;
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Works & Registered Office : A-1, Industrial Ares, Bazpur Road, Kaship 3, Distt, L
pur - 244713, Distt, Udham Singh Nagar (Uttarakh
Tel. No.: +91 5847 263000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5347 275315, 2695;5 e
Website : www.indizglycols.com

We would like to emphasize that, M/s India Glycols Ltd. is an environmental conscious
organization and always Keen to adopt guidelines / direction for improvement of environment.

" Thanking you

Yaurs faithfully
for inGIyls Ltd.

5 00 L
: Dr. AshutoshiGautam
G Head — Envirohment

- CC: ‘
» The Member Secretary, Uttarakhand Environment Protection & Pollution Control Board,

Goura Devi Paryavaran Bhawan, 46 B, [T Park, Saha_s_ir'adhara Road, Dehradun —

248001, Uttarakhand

« Regional Officer, Uttarakhand Environment Protection & ‘Pollution Contral Board,

Regional Office, Kashipur - 244713

b

Ty

< cpz ipda e g g wmee |
s F¥ B e

cdﬂpdmgﬁpﬁms : 3A, Siakegpeare Sarani, Kolkala - 70007, Phione : +91 33:22823586 Fay ; 3139 §§ﬁ§§

. HEAD OFFICE : Plot No. 2-B, Secfor -128, NOlDA 201304, Distt. Gautam Budh N‘agar, Utiar Pradesh, Tel. : +01 120°30801 100, 3080200, 8860000

Fax : 491 120 3090111, 3090211 E-mail; iglho@irdiaglycols.com
CIN ;: L24111UR1883PLC0O0S09T -

89




TH R L e - L
' .'.ti\, Tho
4l Tl i

Works & Reglstered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar (Ultarakhand)
Tel. No.: +91 5847 268000 / 269500 / 275320, +91 9411108202, Fax No.: +91 5947 275315, 269535
; Webslie : www.indiaglycols.com y

Reference: CPCB Reply./ IGL - Disti, / 2020
\ April 6th, 2020
TO,
. THE CHAIRMAN : ,
CENTRAL POLLUTION CONTROL BOARD ; : , : i
" _PARIVESH BAHWAN, EAST ARJUN NAGAR ' Tk
SHAHDRA, UELHI

" Reference: ‘Your letter No: B - 190198 /| NGRBA (RG) / CPCB / Dustf]lery / 1 f 2[}18 - 19
. . dated March 12, 2019 recelved on'March 26", 2019 reg. directions Issued under
£ ' . “Section & of Environment Protection Act, 1986 to M/s India Glycals Ltd.
- Dear Sir, ' . G ]

In reference to the above sald direction, we are submitting Monthly Progress & point wise reply -
v lsas~ ’

Sl. | Points ki ; . | Progress

No. ¥ : ! J

1. | The unit shall utllize the spent wash | : | 4™ Cycle of composting has been started

stored in  isolated lagoons in bio- on 02-02-2020 with 6000 MT Press Mud on

composting before June 30, 2021 as per which 9800 m3 lagoon water consumed up

‘| Standards Oparatlng Procedure and the to 21-03-2020 on 20 numbers Windrows, ,

action plan. - ks _ " |onwards 22.3.2020 - bio-composting is| -
£y A discontinued due to "COVID - 18

Lockdown”, again started after clearance

of COVID-19 Lockdown. ; T
; ' : i -|* | Copy of iogbook is annexed as Annexure"
R | - e
§F 2. | The unit shall dismantle the lagoon after | : | As per proposal at Dabhora one lagoon |8
%o utllization of accumulated spent wash under filling with- fly ash & uti[izing
K 1 and shall submit the documentary accumulated contaminated ralnwater in

evidence when lagoon gets emptied. .| .| blo-composting.

.| | We have taken permission for second part
| of this lagoon for conversion in rain Wwater
harvesting / aquda culture / wet!and :

= deve!opmentfmm UEPPCB i
3. | The unit shall submit the documaméry : | Press mud pracuremnt detail has been
support for procurement of press mud, submitted howevea’ compost quality report
sell of compost,- compost quality on" by appraved fab. to be submztted after |

manthly hasls to CPCB. completion of cycle

CORPORATE OFFICE : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 3 22&23586 Fax : +91 33 22823585 -
HEAD OFFICE : PlotNo. 2-8, Saclor -126, NOIDA-201304, Distt. Gautamn Budh Nagar, Uttar Pradesh; Tel. : +91 120 3090100, 3080200, 8860000
Fax: +91 1203090111, 3090211 E-mail : igﬂw@lr\diaglycolswm
_ CIN:L24111UR1983PLCO09097. ' - %
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Works &Registarad Office : A-1, Industrial Area, Bazpur Road, Kashrpur 244713 Distt. Udham Singh Nagar (Utlarakhard)
Tei. No.: +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax No.: *81 5947 275315, 269535
: Website : www.indiaglycols,com v

4. | The' unit shalf continue to achieve ZLD | 2LD is being achreved through Evaporaﬁon
and shall ' restrict’ the impermeable | | & Incineration, -

storage of lagoon' of spent wash to 07 The storage lagoon has besn dismanziad

days equivalent as per the direction | fand MS Storage Tank constructed |«

_dated 7/12/2015 issued under Section 18 equlvalent to 7 days stomge capacity.

(1) (b) of Water (Prevention & Control of

Pol!unon] Act, 19?4 :

" W e iike to emphasize: that, M/s India Glycols Ltd. Is an_environmental conscious
; organization and atways keeh to adopt guadelines;’ direction for tmprovemeint of environment.

g Thankmg you
- Yours faithfully - :
2 for India w
L 3 "
. B Ashuwsﬁm :
“ Heaq-Environment' .
-°. The Member Secretary. Uﬁarakhand Env!mnment Protectlon & Pol!utzon Cnntrel Baard
Goura Devi Paryavaran Bhawan, 46 B IT Park, Sahastradhara Rdad, Dehradun —.

243001 Uttarakhand ¢
@ ‘
Regional Oﬁicsr Ultaraf(hand Envi?cnment F’rotectmn & Poriuticn Cantrol Bsard
e s Ragional Office, Kashipur - 244713

NJ.U« bJJl'ad wﬁultw;.sste«- af-u.n Te Levrdv!ﬁ &Ac(u.“.c_ f.a.:kclow

' ~CORPORATE OFFICE : 3, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823566 Fax: +81 33 22823585
HEAD OFFICE : Plof No. 2-B, Sector -126, NOIDA-201304, Distt. Gautam Budh Nagar, Uttar Pradesh, Tel. : +91.120:3090100, 3990200 sssomu
s S Fax : +91 120 3090111, 3090211 E-mail - igho@indiaglycols.com : e
CIN : L24111UR1983PLC009097 Gl o
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Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udnham Singh Naqul (ST (AAHTRT

Tal. No.: +91 5947 269000 / 269500 / 275320, +51 9411108202, Fax No.: +01 5947 275315, 26484
Website : www.indiaglycols.com :

Reference: CPCB Reply / IGL — Distl. / 2020

TO,

THE CHAIRMAN

CENTRAL POLLUTION CONTROL BOARD

PARIVESH BAHWAN, EAST ARJUN NAGAR
] SHAHDRA. DELH[

" Reference:

‘Dear Sir,

May 5th, 2020 .

- Your letter No: B - 190198 / NGRBA (RG) / CPCB / Distillery / 1 / 2018 — 19

5 dated March 12, 2010 recelved on March 26", 2019 reg. directions issued under

“ .. Section 5 of Environment Protection Act, 1986 to Mfs Indla Glyools Ltd.

In reference to the above said direction, we are submltling Monthly F’rogress & point wise reply
¥ ') as —

Sl

| No.

Points

Progress

i

The unit shall utilize the spent wash
stored in- isolated - lagoons in bio-
composting before June 30, 2021 as per
Standards Operating Procedure and the
action plan. '

No Bio-composting In April, 2020 due to
"COVID - 18 Lockdown®, restarted after
clearance of COVID-18 Lockdown.

Cycle detall as per Annexure — 1.

‘The unit shall dismantle the lagoon after
utilization of accumulated spent wash
and shall submit the documentary
evidence when lagoon gets emptied.

-
-
ES

At DABHORA‘ one lagoon is under filling
with fly ash & utlization of accumulated

contaminated rainwater in bio-composting |
is under. progress as per action plan
submitledtoCPCB

'-Bimwmposﬁng is closed during COVID 13'

Lockdown

UEPPCB granted permission vide leiter
No; UEPPCB/HO/ Con. | =8~ DOl =1/
1612 of dated 03-01-2020 tfo- convert

second part of this lagoon (Lagoon 2} In |~

rain water harvesting / aqua culture /
wetland development from UEPPCB.

The unit shall submit the documentary

sell- of -compost, compgst quality on

support for procurement of press mud, _'

Press mud procurement detall has been

submitted however compost quality report |
by approved lab will be submitied after

clearance COVID-18 Lockdown,

‘monthly basis to CPCB.

|
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Works & Registered Office : A-1, Industrial Aréa, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagjir {Ilii.n.mla.:rulj e
Tel. No +81 5847 269090!2695001275320 +91 9411108202, Fax No.: +91 50947 275315, zanrins
Website ; www.indiaglycols.com
4. | The unit shall continue. to achieve ZLD |: | ZLD s bemg achieved through Evaparatzqn
and shall restrict ‘the Impermeable & Inclneration. :
storage of lagoon of spent wash to 07 The starage lagoon has been dismantled | 2
days equivalent as per the direction and MS Slorage Tank constructed
dated 7/12/2015 issued under Section 18 squivalent to 7 days storage capacity.
(1) (b) of Water (Prevention & Control of o %
F’ol!_mien} Act, 1874. -
{ : :
We would like to emphasize ‘that. M/s India Glycols Ltd. is &n environmental conscious
- organtzaﬁon and alwaya keen to adopt guidelines / d:rectIon for mpmvement of enWmnmerrt
Thanking you ;
Yours failhfully
for india Glycols Ltd.
: Dr. Ashutosh Gautam _ 4 : ‘ . . f
Head ~ Environment : sl S
cc: -_
* The Member Secretary, Utiarakhand Environment Protection & Pollution Control Board, 7
‘.k-'l Goura’ Devi Paryavaran Bhawan, 46 B, IT Park, Sahastradhara Road Dehradun —

248001, Uttarakhand S . - i"

Eaginnaj-dfﬁoer, Uttarakhand Environment Protection & Pollution Control Board,

Regional Of‘gbce‘ Kashipur - 244713

' CORPORATE OFFICE : 3A, Shakespeare Sarani, Kalkata - 700071, Phone  +91 33 22823586 Fax : +91 33 22823585
HEAD OFFICE : PIatNo. 28, Sector-126, NOIDA-201304, Distt. Gautam Budh Nagar, Utlar Pradesh, Tel. : +91 120 3080100, 3090200, 6860000 ©
Fax: +91 120 3080111, 3080211 E-mall : tglhn@kxﬁagiyw;scom :
CIN : L24111UR1983PLC009087 :

93




—~egey_/

Anne"buuc_-*ﬁ—

i —

05 Auc s ;r
/$F9z3

|
|

<

HEAD OFFIC N "
W g y— Central Pallution Contyg) fgarg
’ Parivesh Bhavan, East Atjun Ngsar C‘ai-"‘h- |
ofydx y Uttarakhand Pollution Control Board IaNEUE Jgu0 g 918 -
% oY 46-B, SIDCUL IT Park, Sahastradhara 4681, Ricard, A0 UE
F " Road, Dehradun(Uttarakhand) ' i ¥
ol TEER] VS,
UKPCB/HO/Gen-183-247 (Vol-3)/20/ § ¢ b Dated 3}-7-5)-0 20

To
The Member Secretary
Central Pollution Control Board
Parivesh Bhavan, East Arjun Nagar
Delhi-32

Sub: Recovery of Environment Compensation from M/s India Glycols Itd.
Kashipur, Uttarakhand, in compliance of the Hon’ble NGT order dated
15.01.2020 in OA 361/2017
Sir,

This has reference to NGRBA Email dated 24.07.2020 on the above-
mentioned subject. In this connection, it is to inform that the following observation
was made by Justice (Retd.) Arun Tandon in the inspection report of dated

05.07.2019: - “the existence of such huge capacity of lagoon is in clear violation of

CPCB directions dated 24.02.2015, 23.04.2015 and (4.12.2015". Copy of such
observations is placed at Annexure-1. Brief of the date wise directions issued by
CPCB and compliance of such direction made by the State PCB is enclosed at
Annexure-02.

In this regard, this is to inform that CPCB has issued direction under section
18(1)(b) to SPCB on dated 07.12.2015 and subsequently SPCB has issued
directions under section 33 A of Water Act vide letter No. UEPPCB/HO/Gen.-
360/ 2016/ 9918 -1922 dated 18/03/2016 to M/s India Glycols Ltd, directing that
the “the storage capacity of concentrated spent wash after RO & MEE or only
MEE  shall be strictly restricted to thirty days equivalent of concentrated spent
wash (40 % volume by volume of spent wash) generated by 31.03.2016 not for
disentailing. A copy of the UEPPCB directions and CPCB directions is enclosed at
Annexure — 03. The compliance report of the CPCB directions dated 07/12/2015
was also forwarded to CPCB by the SPCB on dated 19-11-2016. Copy of the
compliance report is enclosed at Annexure — 04,

Further CPCB has issued direction under section 18(1)(b) of the Water Act
to SPCB on dated 22.12.2016 directing Chairman, SPCB to “discontinue all
manufocturing operations of the unit (M/s India Glycols Ltd) and shall not be
permitied to restart operations until unit comply with the action plan for achieving
ZLD" Subsequently CPCB has clarified vide letter No. B-410/PC I — Il/ Dist/ 2K
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14 — 15/ 21561 dated 10-01-2017 that “The present direction (22-12-2016) has
been issued for second stream (98 KLPD) where bio-composting production was
done and MEE has not been installed so Jar to achieve ZLD". Further in the same
letter dated 10.01.2017 CPCB has issued direction to UEPPCB to “stop operation
of 98 KLD stream till MEE installation is not completed”. Copy of the letter of
CPCB dated 10.01.2017 is enclosed at Annexure —05. In compliance of the CPCB
directions, UEPPCB has issued directions to the industry vide letter No. UEPPCB/
HO/ Gen.- 360/ 2017/ 2032 dated 12/ 01/ 2017, “to stop the operation of 98 KLD
stream having bio-composting to achieve ZLD until MEE  installation s
completed™. Copy of the direction is enclosed at Annexure — 06. UEPPCB has
also disconnected and sealed the pipeline inlet to lagoon on dated 28/01/2017
(Annexure-07).

This is further to mention that the unit in tis reply dated 19.09.2016 has
mentioned that the unit is operating with 240 KLD capacity. Further UEPPCB has
reduced the consented capacity of the M/s India Glycols Ltd from 325 KLD to 240
KLD on dated 25.05.2017. Copy of such Consent letter is enclosed at Annexure-
09. It is pertinent to that CPCB has taken reference of the compliance report, as
submitted by industry to CPCB on 03-01-2017 (enclosing letter dated 19.09.201 6),
in its letter dated 10-01-2017 which is for stoppage of 98 KLD stream.

Further, CPCB on dated 14 March 2019 issued direction to M/s India
Glycols Ltd “fo utilized the spent wash stored in the isolated lagoons in bio-
composting before 30.06.2021 and shall dismantle the lagoon after utilization of
accumulated spent wash”. Copy of the letter is enclosed at Annexure — 10.

In view of the above informations, it is clear that, violation of environmental
norms has not been reported in any report. However, CPCB vide letter No. B-
190198/NGRBA ( RG/CPCB/Distillery/1/2018-19/3304 dated March 20 2020 has
assessed Environmental Compensation based on “potential to cause
environmental contamination and having potential to pollute both surface and
ground water,” and requested SPCB to levy Environmental Compensation, In the
light of above, SPCB is in agreement with the reply of the unit communicated to
CPCB vide letter no. UEPPCB/HO/Gen-183-247 (vol-2)/2020/217 dated
18.06.2020 and is of the view that levying Environmental Compensation on the
basis of potential to pollute seems not justified.

Encls: as above

Member Secretary
Page 2 of 2
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Inspection Report
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Inspection Report

lin compliance of the order of the 1lon’hle National Cireen ribunal dated
20.05.2019 passed in O.ANo.361 of 2017, 1 along with Mi. D.P. Mathuria,
Fxecutive Director, NMCG, Member Secretary, Utar Pradesh Pollution Control
Board and Member Secretary, Central Pollution Cortrol Board carried out
nspection of Radico Khaitun Lid, (Distillery Distillery), Rampur, UP and other
places at Rampur 1000 meters upstream of the industry as well as 1000 metres

downstream of the industry on 10" and forenoon of 11" June 2019,

On 1™ and 12" June 2019, inspection of the 6 industries ol Kaghipur which
were mentioned in the order of the NGT dated 20.05.2019 as well us other places
1000 meters upstream of the industrinl area and 1000 metres downstream of the

industrial area, was undertakern.

Since, certain orders and documents from various authorities including
Central Pollution Control Board, Cemural Ground Water Authority and State
Pollution Conurol Bouard were required, meetings were held at Delhi with the

officers of the said depariments on 26" and 28" of June 2019.

Fhe Inspection Report with refererce to said visits and saliont observations
ol 09 nos. of industries including 02 from Ajeetpur and Roshanbug industrial area

of Rampur s filed herewith tor kind considerstion of the Hon'ble Lribunal.

Atfter meeting the officers of the district Rampur, | along with officers
visited the premises of Radico Khaitan Lid. (Distillery Unit), Rampur, UP,
wherein initially @ presentation was made by My I.P.Singh Director (Operation),
Radico Khaitan Lid. It was informed that the distillery has installed capacity of
200 KLD for manufacuire of alcohol from molasses and 100 kLD for manufacture
ol alcohol from Grain. It has complied with the direction of CPCB dated
07.12.2015 and 17.05.2019 for volume reduction of spent wash with solid
concentration of 30% by installation of integrated evaporation, biomethanation,
RO and SMEE. Ithad 36 acres ol land for Bio composting, out of which 14 acres
was covered. 1t now has Zero Liquid Dischiarge. It has Er1:;r.1!!.e.laL:,:;l’LJ in March
2019, Use of fresh water has also been reduced by about 70% '.:_:_I-ii..l') or Liliue
ol alcohol. The steps taken lor efficient generation of power and rain water
harvesting were also explained. Radico Khaitan Ltd. had 03 lagoons for storage of

‘i_.
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the spent wash, one lagoon at Hitachi and two lagoons at Ajeetpur. The capacity

of the lagoons is as lollows:

Lo Hinach - 12,000 m”
2 Ajeetpur | - 58,000 w’
3 Ajeetpur I - 20,000 '

Total - 90,000 m’

There is a red mark in each of the lagoon at nearly 50% of its total capacity

which represents the permissible limit upto which the spent wash can be stored.

Out of diluted, 25,000 m* of spent wash relerred to in the order of CPCRB
dated 17.05.2019, unit has utilized 21,000 m3 as per directions of CPCB. Only

about 3500 m3 remained 1o be disposed of

Afler the presentation, inspection of the distillery units was undertaken. The
ofticers of the Central Pollution Control Board were asked to traw samples from
various places with a direction 1o submit the analysis report at the earliest, The
detils of the places lrom where the samples have been drawn are separately
provided in the report ol Central Pallution Contrel Board, Therealier we visited
the lagoon at Hitachi with capacity of 12,000 m”, spent wash was found stored.
The exact quantity of spent wash was informed 1o be about 3500 m" with solid
concentration of =30%. At Hitachi, out ol total 33.688 acres of land covered area

is ¥ acres and remaining uncovered area is 25.688 acres.

We visited two lagoons at village Ajectpur. Lagoon Ajeetpur-1has a capacity
o' 38.000 m3 and Lugoon Ajeetpur-2 has « capacity of 20,000 m'. In the lagoons,
red marks have been place by Staie Pollution Control Board ar 29,000 m’ and
10,000 m cupacity respectively. In lagoon Ajeetpui-| spent wash with low solid
content referred to in CPCB direction dated 17.05.2019 was stored. About 21,500
m’ of the spent wash has been utilized through bio-compost after concentration
through SMME, Only spent wash to the wne of 3500m3 wis lound o be stored in
this lagoon with thick sludge at the bottom. This is to be disposed vl by bio-
composting. In lagoon Ajeetpur-2, 7000 m3 spent wash with solid content »30%
was reported 1o be stored. AL Ajeetpur, out of otal 23.2 acres of land covered area

i$ 0.5 acres and remaining uncovered area is 16.7 deres,
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A Tew villagers of the adjoining areq approached the inspection team and stated

that because of gascous emission from the lagoons and the composting area, the air

quality in the locality has deteriorated severclv. |t was stated by the villagers that,
= o - " ” o

(i) Burning sensation in the eyes is caused specially in the evening/night.
(i) Underground water has become unfit lor drinking purposes

{itt)  Smell from the area make the ared uninhabitable.

(iv)  LEvery house in the surrounding area has a patient suffering  from

wberculosis,

The Additional District Magistrate who was present during the visit was instrueled
o get the particulars of the villagers who had made the complaint recorded and a

report be submitted alter verification of the correctness ol the complaint.

[t may be recorded that | and other officers present also felt leritation in the
eyes while inspecting the site. Samples were directed 1o be drawn from the

lugoons, the analysis report whereof js provided in the report ol the CPCR,

On way buck we again assembled in the conlerence hall of Radico Khaitan Ltd.

and during the discussion it was specifically enquired:-

(a) As 1o how the distillery could continue to produce Alcohol despite closure

order of'the CPCB dated 24.12 2018 read with order dated 17.02.2019.

(b) The oflicers of Radico Khaitan L. present in the meeting specifically
stated that they had been instructed by the high officials of the Uttar Pradesh
State Government, including those of the Excise department w maintain
status quo, meaning thereby 1o continue with the production as the State of
UP was approaching the Central Pollution Control Board by way of

representation against the closure order,

It was stated that such directions had been issued orally. Member Secretary CPCR
was asked 1o bring the said statement of the officers ot Radico Khaitan to the
notice ol the Chiel” Secretary of State ol Utar Pradesh and 10 request him to
identity the officers who had issued such decision, i.e., 10 ask the distillery 10
continue to nunulucture alcohol despite the closure order of CPCB. A letter dated
24.06.2019 has been sent by Member Secretary, CPCB w Clijet Secretary of U.P.

for the purpose and copy of the same has also been provided to me.

4 AT 16
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(e The oilicers of the industry were ulso asked 1o provide the snformation with
regard 1o the extraction of ground water and compliance of the conditions of

na objection granted by the Central Ground Water Authority.

A hard copy of the representation was also made available w me by the
representative ol the unit. It relects that renewal of no objection certilicate granted
by Central Ground Water Authority which had expired on 17.10.2018 was pending

consideration with the Governing body of CGWA since 14.05.2019,

Although, it was informed that the conditions contained in the ‘No
Whjection Certificate” granted by the CGWA were being complied with the details
ol such compliance, including installation of Piezometers in the required quantity,

actual amount of water re-charged could not be shown.

The details of the sale of compost generated have been furnished by unit.
Similarly the details of disposal waste, including packaging material ete, have also

been provided by the industry.

[t was informed that the compost was earlier being sold to the extent of 0%
10 M/s Tata Rallies and the remaining was being sold 1o the farmers. Purchase of
the compost by M/sTata Rallies has stopped  since last few months, The industry
was stated 1o be working at the reduced capacity of 77 KLPL only since 24" May,

“019 in compliance of CPCB direction dated 17.05.2019.

The total amount of underground warer withdrawn by the industry was stated
to be within the permissible limit, ie.. 2600 m3 fday with reference o the flow
meter installed by the industry itsell, No cess had been paid by the industry for
withdrawal ol the underground water since 01.12.2016. The videography of the
area both inside and owutside of the boundary wall of the Radico Khaitan Lid. was
done with the help uf drone. No outlet could be identified except the one for storm

Water,

However, while travelling on the road running parallel to the distillery, at
one place lvosely connected pump wus noticed just above the public drain and at
another place a black coloured pipe (of around 10 inches diameter) was observed
running into the industry premises from over the drin, Photographs ol both

places were taken.

17
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Fhe representative of the unit informied that pipe were being used for wanster of
concentrated spent wash from the factory to the lagoon situatelncross the road, and
the pump was being used 10 drain out stagnant waste water away tfrom boundary

wall. The Tollowing directions were given:

) 1Fthe pump is required for transter of the waste water of the drain it must
be permanently installed within the factory premises,

(i) The PE pipe running across the drain should be replaced by a
underground permanent pipe ol required dimensions.

til) - State PCB shall take note of these structures and heep a check that they

are used lor rightful purpose only.

As per CPCB direction dated 24.02.215, 23.04.2015 und dated 07.12,2015
issued under Section 18(1)(h) of the Water (Prevention & Control ot Pollution)
Act, 1974 to the State Pollution Controal Boards in Ganga Basin {or ensuring Z1.D
distilery units had 0 reduce the volume of effluent by 0% and resort 10 Bio-
composting or incineration alter concentration of the spent wash. 11 the distillery
unit optioned for Bio-composting then maximum allowable storage cupacily was
lixed us equivalent 1o 30 days concentrated spunt wash generation. with at least
W% solid comtent. With regard 1o the installed capacity ol M/ Radico Khaitan,
the storage capacity permissible in tight ol direction would be 25,824 3 only
while the industny had storage capacity of spent wash in the three lagoons ol about
43,000 m3 that is up to the red mark put by the State Pollution  Control Board,

while the actual total capucity of three lagoons is 90,000 m3.

Fhe industey should not have lagoons ol the capacity in excess of the capacity
actually required for storage of 25,824 m3 spent wash. und the remaining capacity
ol lagoons has o be demolished. As a multer of tact, lagoon Ajeetpwr-1 would
sullice the requirement and the lagoon at Hitachi and the lagoon Ajeetpur-2, must

be completely removed.

Radico Khaitan must develop thick forestry in the area around the lagoons and
the composting yurd in the coming rainy season so us 10 improve the air quality as

well as to provide a bufTer for the gases generated,

18
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On 11" Jupe 2019 lorenvon, we visited the Rampur drain in Rampur 1000

meters upsiream of M/s Radico Khaiwan. Samples have been drawn from Rampur

drain. Analysis report is given in the Ingpection Report ol CPCH.

We then ingpected the place where drain from Radico Khaitan Distillery meets

1, . “ry 0 1 & i
the Rampur drain at AJeetpur and samples ol discharge were drawn, Analysis

report is provided in the inspection report of the CPCR. During inspection, we

noticed a saw mill at the site. A man from the saw mii] lold us about an

underground outlet of distillery waste water inw the drain, Fhe identified place

was filled with sund bags, but on removal of the same no outlet could be noticed,

he area has been photographed.

Some ather residents of the sirrounding area approached and informed about
another outlet near the lagoons of Radico Khaitan. The identified place was dug in
the presence of SOM Rampur for two days. Pucea constructions were found but no
outlet 1or spent wash being released in the drain could be noticed. Photographs of

the area have been taken and form part ol the report submitted by CPCR,

Fhe villagers complained about foul smell i the atmesphere as well as
irritation in eyes in the evening. It was also informed that the wuter fram hand
pumps is yellow in colour and not drinkable. Samples ol hand pump water have

been drawn. Analysis done by CPCB is detailed in their inspection report.

We tavelled along the Rampur diain for nearly around 3000 meter
downstream 1o reach the point where V-noteh was installed to measure the flow
rate ot the drain. Samples have been drawn from the point. Analysis carried out

by CPCB is given in their inspection repart.

Samples were also drawn from the Rampur drain at o place which is nearly
H000 meters downstream ol the point of confluence of Radico Khaitan drain with

Rampur drain at Ajeetpur. Analysis report is provided in CPCB report.

We also travelled w the poim of confluence of Rampur drain with River Kosi.
Upstream of the point of confluence, River Kosi was dry. Samples have been

drawn from the point. Analysis report is given in the inspecticn report o CPCB.

During inspection of effluent generating industries in industrial area of

Ajeetpur and Roshanbag, effluent saamples were taken and analysis results are

e
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shown m CPCB report, Two industries namely Damya (1)) Foods and M/s Varun
Steel have been found non-complying.  Swate PCB has been asked 1o take

necessary action,

In the after noon of 1™ June 2019 we reached Kashipur. After brief meeting
with the district authorities we went to e Bio-composting site of India Glycols
Lid. A big size lagoon of capacity [,29,000 m’ filled with spent wash was
observed. The ofticers of the India Glyeols Ltd. who were present at the site
informed that av present the figoon contained approximately 90,000 mi' of spent
wash with solid coment less than 1%, 1t was [urther informed that the distillery
unit of India Glycols Ltd. is not using the lagoon now because of the installation of
Incinerdtor (SLOP turnuce).  The total composting area available with India
Gilycols Lid was disclosed as 8 acres which was uncovered. Some activity of Bio-
composting was observed to be carried out. The details of the compost generation
dind its disposul could not be Turnished 1o us. Only a vague reply was given that
the compost was earlier being purchased by Mis Tata Rallies and some larmers.
Mzs Taw Rallies has stopped purchasing the compost since last six months, The
details of the quantiy of the compost which had been sold to the farmers could not
be disclosed by the officers of the industry. Similarly, disposal of the othe wuste,
meluding the solid waste, could not be provided despite of specitic query It was
mtormed by industry representative that, the CPCB has issued owder for
dismantling ol the lugoon and disposal ol the spent wash collected in the said
lagoon on or before June 2021, The industry is filling the ash which is generated
due 1o the use of the incinerator, in the lagoon 1o the level it is emptied by disposal
of spent wash . The existence of such huge capacity lagoon is in clear violation of

CPCB's direction dated 24.02.20 3, 23.04.2013 and 07.12.2045.

Wetherealter, visited the production unit of the India Glycols Lid, and
samples from F'TP of the chemical unit have been drawn. Analysis report is given
i the inspection report ol CPCR, During the meeting with the ofticers of the unit
it was informed that their application for ‘no objection certificate’ from the
COWA for withdrawal of underground water has been pending for fust mare than
S ovewrs. i sinee 2014, The amount of underground water extracted by the
industry Jor its plant was reporied 1o be around 3500 KLIY which means 55 lac
litres per day. On being enquired about the measures being taken by the indusury
for recharging the underground water, it was informed that no such condition had

» :'l';"l' i 20
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been imposed upon them by any of the authorities. [t was further informed that not

asingle penny had been deposited as water cess by the industry for last two years.

On simple caleulation the industry  has withdrawn 86.25.000 KL of
underground water in last 3 yeurs without any effective effor to recharge the
underground water. Cess has also not been paid for such huge extraction of

underground water for years together. Absolutely no satislactory reasons could be

nformed us o how the ndustry could continue 1o withdraw underground water on

the pretext of pendency of its renewal application for no objection certilicate for
years. It could not be explained by the industry officers as to how 90,000 m” or
spent wash with solid content less than 1% could he disposed of when industry has
bio-composting area of 8 acres only and how many years it will take to dispuse ol
the same. 1t was enquired from the industry as to what conditions have been
imposed by CPCB or State board in the mater of disposal of ash which is
generated because of the use of the Incineratoras the ol quantity of ash
generated was reported to be around 128 metric ons per day. Absolutely no plan
could be shown 1o have been worked out by the industry or approved by CPCB or
State board in the matter of disposal of ush, which in a few maonths would in itsell
become a serious environmental hazard. As o matter of fict, the decision to resont
loincinerator appears to have been taken botls by the distitlery and the
CPCB/SPCH  without appreciating the enormous amount ol ash which would be
generated through the Incinerator and the manner in which it would be required 10

be disposed ol

We visited Naktia drain 1000 meter upstream, alsu known as river Behla,
downstream of 1GL.  Samples have been drawn and analysis done CPCB is

provided in their inspection report.

Fhereatter, we visited the following 6 industries at Kashipur on 12.06.2019,

nanel v

I. M/s Kashi Vishwanath Texuile Mill () Lud., Ramnagar Road, Kashipur.
M/s Vishwakarma Paper and Boards 1. Ramnagar Road, Kashipur.

3. M/s Banwari Paper Mills Lid, Ramragar Road, Kashipur,

4. M/s Multiwal Duplex Pyt Lid, Kundeshwari Road, Kashipuy.

3. M/s Cheema Paper Lid. Bazpur Road, Kashipur.

!I*il." & Jis
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6. Mrs Multiwal Paper and Pulp Pyt L, Kundeshwari Rosd. Rashipur (found

closed during inspection).

Inspection reports including samples analysis results are enclosed in the CPCR

Report

Place 1000 meters downstream of 1GlL. was visited by the team before
veaching India Glycols on 11.06.2019 and waste water sample was collected {rom

Lohia bridge. Analysis results of the same are mentioned n CPCB report.
2 |

Adter the meeting with the officials of the CPCB, LPPCE, ULPPCB and
COWA and examination ot various orders at Delhi on 26" and 28" of June, 2019,

following discrepancies have been found . The same are listed industry wise;
Radico Khuitan Lid. (Distillery Unit), Rampur, UP

a) The indusuy had continued with the production despite the closure order of

CPCH between 07.02.2019 10 11.05.2019.

b) The mdustry had neither lilled nor dismanted the excess capacity in the
laguons despite the divections of CPOB dated 24.02 2015, 23.04.20156 and
dated 07122013, CPCB's order dated “18.02.2019 mentions non-
compliance ol the conditions as per the order o CPCB dated 07.12.2015 as
one of the grounds lor revoking the order keeping the closure order in
abevance. Yet the order of CPCB/UPPCR permitting the partial operation
of distillery dated 17.05.2019 makes no mention of said violation.

¢} No objection Certificate granted by CGWA has expired on U2.10,2018,

Nat even u single penny is being paid towards withdrawal of underground water

sinee 30.11.2016,

INDIA GLYCOLS L'TD.:

a) Under the order dated 24.00.2004 perminting capacity expansion of the
industry 10 increase its capacity from 205 KLD 1o 425 KLD it was
specifically provided that the production of alcohol lrom molasses shall be
restricted 1o working tor 330 days in a year. This condition has been
violated by the India Glycols Lid. for years wogether us the industry had
been working for 363 dayvs in a yeor.

10
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b) I the No objection certificate granted by CGWA dued 20.02.2000 for the

¢

d)

ethanol unit, it is specifically mentioned that the same i valid till the area
remains under the sale category or five years whichever is earlier.  The
category of Kashipur area was changed from safe 1o semi critical in 2013,
and the term ol the five year expired on 25.01.2014, herefore the NOC ol
CGWA at the lirst instance expired in 2013 and in any case on 25.02.2014.
Phere 1s no valid NOC in favour of ethanol unit since therealter for more
than five vears. The industry has been extracting underground water to the
tune of 35 (fifly five) lac litres per day without no objection from CGWA

for its Ethanol unit,

I respect of the chemical umn NOC was granted by CGOWA dated
19.01.20106. under the expansion programme by permitting additional
withdrawal ot 459 m* of water per day in addition 1o the existing NOC for
2396 m” per day.  This permission was valid for rwo years only, which
expired on [4.01.2018. For the chemical unit also there is no NOC from
CGWA  subsequent to 15.01.2018. The NOC was granted on 14.01.2016
without elarilying thar the unit has no valid permission for ground water
extraction lor the original withdrawal itself. There has been extraction ol
undergrourid water for chemical unit without any NOC Trom CGWA since
15012018, No water charges ure being levied upon the unit since
30.06.2017 on the ground that Water Cess Act, 1977 hus been repealed by

Act No. IR of 2017, .

Since M#s 1GL had resorted to incineration instead of Bio-composting,
under the CPCB direction dated 24.02.2015, 23.04.2015 and  dated
07.12.2015, it can have 4 storage capacity of 7 days in the lagoon only at all
stages.  The excess storage capacity had either 10 be filed or dismantled.
Staie Pollution Comtrel Board vide order dated 13.03.2015 had instructed
the M/s 1IGL w either Gl or dismantle the excess slorage capacity on or
before September 2016. In fact neither the filling of the lagoon noy the

dismantling have been done by 1GE il date.
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¢) As per CPCB direction dated 22.12.2016 1GL was isked to close its 98
KLD Plant | vet no direction was issued for dismantling or filling of lagoon
while permitting the comtinuous operation of 240 KLD Plant. As per CPCI
direction dated 24.02.2015, 23.04.2018 and dated 07.12.2015 1GL could use
the lagoons only till 31 March, 2016, Contrary to the said direction, G,
continued to operate 1ts plant and stored spent wash i lagoon ill
28.01.2017 when it was sealed by SPCB. No explanation has been provided
by industry as o how it continued 10 use the lagoons between April, 2016 to

January, 2017

I Consent o operate was granted by SPCB on 06.07.2017 with specilic
condition (o dispose of the generated spent wash through Multi Elfect
Evaporator (MEE) and to use concentrate in the boiler. The industry while
acting on said consent 10 operate deliberately did not comply with the said
condition and spent wash with lovw solid content continued to be stored in

lagoon vuside the lactory premises.

iz

A joint inspection of industry was carried out on 19" April 2018 under
orders of N.G.T. dated 13.07.2017 passed in O.A. No.200/2004 by joint
team comprising of experts of 3 party rechnical institutes PCRI, Haridwar
(on behall of CPCBY) and SPCB. The report submitted does not mention of
either compliance with the condition of the consent o vperate dated
06.07.2017 or of availability of the spent wash in lagoon. Joint inspection
done by the State Pollution Control Board and the Central Pollution Control
Board (through third party) in terms ol the order ul he National Green
Tribunal dated 13.07.2017 passed in O.A. No. 200 of 2014 does not reflect
upon any ol the infirmity and illegality noted in this report. It appears that
the joint inspection report has been prepared without actual spol inspection
and verification of the records, On 20" April 2018, a fresh consent to
operate was again granted by SPCB to 1GL Lid. witiout mentioning non-
compliance of the earlicr consent order, nan-avaiabilivy of NOC from the

CGWA or availability of spent wash in the lagoon.

h) CPCB on 07.02.2019 issued show cause notice under section 5 of B(PQ)

Act, 1986 bused on joint inspection dated 10.01 2019 with resard

<
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availability of the spent wash diluted with min water o the e of 70,000

m' in the lagoon and linally under order dated 14.03.2019 issued direction
for dismantling of lagoon on or before June 2021, without taking any action
lor breach of direction 1ssued carlier,

ILis for the tirst time in the order dated 14.03.2019,CPCI refers 1o another
lgoon used for storing concentrated spent wash before incineration, as
informed by the industry inside the industry premises. SPCB informed in

the meeting that the capacity ol this lagoon is about 1.00,000 m® which is

filled by accumulated sludge. This storage capacity is also in violation of

CPCB’s Cireulars dated 24.02.2015, 23.04.2015 and 07.12.201 5,

On 28.00.2019, CGWA has inlormed in the meeting that Kashipur is now

semi critical area it shall not be granted any NOC. Renewal s also a new

grant. Even otherwise in case ol IGL because of the change of the status of

the area no renewal application would be maintainable and the industry has

W apply afresh under the conditions applicable to semi eritical urea.

Despite all this SPCB granted permission to operate in the month 2018 both

lor the alcohol industry und the chemical unit in the said factual scenario.

The company has been permitted w resort Lo incineration since January
2017 in place of Bio-composting.  The total ash gencrated due 10
meineration by the super heater is around 62 metric 1on per day while that
generated by the slop is 66 metric ton per day. In all the wial ash generated
by the unitis 128 metric won per day. There is no proposal on record by Mfs
1GL in respect of disposal of such huge quantity ol ash generated on per day
basis. Stmilarly, it is found that neither the SPCB nor CPCHE have till date
provided any direction/guidelines in matter of disposal of the ash generated
by the unit. The present scenario at [GL, i1 reflected in uther words, would
be that & STP has been installed to weat the sewage but there is no plan for

disposul o the sludge penerated therein,

) While returning from Kashipur on 12.06.2019 near the border of the district

Rampur, industries were found emitting large volume of gas [rom large

chimney.

Heaps ol My ash were found collected near the roadside.  The

3
L=y ]

106



industries identified are (i) Pashupati Acrolyn and Nani Papers situate on
left bank of Dhandi Drain Kashipur Road. Moradabad, CPCB/UPPCE shall

conduct detailed inspection of the units and take immediate actions.

My suguestions and observations for the effective prevention of all kind in

buckground ol inspection are separately recorded in Compilation No.2.

Justice Arun Tandon (Retd.)

Dated: 03 fuly 2019.

3 2%
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Annexure-02

Direction

Date wise Directions of CPCB

©23.04.2015

07.12.2015

24.02.2015
| cPee |
i ] manufacturing units  in
UEPPCB |

(88

. Industries

. All molasses based distilleries including yeast

the state of
Uttarakhand are directed to achieve ZLD by
following of the two routes as specified below
Installing system for solid separation for
reduction in volume of spent wash and water
conservation using appropriate technology
such as RO, by September 30 2015 followed
by  evaporation- and
incineration, using appropriate technology
such as MEE and incineration boiler by
March31. 2016.

Adopting advance process technologies
(continuous  fermentation. multi  pressure
distillation, integrated evaporation, etc) by
March 31, 2016, followed by evaporation-
concentration and  incineration  using
appropriate technology such as MEE and
incineration boiler by September 30, 2016

concentration

which have already adopted
advance process technologies (Continuous
fermentation, multi pressure distillation,
integrated evaporation, etc) are directed to set
up evaporation-concentration and incineration

Follow up directions

CPCB directed UEPPCB to
issue necessary directions to
the molasses based distilleries
and yeast manufacturing units
in the state of Uttarakhand to
submit the individual action
plan for achieving ZLD by
complying CPCBs directions
latest by April 30t"2015.

In case of failure of any
industry in submission of the
action plan within due date, the
Consent to Operate issued by
UEPPCB to the unit shall be
withdrawn '

Allowed bio-cm;\p—osting with following

Industries opting for bio-composting shall

be directed with the following within the

given time frame.

a. Obtain valid registration/ certificate for
the production and Quality of bio-
enriched organic manure (bio-compost)

as per Gazette

Notification 8.

0.2776 ( E) dated 10.10.2015 |
b. The final storage capacity of

concentrated spent wash after RO &
MEE of only MEE utilized in bio- |
composting shall be properly lined and |
made impermeable and shall be strictly :
restricted to thirty days equivalent of
concentrated spent wash (40 % volume
of spent generated) — by |
31.03.2016.

¢. The finished bio-compost shall be packed
in sealed poly bags super seribed with

wash

quality and composition of bio-compost |
along with the name of manufacturer |
industry. Industries shall not be allowed |
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sys_;'lem by March 31, 2016 ” to sale compost in open tractor/ ‘m:i!leys.—i

3. Till such time the industries comply with the d. The bio-compost activity shall only be |
installation of incineration system (but not carried out under covered premises by
later than 31.03.2016 or 30.09.2016 as the 31.03.2016.

case may be. indicated in point No. | & 2
above) they are allowed to utilize the spent
wash for manufacturing bio-compost within
their premises, with proper labeling and
marketing of the finished compost. in sealed
bags. bearing the name and seal of the
mantifacturer industry and the composition of
the bio-compost. Industries are not allowed to
sale compost in open tractor/ trolleys.

4. The storage facility provided for spent wash
shall  be properly lined and made
impermeable and the storage capacity at any
stage shall not exceed 07 days equivalent of
production and excess storage facility beyond
this shall be leveled or dismantled by !
31.03.2016 or 30.09.2016, as the case may be, i
indicated in point 1 & 2.

Direction Date wise dircction UEPPCB to industries o
13.03.2015 18.03.2016
UEPPCB to | 1. All molasses based distilleries including yeast manufacturing units | Allowed bio-composting with following as per CPCB |
Industry in the state of Uttarakhand arc directed to achieve ZLD by | directions dated 07.12.2015
following of the two routes as specitfied below Industries opting for bio-composting shall be directed
a. Installing system for solid separation for reduction in volume of | with the following within the given time frame.
spent wash and water conservation using appropriate technology [ a. Obtain valid registration/ certificate for the production
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such as RO, by September 30 2015 followed by evaporation-
concentration and incineration, using appropriate technology such
as MEE and incineration boiler by March31. 2016.

- Adopting advance process technologies (continuous fermentation.

multi pressure distillation, integrated evaporation. etc) by March
31. 2016, followed by evaporation-concentration and incineration
using appropriate technology such as MEE and incineration boiler
by September 30, 2016

. Industries  which have already adopted advance process

technologies (Continuous fermentation, multi pressure distillation,
integrated evaporation, etc) are directed to set up evaporation-
concentration and incincration system by March 31, 2016

. Till such time the industries comply with the installation of

incineration system (but not later than 31.03.2016 or 30.09.2016
as the case may be, indicated in point No. | & 2 above) they are
allowed to utilize the spent wash for manufacturing bio-compost
within their premises, with proper labeling and marketing of the
finished compost, in sealed bags, bearing the name and seal of the
manufacturer industry and the composition of the bio-compost.
Industries are not allowed to sale compost in open tractor/ trolleys.

. The storage facility provided for spent wash shall be properly

lined and made impermeable and the storage capacity at any stage
shall not exceed 07 days equivalent of production and excess
storage facility beyond this shall be leveled or dismantled by
31.03.2016 or 30.09.2016, as the case may be, indicated in point I
& 2.

and Quality of bio-enriched organic manure (bio-
compost) as per Gazette Notification S.0. 2776 ( E)
dated 10.10.2015

b. The final storage capacity of concentrated spent wash
after RO & MEL of only MEE utilized in bio-
composting shall be properly lined and made
impermeable and shall be strictly restricted to thirty
days equivalent of concentrated spent wash (40 %
volume of spent wash generated) — by 31.03.2016.

¢. The finished bio-compost shall be packed in sealed
poly bags super scribed with quality and composition
of bio-compost along with the name of manufacturer |
industry. Industries shall not be allowed to sale
compost in open tractor/ trolleys.

The bio-compost activity shall only be carried out under

covered premises by 31.03.2016.
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The Chairman . 0
Uttarakhand Environment Protection ‘o /v 1 i
and Pollution Control Board, (UEPPCB) ‘ 7 f‘-.‘cﬁff:i-q-ﬂ‘f’ By

28/20, Nemi Road, | 3L , _[1]}_{

Dehradun — 248001, Uttarakhand (el

Sub: Revised Direction under section 18(1) (b) of the Water (Prevention & Control of
Pollution) Act, 1974 to ensure zero liquid discharge from distilleries

WHEREAS, CPCB had issued direction on 24.02.2015 and a follow up direction on 23.04.2015,
under section 18 (1) (b) of the Water Act, 1974 to SPCB for ensuring that the molasses based
distilleries including yeast manufacturing units,in your State shall achieve zero liquid discharge of
effluent, as per the options specified in the direction; and '

WHEREAS, as per the request of All India Distillers Association (AIDA), CPCB had convened two
meetings with AIDA, to review the options specified for achieving ZLD and after discussions and
deliberations, it was decided to consider the option of Bio- Composting as an alternate method for
achieving ZLD; and,

WHEREAS, CPCB had already communicated the minutes of the meeting held on 25.05.2015 with
AIDA to the State Pollution Control Boards on 03.06.2015; and

Now therefore, in view of the above and in exercise of the powers conferred under section 18 (1)
(b) of the Water (Prevention and Control of Pollution) Act, 1974 and in partial modification atS. No.
1,2, 3,8 & 10 of the earlier direction dated 24.02.2015, you are hereby directed to take adequate
steps to implement the following revised directions in the distilleries in your State to ensure
achievement of Zero Liquid Discharge;

1. All the molasses based distilleries including yeast manufacturing units in your state shall be
pp——

directed to achieve zero liquid discharge of effluent by following either of the two routes as ‘

specified below;

(W | a. Installing systems for Solid separation for reduction in volume of spent wash aend
Z:“?:U-{ Hil-east Evaporation — concentration or only Evaporation — concentration so as to reduce the
pPe? volume to min. 40% with 30% solid conc. and water conservation by using
- _appropriate technology such as R.O & M.E.E or only M.E.E, by December 31,

2015, followed by bio composting with press mud from sugar industry by complying
11/\ with conditioned specitied below at 5. No. 2;0r

’}‘.L}i}.‘.;;';fr_"t Installing system for Evaporatipn - concentrasion by using appropriate technology
‘=% “... suchas MEE and Incineration boiler (Slope fired / mixed with aux. fuel, etc), using
- appropriate technolog: b March 31, 2016. S_,\ ‘,r"; aLl

f)“"f—’j"’\@ o T T e R, fREE-110032 i
//:v/ ' "(’k Parivesh Bhawan, East Arjun Nagar, Delhi-110032 . .'
\ ST/ Tel : 43102030, 22305792, FETE2/ Website : www.cpeb.nic.in
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& i Inslalling advance process technologies (continuous fermentation, multi pressure
Jistillation, inteprated gvaporation, etc) for reduction of spent wash generation to
6-8 KL/KL ol alcohiol produced, by March 31, 2016, followed by evaporation-
concentratio: and incineratizr using appropriate technology such as MEE and
incineration hoiler by Septemuer 30, 2016.

{ndustries opting tor bio composting shall be directed to comply with the following within
the given time frame;

4. Obtaining valid registration,.f"certification for the production and quality of bio-
enriched Organic manure (bio compost) as per Gazette Notification 5.0.2776(E)
dated 10.10.2015 under the Fertilizer (Control) Fourth Amendment Order, 2015
issued by Ministry of Agriculture and Farmers Welfare (Deptt. Of Agriculture,
Cooperation and Farmers Welfare) (copy enclosed) from the Ministry of
Agriculture/concerned agency - withina time period of four months.

b. The final storage capacity of concentrated spent wash after RO & M.E.E or only
M.E.E, utilized in bio composting shall be properly lined and made impermeable and
shall be strictly restricted to thirty days equivalent of concentrated spent wash
(40% by volume of spent wash generated) - by 31.03.2016.

c. The finished bio-compost shall be packed in sealed poly bags super scribed with
quality and composition of bio compost along with the name of the manufacturer
industry. Industries shall not be allowed to sale compost in open tractors/trolleys.

d. The bic composting activity shall only be carried out under covered premises - by
31.03.2016

industries opting for concentration incineration system shall restrict the impermeable
storage of spent wash at any stage, to 07 days equivalent of production and excess storage
facilities beyond  this shall be levelled / dismantled by 31.03.2016 or 30.9.2016, as
applicable.

The ‘Consent to operate’ issued/to be issued to all the distilleries in the State shall be
suitably modified within 15 days, incorporating the above conditions, and linking the
validity of the ‘Consent to Operate’ with the compliance of the directions. The Consent to
operate issued {5 the distilleries shall stand automatically withdrawn by the deadline as
specified below;

a. Such of those industries which opt for bio-composting system:
i. December 31, 2015 - failure to complete the installation of solid separation
system {such as R.O) and evaporation - concentration (such as MEE) or only

ev oration - concentration h ap
b. Such of those industries wwhich opt for incineration system:

i, March 31, 2016-failure to install evaporation—concentration and
incineration, usitg appropriate technology such as MEE and incineration
boiler.

c. Suchofthose industries which opt for adoption of advanced process technologies:

i March 31, 2016 - faiture to adapt advanced Pprocess technologies
(continuous s mentation, multl pressure distillation, integrated
evaporation, gtc). to reduce spent wash generation to 6-8KL/KL.
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ii, Seprember 30, 2016~z ure to install evaporatmn-cr-r:&.‘ntz':—,tion and
incineration, using appropriate technology such as MEE and u1

hoiler.

wcineration

12 Action Plan obtained / to be obtained from the
ed. Further, the progress in the implementation of
h e-mail (adaba cach@npicin and

nce of above directions, as per th
state shall be ensur

4. CPCB onarsgular basis throul

Timely complia
individuz! industries in your
directions may be comimu i -
pkgbdus syahnoLal )

(Aru mar Me
CHAIR,
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. Managing Director Director
M/S RENS Sugar Ltd. (Distillary Unit),
Laksar. Distt. Haridwar
iUttarak sand)

3. Managing Director/Director

- Dehradun, March { &, 2016

Managing Director/Director
M'S Doon Valley Distitlers
Kuanwaiz, P.O. — Harrawala,
Dehraden (Uttarakhand)
Managinz Director/Director

MOSTEZ 2Ghveal Lig, [Diss e | M3 Ths szpur Co-operative S zar Facten
Baz rad. Kasaipur, Disem - L8 Nige Lid stilery Unit), Bazpur, Disu. US
e =

“hand)

Revised Directions tnder section 33(A) of the Water (Prevention & Control of Pollution) Act,
1974 to ensure Zero Liquid Discharge from distilleries.

WHEREAS, the Uttarakhand Environment Protection and Pollution Control Board (UEPPCB)
had issued directions on 13.03.2015 and linking directions on 10.07.2015 under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 to the industry for enzuring that the
mclasses based distilieries including yeast manifacturing Units in the state of Uttarakhand shall
achieve Zero Liquid Discharge (ZLD) of effluent, as per the options specified in the directions;
and

WHEREAS, as per the request of All India Distillers Association (AIDA), the Central Pollution
Control Board (CPCB) had convened two meetings with All India Distiller’s Association (AIDA),
to review the options specified for achieving ZLD and after discussions and deliberations, it was
decided to consider the option of Bio-Composting as an alternate method for achieving ZLD;
and,

WHEREAS, the CPCB has issuad directons under section-18(1j({b) of the Water (Prevention and
Control of Pollution) Act, 1974 to the Chairman, Uttarakhand Environment Protection and
Pollution Coutrol Board for implementation of revised directions to the distillery units
operating the State of Uttarakhand to achieve Zero Liquid Discharge.

NOW THEREFORE, in view of the above and in exercise of the powers conferred under section
33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and in partial modification at
S.No. 1,23 & 8 of the earlier directions dated 13.03.2015, you are herby directed to take adequate
steps to implement the following revised directions in the distillery Unit to ensure achievement
of Zero Liquid Discharge;

1. All the molasses based distilleries including yeast manufacturing Units shall be directed to
achieve zero liquid discharge of effluent by following either of the two routes as specified
below;

a. Installing systems for Solid separation for reductici: in wvolume of spent wash and
Evaporation-concentration or Ouly Evaporation-concentration so as to reduce the volume
to min. 40" with 30% solid conc. and water conszrvation by using appropriate
technology such as R.O &ALZE or gudy MELE, by December 31, 2015, followed by
bio compos:ing with press m::d from sugar imdustry &y complying with conditioned
specified be ow atS, No. 2; or
Installing s.stem for Evaporation - con

centration by using appropriat. technelogy

such as M5 E and Dictneritios boiler (Siope fired/mived with aux. fuel etc), usinz
Hy (=]

appropriate technology by March 31, 2014

Page 1 of2
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b. Installing advance process technologies(continuous fermentation,
distillation, integrated evaporation, etc) for reduction of spent wash gur
KL/KL of alcchol pro';:‘-_uced, by March 31, 2016, tollowed Ty

oy Jt-nr

copcentration and incineration, using appropriate technology such asv MUL a2

incinerztion boiler by Seprember 30, 2016.

2. Industries opting for bio composting shall be directed to comply with the following within

the given time frame;

1. Obhtairing valid registration/certification for the production and quality of bio-

Heatton =0, 2776(E) dated

enricked Organic manure {bio compost) as /1 ieaz=tis et

101,213 under the Ferslizer (Controdt Fu smendment Ordzr 2015 issued by
Ministry of Agriculture and Farmers Welfare (Deptt. of Agriculture, Cooperation and
Farmers Welfare) (Copy enclosed) from the Ministry Agriculture/ concerned agency-
within a time period of four months.

b. The final storage capacity of concentrated spent wash after RO & M.EE or only
M.E.E, utilized in bio composting shall be properly lined and made impermeable and
shall be strictly restricted to thirty days equivalent of concentrated spent wash (40%
by velume of spent wash generated)-by 31.03.2016.

. The finished bio-compost shall be packed in sealed poly bags super scribed with
quality and composition of bio compost along with the name of the manufacturer
industry. Industries shall not be allowed to sale compost in open tractors/ trolleys.

d. The bio composting activity shall only be carried out under covered premises-by

31.03.2016.

3. Industries opting for concentration incineration system shall restrict the impermeable
storage of spent wash at any stage, to 07 days equivalent of production and excess
storage facilities beyond this shall be levelled / dismantled by 31.03.2016 or 30.09.2016, as

applicable.

The action taken report shall be submitted to the UEPPCB within 10 days from the date of receipt
to these directions along with a time bound action plan for compliance of the directions.

This issues with the approval of the Competent Authority of the Board.
End.* Asabove .

Copy to:- i :

P{. Chairman, Central Pollution Ceontrol Board, Parivesh Bhawan, Fast Arjun Nagar,

Sahadara, Delhi for kind information please.

Chairman, UEPPCB, Dehradun for kind information please.

3. Scientific Officer / Environment Officer, UEPPCB, Head Office, Dehradun for
information and compliance of the same. Copy of the CPCB'’s directions is also enclosed
for perusal.

4. Regional Officer (I/c), Uttarakhand Environment Protection & Pollution Control
Board, Haldwani/Roorkee/Kashipur/Dehradun for kind information and strict
compliance of above direcsions. Copy of the CPCB's directions is also enclosed for

e

12

perusal.
3. Consent File of the all 4-Distillery Unit -
\\‘1}{’/ \
Member Secretdr \ e
\ \‘% \
LY _\‘} k!
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: EE’I PN,
UTTARAKHAND ENVIRONMENT 2ROTECTION & _.:‘ RI3a LR RES GE!EEU. #ZW r‘i R A: ‘;‘.-—I E}u-El;
F'L--:'_h-udTnust*" L =
£3/20, Nemi Road,Dalanwala, Dehradun (Uttarakhand, ‘&}‘} 29/20, ﬂiﬁ ﬂg Seferalal, 23?@ i3“ma”3}

Phone; (0135) 2853035, Fax: (0135) 27480, & "'alT msukpcbayahnu com; Web: www.usppeb.uk.gein

Ret: UEPPCB/HO/Gen-360 2016/ 1 G ¢4 - | -~ ¢  Dehradun, November 1y , 2016

speed Post
E-mail: prabdus@yahoo.com

Member Sccretary,

Central Pollution Control Board,
Parivesh Bhawan. East Arjun Nagar,
Shahdara. Delhi - 110032

Sub.: Compliance status of directions issued u/s 18(1)(b) of the Water (Prevention and
Control of Pollution) Act, 1974 to ensure zero liquid discharge from distilleries -
reg,

Sir,

Kindly refer your letter dated 17,10.2016 on above mentioned subject matter. In
continuation of directions issued by the UEPPCB to the distillery Units of the State under
section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 compliance
status is attached herewith as Annexure-1 for kind perusal and necessary action please.

With warmth regard.
Yours Sincere

Encl.: Annexure-1.

My

g r
(Vinod S@\ \C
Member Secretary

Copy to:
In-Charge, Zonal Office, Central Pollution Control Board, PICUP Bhawan,
Ground Floor. .Vibhuti Khand, Gemti Nagar. Lucknow — 226018 (UP) for kind
information please. e

).

\ “\ I‘
Ennro\lmem’{ ne?:%‘

&\/ﬂ fﬁn-\}-
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Annexure-1

Compliance of Directions i.sued to distillery units for ZLD.

{(November. 2016)

Name of Industry

Compliance siatus

1. MJS India Ghyeol Ltd.
' (Distillery Unit),
Bazpur Road. Kashipur. Distt. -

'S Niazar (Ttrarakchand)

-Lu

A e N -

Order placed for MEE to mieet production of
installed capacity. Presently using MEE and
incineration (for 240 KLD production),
biomethanation; membrane filtration and
biocompost 1g.

Condensate 's being used in rermenie:

molasses di.ation water and 220:ing L

s as

var.

Spent lees is recycling in the fermenters in place

of raw water for molasses dilution.

Flow meters installed.

Web cameras are provided at evaporator, SLOP
boiler and bio-composting yard.

Appropriate marking is being done in lagoons as '

per requirement of bio-composting (30 days)
and incineration (7days).

Bio-composting is being packed and sealed
HDPE bags.

Composting in being done only in non-rainy
seasons. Covered shed will be made if done in
rainy season.

Applied for registration.

|

|
|
|

/2. M/S Doon Valley Distillers
. Kuanwala, P.O. - Harrawala,
Dehradun (Uttarakhand)

3. M/S RBNS Sugar Ltd.
(Distillery Unit).
1 abssar. Distt Haridyav

SIS [y S
LAraRiaa

Tnstalled RO and MEE. Spent wash
concentration reduce through MEE upto 45%.
RO permeate is being used in process. MEE
condensate reuse in boiler as feed water.

Plant washing, leakage, bottle washing & boiler |

blow down are mixed with the feed for RO &

|

1

MEE. Spent lees is reuse in fermentation or |

taken in boiler. Bioler blow down in recycled in
wet scrubber.

Flow meter installed at raw water, RO feed, RO |

permeate, RO reject. MEE feed, MEE
concentrate, condensate.

Web camera is provided in composting yard /
RP plant.

Capacity of lagoon will be
equivalent to 30 days MEE.
Bio-composting is being packed and sealed
bags.

Covered shed is being provided.

Applied -or Registration.

maintained

|
|
l

I
i

MEE installed. Installed  advance
technolozy with continuous farmeniation, mult:-
pressure distillation and MEE for
spent
prodice .

MEE condensate i3

o} a1 CroT 170 Af alaph
w.sh generation to O-8i S.o O Q0C:
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reduction of

process |

being trented through |



condensate
10500 /dayy  and  using  .» cooling

tower proces:.

x " v - |
polishing unit (capacity

Spent lees and plani washing w.er is being |

treated through CPU (Condeuszie Polishing |

Unit) and recveled in process / cooilng tower.

‘4, Flow meter provided at raw spent wash MEE |
' feed. MEE concentrate with online connectivity. !
3, Web camera is proviizd incomposting yard and
lagoon with cnling connecuvity,
5. Lagoon capacity is 2+ZUDKL.
+7. Being done as per directions.
8. Covered shed not required as unit will operate
? . 270 daysina year.
f 9. Applied for registration.
| |
"4, M/S The Bazpur Co-operative ' The Unit is not complying with the directions
. Sugar Factory Ltd., (Distillery | issued by the Board. '
' Unit), Bazpur, Disti. US Nagar 1. Web camera provided in composting yard with
. (Uttarakhand) ‘ online connectivity.
‘2. The UEPPCB has refused the CCA

(Consolidated Consent and Authorization) of
‘the Unit for the year 2016-17 due to non-
compliances of directions issued by the Board.
Bank of Rs. 5.0 Lakh also forfeited in favour of
the Board.

s s o ol o ke o ok s e o o o ROk o
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ANNEXURE ~08
1Ll .
_ \ q_.; . Bee, (LIS
\ e ¥ 8 CENTRAL POLL . FCONMTEO, B AT
(LR = (GtaRTT A T WA Wee e s
MBS T OF ENVIRCNMEN'T & FORFATS, iyl (1 1pea
.IIIJd“ Sheed .pquusfnfw: |
6-41,0_/F'CI-III/£315I,fz-g14~'_5/ 2156} January 10, 2017
Ta,
i 5 - ILETT 2T L FYlutlon Cortigl Boars

< 9/20, Nem Fuaag, Cearagun
LUitarakhand
Fin=248001

Sub: Clarification regarding Direction under section 18(1) (b) issued
to M/s India Glycol Ltd., (Distillery Unit), Bazpur road, Kashipur, Distt,
US Nagar (U.K.)

Ref: IGL/DIST/2LD /2017 dated January 03, 2017

Siry

CPCB has issued direction U/s 18(1) (b} of water {Prevention & Control of
Pailutior) Act, 1974 to UEFPCR vide letter no. B-410/PCI-I11/Dist/NGRBA/2k14-2k15
dated December 22, 2016. With reference to letter Ao, IGL/DIST/ZLD/2017 dated
Jaruary 03, 2017, M/s India Glyeol Led. (Cistiliery Unlt), Bazpur road, Kashipur, Dist.
US Nagar (U.K) has two streams of treatmert facilities (ZLD),

LD stream naving MEE and [Ac ~=ration boiler ©0 achieve ZLD,
D stream raving Bic-digester & 3ig-composting to achieve 21D

The present direction has o2en ‘ssuec for second stream  whee Bia-
COmPasting is done and MEE has rot been installed so far te achieve ZLD,

In view of above, yau are Fequiest2a o direct M/s India Glycol Ltd to stop
operations for 98 KLD only until MEE installation is not completed.

Yeurs faithfuily,

e X Ll b G '(‘ d -f'
st e
e A -’ 4 (A.B, Akolkar)

%4 \\\—’( L Yember Secretary
> L/
£
\'\'/HI 1
- R |
m\t" MRVTE M
V2 \Q_, 4\ i Y
Vb
o9 waT o s T feeed-110002
‘Parivesh Bhawan East Arjun Nagar, Dethi - 110032
SIVTE ol | 43102030, T, Fas 22305793, 22307378, 22307079, 2231932, Z2a04043
P e CPCC ST n TIMIAS \a550e WWSN.CPCD. Nz in
R it 2 =B = e R WAL TEET LTOE-2T-bl
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ANNE XUKE = 6

{f)’
HEAD OFFIC /
UTTARAKHAND ENVIRONYENT PROTECTICN & - - gmmarare 1 ot ol o S
POLLUTION CONTROL 30-5T ¥ a7 HB/IVT
29/20 */2411 ROAD, DALANWALS . DEHRADUN [UBarsks 2= ! © g9020 5% T, e, 32
Ref.: UEPPCB/HO/Gen-360/2017/ ) (7% 2. Deiiradun,  January |) 2017

" SPEED POST
To.

India Glveol Ltd. (I thanol Plant),

Piot No. A-1, Indusirial Area, Bazpur Read,

B shipur, Distt. US Nagar (1 ttareht andt
Modited Directions une er section 334 of the Mucer (Prevention & Controf of Pollution) Act,
1974 to ensure Zero Liguid Discharee rom distilleries .

WHEREAS, among others, under Section 17 of the Water (Prevention and Control of Pollution)
Act, 1974, one of the furctions of the Swze Pollution Control Board (SPCB), constituted under the
Water (Prevention & Control of Pollution) Act, 1974 is to plan a comprehensive program for
prevention, control of abatement of polluticn of streams and wells located in the State and to secure
the execution there: and

WHEREAS, the Centra' Govermment has notified the standards for discharge of environmental
pollution from various caizgories of industries under the Environment (Protection) Act, 1986 and the
Rule farmed thereunder; and

WHEREAS, the Uttarakhand Environment Protection and Pollution Control Board (UEPPCB)
and the Central Pollution Control Board (CPCB) have been pursuing the polluting industries tc
install effluent treatment plants (ETPs) to comply with the effiuent discharge standards as notified
under the Environment (Protection) act. 1986 and the Rules framed theveunder: and

WHEREAS, the SPCB :an stipulate swirgent standards for discharge of environmental pollution
from vairious categories of industries tha those potified by the Central Government, under the
Envircnment (Protection) Act, 1986 and bules framed thereunder: and

WHEREAS, various industrial units including distilleries locared in the state of Uttarakhand
discharze effluent in the ~ivers Ramganga. Kali and other tributaries and drains of the State. in the
catchment area of Ganga basin, which adversely affect the water quality of river Ganga: and

WHEREAS, under the National Ganga River Basin Autority (NGRBA) it has been decided to address
the issue of pollution of river Ganga in a comprehensive and time bound manner; and

WHEREAS, the Hon'ble Prime Ministzr's Office reviewed the prozress made in the activities of the
NGRE A on 06" January,"2015 and has idenzified thrust areas. I!k]!...,l.g ensuring zero liquid discharge
from f:asible industrial se:tors: and

Whereas, the Central Pollution Control Board has issued directions under Section 18(1)(b) of the
Water (Prevention and Control of Pollution) Act, 1974, 1o the Chairman. Uttarakhand
Environment Protection and Pollution Control Board to ensure Zero Liquid Discharge from
distillertes; and

WHEREAS, the Uttarakhand Environment Protection and Pollution Contro! Board issued
directi==s vide ref. no "'EPPCB HO Ger 26N 20158747.2220 ated 13.03.2015 and follow up
dirgeti. s vide ref. no U PPCB HOY Gen 300 200 2702.338 daret 10.07.2016, unde: section 33(A)
~f the Water (Preventior and Control of Pollutiont Aot 1974 v~ Zern Liquid Dis harge (ZI D) in
time b wnd manner: and

WHEREAS, it was also cecided thar the C © Oipzrare’ issued o be issued to a | the distitieries
in the S-at2 shall be linke. with cor nlicnee ofachis =2 20D and  <King the validity of the 'Cinsent
to Qperite’ with the coripliance of the Cweesiors zud thar the Consent to operai issued 10 the

y

distil'e* =< shall stand ant maticallz withdisan =i, w+ of non - ompliance by amy Jistillery Unics,

speciiied timetin: . and

WHEREAS, Consolidats 3 Conser: Autho faation 1 cAr o the MUS India Glyeol Lid. (Ethanol
Plant). Bazpur Road, l\dﬂhnpur [Lfb \aa.u) was granted with conditions that the Unit shall strictly
comply with the directions |~.:f.;i regarding /crw .._ILIUId Discharge and CCA is linked with

Page 1 of 2
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mpjementation of activities/action points: and incase of non-cempliance CCA issued to the Unjt shall
stand withdrawn; and

WHEREAS, CPCB had conducted v sitat
* starakhand under the erash progrs v 3
“lant), Bazpur Ru.ad, Kashipur, Lisit. s ° : with the directicns gives for
achieving ZLD & in the implementat:on of the actien plan, especially wort, installation of MEE botors
2 compasting or MEE & incineratior boiler: and

WHEREAS, it is evident from tis abovs observations that you have not ade progress for the
-ompliance of the directions for acibeving ZLD. as per the action plan submitted. ey en after the

ziified timeline: . od

““HEREAS, the C.ntral Pollution Contral Buand 155020 & ~sotions 1o the Ch irman, Uttarak! and
cavironment Protection and Poiiution Control Board under section-18(1)(b) of the Water
(Prevention and Control of Pollution) Act, 1974, vide its letter ref. no. B-410/PCI-
HUDIST/NGRBA/2K 14-2K 15/20329 dared 22.12.2016, to discontinue all manufacturing operations
of the Unit and shall not be permitted to restart operations urtil the Unit compis with the action plan
for achieving ZLD as per the directions issued.

WHEREAS, the UEPPCB has issued closure direction to the Unit under section-33(A) of the Water
(Prevention and Control of Pollution) Aer. 1974 vide its lemer ref. . UEPPCB/HO Gen-
204/2017/9098-186Y dated 10.01.2017 and also directed concerned authority to discontinue power
stipply of the Unit; and

WHEREAS, in continuation of directions issued by the Central Pollution Control Board on dated
=2.12.2016 in above said matter, further clarification has been received from the Central Pollution
Control Board vide its letter ref. no. B-410/PCII/DIST/2K 14-15/21561 dated 10.01.20] 7, indicated
that M/S India Glycol Ltd. (Distillery Unit). Bazpur Road. Kashipur, Distt. US Nagar has two
streams of treatment facilities (ZLD):

I.~ 240 KLD stream having MEE and Incineration boiler to achieve ZLD.
2 98 KLD stream having hio-digester & Bio-composting te achieve ZLD.

The Central Pollution Control Board further clarified that directions issued on 22.12.2016 has been
issued for second stream where bio-camposting is done and MEE has not been installed so far to
achieve ZLD; and directed to stop operation of 98 KLD only vatil MEE installation is not completed.

AND NOW THEREFORE, in compliance of the directions issued by the Central Pollution Control
Board on dated 22.12.2016 and further clarification of dated 10.01.2017; and in exercise of the
powers conferred under section 33(A) of the Water (Prevention and Control of Pollution) Act,
1974, the closure directions issued by this Board vide letter ref No UEPPCB/HO/Gen-
3622017/9098-186Y dated 10.01.2017 is herebv modified as given below:

The Unit sha'l stop cperation o7 98 KLD srream havir g Bic-composting o achieve ZLD uati}
MEE installazion is not completed,

This issue with approval of the competent autharity of the Board, \W‘L‘/\. o
Member ry
( /Sfcrm )
Cray to:

I} Chairman, Central Pollution Control Board, Delhi for Lind information piaase.

2} Chairman, UEFPCB, Dehradun f2r kind information pleize
37 Distriet Magistrate, US Nagar, Ustarakhand for kind iné: mation please.
41 Managing Diretor, Uttarakhard Power Corporatier Ltd. Uiz Bha: an, Kanvali Rad.

Dehradun (Unar. khand for kisd foformaion riease
5} Executive Engineer, Uttarakhan | Power € arporation Ltd.. Electricity Distribution Divisicn.

Rashipur (US N zar) for Kind info mation pliose,
Regional Officer (I/e). | EPI iona Ece Kashipar (US Nagar) for strict conipliance of
g =T eropaier o of OF KD streampchizl] be stivpr =4

: Taermlag
Membe&&é’émt}zi'} '
Page 2 of 2
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ANNEXVRE 0D

Plot No. 2-B, Sector- 126, NOIDA- 201304, Distt. Gautam Budh ?:Eagar, Uttar Pradesh,Tel : +91 120 3090100, 3090200
Fax :+91 120 3090111, 3090211, E-mall : igtho@indiaglycols.com, Website: www.indiaglycols.com

Rel: IGL/DIST/ILD/2017/ January 3, 2017

The Chairman ;
Central Pollution Control Board
Parivesh Bhavan

East Arfjun Nagar "
Shahdra, Delhi 110 032

Reference: CPCB Letter No. F.No. B-410/CPI[-11I/DIST/NGRBA/2K14-2K15-20729 Dated
December 22, 2016.

Dear Sir,

We have gone through above mentioned leter posted at CPCB sile indicaiing the non-
compliance as per the action plan submilted for ZLD. We would like fo draw your kind
allention on the subjecl matier that M/s India Glycols Limited is complying the condifions
through MEE and Incineration for 240 KLPD distillery capacity and also mentioned in various
compliances submitted 1o CPCB & UEPPCH. We are the pioneer in the installation of MEE &
Incineration technology and operation of evaporaiar siarted in 2007. We are every time
mentioning in our compliances that M/s India Glycols Lid, is achieving ZLD for 240 KLD
through MEE and incineration since 2013 and through biomethanation followed by RO and
Biocomposting for rest of Ine stream.

In the month of September, 2016 vide our letter No. UEPPCB/ Direction/Compliance/
ILD/2016/562 dated Sepiember 19, 2016 we have clearly mentioned that the operation of
cistillery will be restricted 1o 240 KLPD as per 1he MEE & Incineration facility and beyond ihis
the distillery will be operated only after making proper arrangement of MEE before bio-
cormposting affer due approval form CPCB/UEPPCB.

Presently, distilery is being operated well below 240 KLPD, excise verified dato cre
allached from Cctober, 2015 to 15h December, 2016 in support. We once agdain assure
you that we will not operate our distillery above 240 KLPD. The operation above 240 KLPD
will be done only after making the proper arrangement of MEE by modiification in the
existing MEE as we have 7 Calendrias, 5 warking & 2 standby (the combination of 7
Calendrias makes MEE to fake care of spent wash equivalent fo 300 fo 310 KLPD). The
operalion above 240 KLPD will be coniinued only affer king-due.permission from CPCB,
HERTH oy (Bl :
U W, G8 sk e

Central Polliuticn ¢ et i |

Farivesh Bhavar, Fom 4

Carporale Office : 3A, Shakespeare Sarani, Kolkata - 700071, Phane © +91 33 22823586, Fax : +91 33 22823585
Works & Registered Office | A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar (Uttarakhane)
Phone : +81 8947 263000 / 269500 / 275320, +91 9411108202, Fax : +91 9547 275315, 260535
CIN : L24111UR1983PLC009097
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INDIA GLYCOLS LIMITED i

Plot No. 2-B, Sector- 126, NOIDA- 201304, Distt. Gautam Budh Nagar, Uttar Pradesh,Tel : +91 120 3080100, 3080200
Fax:+91 120 3090111, 3090211, E-mail : iglho@indiaglycols.com, Website: www.indiaglycols.com

We once again assure you that the distillery capacily shall be kept at 240 KLPD maximum
as per the guide lines of ZLD with MEE & Incineraiion.

In view of the above we emphasize that the 7LD guide lines through MEE & Incineration are
complied and request your goodself to kindly grant us you consert io- operate on the
same and moedify the above directions.

Sincerely yours,

For India Glycols Limited

(Dr. Ashutosh untaﬁ)/

General Manager (Environment & QC)

cc: Member Secretary CPCB

The in-Charge, PCI-1ll Division

Corporate Office : 3A, Shakespeare Sarani, Kolkata - 700071, Phone : +91 33 22823586, Fax : +01 33 22823585
Works & Registered Office : A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar (Uttarakhand)
Phone : +91 5947 269000 / 269500 / 275320, +91 9411108202, Fax : +91 9547 276315, 269535
CIN : L24111UR1283PLC008097
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ETHANOL PLANT ALCOHOL PRODUCTION/WORKING DAYS

INDIA GLYCOLS LTD KASHIPUR

FROM OCTOBER, 2015 TO DECEMBER, 2016

i ALCOHOL ]
S.NO MONTH | RS PRODUCTION(KBL)/ KPS |
}i PRODUCTION(KBL)/MONTH e DAYS
1 Oclober, 15 | 7427.5869 239.5996 31
2 November, 15 | 7657.0432 255,2348 30
3 December, 15 | 7584.2112 244.6520 31 ]
4 January, 16 4843.4107 | 171,9782 27
) February, 16 | 4445.4243 11532905 29
6 March, 16 4425,2001 142.7484 31
7 April 16 5452.3448 181.7448 30 !
8 May, 16 £569.9728 211.9344 31 |
9 June, 16 5954.3087 198.4770 30
10 | July,16 5987.4421 1 193.1433 31
11 | August, 16 5192.8629 167.5117 31
12 | September, 16 | 4277.3718 142.5791 30
3 [ Oclober, 16 5084.1911 164.0062 31
14 November .16 | 5115.8762 ' 170.5292 30
15 December, 16 | 5014.3954 161.7547 31
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INDIA GLYCOLS LIMITED 2 o

Works & Registered Office A-1, Industrial Area, Bazpur Road, Kashipur ~ 244713, Disii. Udham Singh Nagar {Uttarakhand)
Phone : 491 5947 269000 / 269500 / 275320, +91 2411108202, Fax : +81 5947 275315, 269535

Website: www.indiaglycols.com
Ref: UEPPCB:’Direction!Compliance.’ZI D016/ §6 2. September 19, 2016

To,
Regional Officer,

Uttarakbhand Environment Protection & Pollution Coutrol Board

Chamunda Complex, Ramnagar Road,
KASHIPUR (U.S. NAGAR)
PIN-244713

Subject: Co mpliance Status of Directions issued to achieve ZL.D by M/s India Glycols
Limited,

Sir

3

This is in reference to above mentioned subject we had already submitted point-wise compliance

of the directions given by the honorable board vide letter No. UEPPCB/ Direction/
Compliance/ZLID/A20 16/335, dated 05.04.2016.

We are once again sending point-wise coz_npliancc of the directions as Annexure-I.
We are Conplying with all the direétions issued by UEPPCB,

Hope that the above clarification would meet your requirement,

With best regards,

Sincerely yours, :
for M/s Endia Glycols Limited
B e

o s
O el :
(Dr. As}nut(ﬁgautam)
General Manager (Enviromnent & QC)

CORPQORATE OFFICE : 3A, Bhakespeare Sarani, Kolkatg - 700071, Phone : +91 33 220023586 Fax : 491 33 22823585
HEAD OFFICE : Plot No. 2-B, Sector- 126, NOIDA- 201304, Distt. Gautam Budh MNagar, Uttar Pradesh, Te! - +91 120 3080100, 3000200
Fax: +01 120 3090111, 3060211, E-maii : iglho@indiaglycols com

Pl TR ~
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Compliance Status of Directions

—
S.No.

01.

sy

[

p— e

.

FORMAT

ANpexure-}

issued to achieve ZLD by M/s India Glycols Limited

Direction

|

Compliance Status

Installation of RO + MEE or ouly MEE to reduce
the volume of spent wash to 40% with golid
concentration of 306% by 31,12.2015, {applicable
Jor those who opt for b lo-composting)

....... -

Order for MEE for biomethanated
effluent to reduce the volume for bio-
composting has already been placed. As
S00n as we receive the equipment will
msiall the same. Capacity of our
evaporator and incincration boiler ig |
equivalent to 240 KLD distillery load. At r
present distillery is being operated well |
below 240 KLD and in future will also be |
operated as per our evaporator and
Incineration capacity.

|
|

OR

boiler for
wash by  31.03.2016.
vho opt for incineration

lnstallation of MEE & incineration
disposal of spent
(applicable for those 3
System)

| 1nstallation of MEE
| 30.09.2016. (applicable

sysiem)

et

Presently, we are following “below
mentioned routes for treatment of Spent
wash & achieving zero liquid discharge.

(i} Evaporation (MEE) and incineration
boiler(equivalent to 240 KIPD
distillery capacity) v

(i) Biomethanation, Membrane filtration
(RO) followed by bio composting
equivalent to 98 KLPD

_OR

advance  process technologics
(continuous fermentation,  muld pressure
istillation, integrated evaporation ete.) for
Feduction of spent wash generation to 6-8 KIL/KL,
OF alcohol produced by 31.03.2016, followed by
& inciperation boiler by
Jor those who opt for
to advance process, and them

conceniration &  fncineration

Installing

COnVersion
evaporation

Recycling of Spent wash as a dilution
source in Fermenters is being practiced
which leads to reduction of water
consumption eventually and spentwash
generation. Presently we are achieving
spentwash generation in the tune of 7 5 _
8.0 m3/ KL of alcohol.

Reutilization of the RO pemmeate and / MEE
ondensate in the process / utility (if required
afler treatment) by 31,03,2016,

We are utilizing in fermenters as nmolasses
dilution water and cooling towers as make up

waler e, B )

lreatment of the other effluent such
lazes, plant washings, Icakages, bottle washing,
tooiler blow down etc, in o separate ETP of mix
vith the feed for RO/MEE and revse in the

as spent

L Emrocessiutilities by 31.03. 2016

Spent lees is being recyeled in the fermenters
in place of raw water for molasses dilution

129
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————
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e e

——

Installation of flow meters at raw  water
consumption, RO feed, RO permeate, RO reject,
MEE feed, MEE concentrate, MEE condensale,

water recycling point, concentrate utilized in the
Fiﬁ.ggigg::aiion soint,

Installation of web camera at bio-compost yard/
incineration system, spent wash storage lagoon

Reducing the capacity of lagoon to-- K|, e 7
days equivalent of MEE  concentrate by
31.03.2016, (applicable if incineration Jacility is/
will be available)
OR

Reducing the capacity of lagoon to---— KI, ic
30 days equivalent of Raw Spent Wash by
31.03.2016. (applicable  if bio-composting
Jacility is/ will be available)

—

Packing the bio-compost in proj::crly sealed bag,
bearing the name of distillery and composition of
bio-compost. Further, no use of open’ fractor/
trolleys for the selling bio-compost (or even

___| giving free of cost

Providing covered

shed for bio-composting area
by 31.03.2016.

O¥taining valid registration / certification for the
production and quality of bio-enriched organic
Manure  (bic-compost) as  per Gazette
Notification 8.0. 2776(E) dated 10.10.2015
uneder the Fertilizer (control) Fourth Amendment
orcler, 2015 issued by Ministry of Agriculture
an~d Farmers Welfare (Deptt. of Agriculture,
Cooperation  and Farmers Welfare)from the
Mznistry of Agriculture / concerned agency by

and share the images with CPCB & SPCB server.

—————— ] e

Flow meters installed at all the locations

We have installed web camera at Evaporator,
SLOP Boiler and Bio-composting area, link
| has already been sent to SPCB/ CPCB

One lagoon i3 under cleaning  and
Appropriate marking will be done in two
other lagoons as per the requirements of Bio-
composting (30 days) and incineration (07
days)

Bio-compost is betng packed in scaled HDPE
bags bearing the name of Distillery. No bio-
compost is sold without packing,

e et i

S

Bio-composting will be done only during
Inon~ra1'ny season. Therefore, requesting
to exempt from the covered shade.
Presently it is being carried out from the
stored effluent ag average distille
production is well below 240.00 KL.PD.,
The covered shed will be made, if
composting will be done during rainy
season,

8

Applied for registration. Copy of the
same 1s enclosed as Annexnre-

| 15 .07.2016. L B
S ] ﬂﬁ_/ﬁ SRS
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HEAD ORI

Uttarakbhand Lavivanment Profection amd Pollution Control Roard
29/20, Newi Roadd, Dalanwals, Dehrg Dun (Uttarakhand)

Phpmy - BSE SRR Ei TR AV el e B i Eeamait | msobjaetya vt o

UEPPCBE O Con-A 82007 X Date: o L l"'. 2L { /
f REGIY. POST

Vs Tadia Glyeols Ltd-Fthanol Plaat,
Plot No. A-1, Industrial Area, Bazpur Road,
Kushipur, Disit- U.8. Nagur.

Consalidated Consent 0 Operate and Al orization hereimatler referved to as the C°CA
(Comsolidated Consent & suthorization) (Renewal) wiler  Section-25 of  {he “Water
Pesvension & Coantrol of Poliution) Aet. 19747 and  onder Seetion-21 of the “Air (Prevention
de Contral of Pollntion) Act, 1981 and Authorization wader “Ruole-6(2)” of the “Harardous
amib Ol Wasic (Mamagement and Transbowndary Movement) Rules, 2016™ notified under
“Eovieagment (Protection) Act, 1986 w4 applivable o be referved heseinafier as Water Act, Alr

Act wl Hnrsoediug & Ovlior Wantes et 20354 1 U livaiva

CPCRID - 10069 Inward 1D — 64908
CON (Renewal)
Cousent No. 36934 J 0 Date - ﬂ!._ﬂd,?_l)l.? _

CEA B Diereby vemied (0 MY Tadia Glyeols L Ethanol Phant focated al Plot Ne, A-1,
Indusivial Aven, Bazpur Romd, Kashipor, Distl. ULS.Magar subject to the provisions of (e
Waler Act. Air Avland Hazaedous & Other Wastes Rules, 2016 and the orders 1hat may be mage
lwther anel subjoct (o foltowing terns and condition: -

! Fis CCA s granted for @ peried from 01042017 to JLOZOLE and valid (o
peaciring ol flowing products with Capital fnvestment/Net  Assets  Values
T1403Crs o~

(8w T Lt CCA | Present CCA (Renewal) |
Priviuet Quaniily | Product Ouantity [

| (Per Month) . | {(PerMonth) |

i Adeohol 150 k1,1 l Alenhol L 2eRLT

LoSpereitie Clonditions ander Water Avf

G Ve daily quaniity of effluent diseharae (W0

_ ] Last ("C'A | ) l'l_‘{'.m'ﬁ_l (f_A(I(t_ﬂm.!l) ] ]
Leade Elfluent | Nl i Nil —di
Sewae [N | ) iy
tint - Prade Effhwent Trentment and Dispasal = ... . L o v

G Sewage Treatment and Disposal: 1The applicant <hall provide comprehensive Septic Tank
s I equired with reference o infloent quantite s uitlity,

T case o stopyprage of functtstitey of ST, produciion ls go he stopped fmmediately o
this Board has 1w be intimoged b toviplioneamatl swith o veport in iy rescrd fo he
disprnehied immediately.

bl The treated sewage shall be sent o rease, Quelity of the freated effluent shall moeet to the
folowing standards as applicable under Enyirpament (Protection) Rules, 1986 1o

TR DA B TP

5. No. .I Parauelers |  Standa ed f_t_;r_si‘l’_s
| f PH e 051090
{ : | _ BOD tpd ) | LU 20
e - prsire — e
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CO pdd

| W)
L 1SS (il ) ' 10
5 NH =-Nemg/1 § ‘ 5
n | N Dotaltomyesg 3 ]|_ . _- 1
7 | Feval Colifomm [MPNG ey : a3t
R PO Pl | . 2

Chmdilions aoder Atr Acl -
o) The applieant shall use followeing Tuel and instal] o conprehensive control SySUem consisting
¢beontrol eqtipment as is required witly feferenes 10 seneration of emissions and Operite
armd matane the same Cottinuonsly o i 16 achicve the feyvel ul pollutants (o the fol o ing
stattietnreds

S| stack attached © Stach | Pype ot | wuel Quantity | Rmission I e stission
Mo with | height } e | Control  [staadardy
] oM | Equipment | ot to

; o [ | execad
Mot Applicalbie

vt ol eqripaient, prodiection e o e
ficptenecd Dy dax phome el with o et in

frr Cose vof Stappente of fuicnonine of vie sotfaiog
Noppre! ingnediniely cad By Boge Tus 1o by
ey vesened to be dispeatcfied dimedied
Led Neise from the 1.0, Se aned sther wonecets) shandd be comtrolled by providing an aeoustic
for meeting the ambsient noise standards for night and day time as
Comomercial, Residential, Silence ) which

enclontre as s reguired
presertbed Tor cespective areas/zones (Tndustrial
ane s follows
J e ;
Standards | industrial Area

Commerdal Aren | Residential Avea | Sileuce Zane 1

) 1 y [ = s R
for  Notse | Doy | vigh Phary Nighi Dy Night | Day : Night
eyl in ! e e | i | i tmie time | die L time
dbf Ay Leq | 75 m | 65 | s S50 45 s | a0 |
B i im0 00 s 1o Hon P S binee B BT (ot 000
L Conditions voder Hazardons & Other Wasies Rules 101¢ -
(- Number of suthoriztion and date of fssue ;e o oo
(i the Factory Manager of oo Nibooooeoon v hereby pranted an authorization to
O i ety for collection md staraoe

s ol Dhardous wastes,
sile o faeilit

dH The attherieason is et o e
Bazandous wistes sithin etoe prenises o (ol

sl seneration, collection atd storage of
WD calenory of wasies ;

| %.Na. Clirtepom | Quantity of Waste for which | Mode of Disposal

| (Scheduled & sutharization i being issued

| Seheduie-11) l (MTA) '
| Net Applicable

Ui The anthorization shall be i foree for 4 period [rom o...o..... Nk oo
S D anthocization: s subgeet o the s onditions stated below and sueh conditions us may be
spocticd in the vales Tar ihe time bedng i Siree uide Envitonment (Protection) Act, 1986,

Seaew wws

Ferms and conditions of authorization -

(0 The authorization shall camply with the provisions of the &
1986, and the rules made here undes

(i} The anthortzation and its renewal shall be proghin |
authorized by the SPCRAPCC,

i Hhe person austhorized shall not tent, lend, sell. s ler or otherwise transport the hizardons
Wastes withent shtaimmg pror permission ol the SPCUAPCC

ATy ananthorized changes in prersene!
the applic

avironment ( Protection) Act

o mspection at the tequest ol an allice

canipment asoworking conditions e merioned
ation by the person authioried shalt constinme 1 breach of his authorization,

e e e
1
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U L PPCEH!

VIS thre duy ol i auihedi Lol [WTEON N v el permiission ol the SPORCC
dowin the [neitity,

e clase

(v An application for the ferewal of an athortanion <hall be made nis Laid o wcler th
Pl

et

ek e ot hall womply sl s onhics conditions wectlied in the wuidelines isstieel by i,
MO 0P CPCHISPCB from Gme 1 e,

Fhis C0A Is valie fg Fermentanon & Distllation Processes anly

h. Compulsery documents to hie sulimitied by the fudyst ry/llnit -

(0} Annual return in Forns-4 gyl Waste Disposal Manifest in Form-10 under Hawnirdouny
& Other Wastes Rudes-2016 e Thivd Party Audit Report,

Ui Loviropment SEement in Fopm-y of Enavironment (Profection) Rules, 1986

(i) st ly complince repart of the CCA phetograph of BTR/A PCsiWaste Storase
e

Uit b io apply for renewal o COA e i advance of 60 days of expiry o this (¢ "A.

Lompetam Authoriy reserves (e It i chiamgte mndi Py Zadld any Lime any conditiogy of this

{ \( I-"‘l .

1, Endt s o comply with the o aiies oo ith votad . os anresed Horewith, Non complizgico

oy provision of fhis COA and prowistons of e Wiler Aot Air Aet and Mazardons &

Other Wastes Rares- 2006 will PESTELS b el ietion imder the aloresaid Acts ang Rules,

LA
"
| ¥
Membor S€eregn ry
Ly 100 Regional Officer, Uttavaklian Emaranment Protection and Pollntion Congrol Board
ikashipur, Distt U8 Nagar (o infurimtion g vomplianee of the same.

Chiel Environmoent Olficer

Anaexere

Speeitie Chnditipns:

Fle wpplivins <halt peovide 191 WK WO e e el wier spply souree amd shyll reulaely sy

P G E ey comsiption m e prescrbed o snd poas the cosm s apecilivd tinder Seetiog-3 o Cless Aer,
Phe applicant shall submit audited balanee ~heet of the unir g e el ol eueh fnancial yee o that oy
subsmitted by e applicant could he gssesnd

Plue spwstivaint shail Provide ports in ghe chimmes Stack and Laciines suche an Ldder Pl torm ey
Fequiren L for wonitorne e Crrissions amd 1l <one sl e SR ROr s pection and e o ) limes by
W P s, Sttt e cliimines Stk e hed 1 vion s, of cinission shall e desigmaed by nambers,

s per

BN S LN e and tress shiall e painted i plavani Bty vdentifivation

L indostes <hanl mssore tertocking ol bir Poltion contenl divices i Prosduetion progesses,

Aol waste pencrined fram ihe Bdistes s v e disoosed i er so that contamination of surfiee Witler
Besdbes/praund watetSsail ete, does not take plice

Phe industry shall ake adeepuate meusures (o conteol ol juise From s onn source SOCAs Lo eomphy waithy e
skl s may be applicable,

Ehe sappilivant shall develop three rows o ereen belt on the premises witl Pl species as supet e by the
Ceitead Pollution € unteol Bosed,

e idusins shafl stretly adlien with e spectlic and oen| cenditions dssued with G0N order, Ay
vl ol stipnlised CHRUHONY i i fensd it gupder (e Provisions ol Wter AL Al Aet and
EaviEnniiend tFeateenion) Lot gl Rades tude iy inaedior

B fdsivs shall onsare aft spfeps mesuves and shall andevabe gasvindien assessment by the competent
atithority.

e e e i —_ e

——— e - _._.-—-_.___--_-_.__,--—-——--__._h__,_,___
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b

fa

e generated eTocor shall be disposal daogel |

cEhe unii shall strictly

CEPRCH
il chsiee et iiost system i Foems= 10 of Hazardons & Other Wastes Rides- 2016 whil disprsing
1% Ferjas v ems
b el sy <Dl pai B liwn ' ) itk prrrtend R ol ¢
ey st ey e 8y c0 ot and s it shall onsire (e treatment Facilities and

P oposul Sermissenunt 1o sovi aow Bk L R S sl b dise i e 0 waker strenan oy Wit Boades,

Orsprioman, Sl elfeet evaporator & Rio-compinsine,

B s s wier shall B deschorged i lond & wator bodies,

ifrevention & Control of | on)_Act, 1974 regarding Zevo Liguid Discharge (ZLD). This €'CA
i linkied with timely complinnes of direetions isued time to time, g ¢ of non-compliance the
COA sued o e nnit shadl stangd s lihd rawn
P St shadt stricily comply wathe the thrections issoed woder section-34A) of the Waler Acl, 1974 pep
nstulltion of leal Time Monitovine System & Data Transmission to € PCB & ULPPOR.

e ease of non complinnee of s CUA the bk pugrantee no, 300701GT 0008417 35,01 aes (Union Bank al

Tnadingd shall e Fortcited in favour of this o,

T spent wash genernted rom mamufacwiring provess shall be disposad o pue direetions fssued by the Bogrd
LM IRANAY TR

b et et strie sy comnply st thee provisivns ol Waoter, S a Ty Mg and RudesSonbwmtions ma

LA MR |

General CandHions

e applivimt shal! set wadyse dw samples of cHluententissionhasardons wostes at leasi onee in o thee
month trom the brborten recommzed b the S0l 1 il STt T e oo e EEPROE

P applivant shindl hosever not without e peior consent of the Baard bemg it e any e o ey el
vtlet Tar e Bechirae o efThient or gaies amisaion of sevwage wiste Trom the unil

Preated vt waier and domestic waste sater shall b drsposed Jodle an oie disposal point, 1 aprphicant
bl e i die T mesisuremens cogaipament at Bk dispasal g

Hie appdnnm bl sevserh comiply s eondiiions o this OO and salani conplisites repont ol sipulaged

senkibtsens bbb S0 das s ol receiptool s 000 B ans poioe o0 e, s Tonmd thint the ndusiey s not

cimplyig soth saipalated eandisons o ans Puether direetionbseiction ssoesl by the Beard, logsl weion

shall b itinted aeainst the spplican

Pl applicantshal b maintain gond Brovese keepiing. AEvalves pipesewerdrming ele, must be Lok, proul,

Phe imdustes shall provide witerrupted entes e STPSL TS inbet and outler peints, Air Pollution C onteal

ciipment aod stk for smaoth semplingmonttormge o ellicienes of pollution control measures,

Phe ncdsees il provide =Ispection Book ™ ol e fime off inspection o the Board s olticials,

Woheresvan dhie e ey aeodent o other ilarcsen ael o event, sueh emission oeeurs or i apprehended to
ot ene s ol sy Bnd doss o s indaesstion shadl he reported w the Board s otTiees and al} other

concerne b otlees b case of Tl of polintion control equipment, the production process conneeted Lo i

shalt he stopped soih immediate elfeer

Fiwe ddustes shall operiie in s wimner sotdut ol esssions be et throogly destunated chimney/stock,
unily

e ol any damage o the agriculiore proshecinaiy, haman lnbitiion e, by the operatien of industiy, o
shl b Tmpertive toostop produetion i b estes sitle immaediate effeet md such informatiom shall T

wepsantedh o Bowed s ofliees: i indiste sil Sl e conteensition absa instels coses s decitded by
e S npenst iy

sl Bl appts Betare the 60 das s ol iy of €A w0 any ehimg i produelion Uy pesd prod action

i e lieiing processieapneiy enlunemenl gl or el i clluent discharee poine op
B IO rOinL,

e Buawd veserves e viehi inorevobeaddimmnd i asy stipulated condition issued along with CCALas man e

ECERSIIY

Fiwe person authorized shdl oot rent fend. soll mansfer or otheswise trmsport the hazardons wasle withoul

chisdning pricr permission ol the Boarid.

Ay nathorized change i personnel, cquipnaat as workine condi

porsont sathorized shall comsitote o breach of e aherization

o mentioned in e application by (he

v e dany ol the mathorized person e ke prioe pecmission of e Board 1o close down the Facility,
e autherigation Bs valid for temporirs storage o azisdons Wiste within premises only.

Fhe sthorized speney shall ensure (e onsfine doa with regard 0 quimtite and nature of hazardons henicals
eing sed nthe plint as well as aie emission and waste generaed within premises s displived an Display
Bonrd of size fadd Teet out side the mam Faeton s et within premives., )
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UEEpCH

Ity il the antlionzed permon 0 da e pror petmssion al il Mt o elose andd cleanip the Facifiny for
It stewagesmd SHEpagl of B e st

PR apivivant shabl waintam pecond o lasiidions st Ty W 8 and shil solsmii anmnal vt in Ferm-4 o
o btore the 30" Wiy of inge follasving o the Tinaneial seor i which tha vetgn redies
b eane Wiy nvardous waste shuli e disposed o1 on Bl Wy desin, or inn ANy water stream, ALl
i badso b salily volleeted ind slored.
Hetvre the Bacudaus wiste iy sored G dimped e Laeility applicant must conduct a det
ehemivat analysis of haredous waste sample and repoet e Boad,
Pheied digrardous shndos o the: process in (b phaed shil! be stoend i danthle lined f1D PR e o stygeted
Wl RO, e sich mostering Which davs ol cenrn wigh e derpntained in i

I st aren shonlit e s Pty ond e Nitier Mased meheatng - Danser and Huzaedous® ol
gl ar s g prossiion ol o ) bty and § e lindi

spaflawe

siled physical ang

Phe amvistes shall st o terransEeib ikt i cilnment i g i seahad diums placed on I Pers o

Hiner dmder oy erad shed, VhResmrsbions wosie if wrmied shall e sold only (o Registered Re yelersy/e.

Pracessars,

.
i cime ol s Ustspariaion ol hasardans s, the details e Forae 10 of I-lamrdlrﬁ.r. & Other Wistes
Bukes 20006 sl be submited 1o the Boued, \ =

QN
Chet l‘;i}v{l'ﬂ‘ﬁ:l’llﬂfﬁ CHticor

- Iy
S (Y VN
- AR

5 —N
R *
\.. E 4
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Uttarakband Envicanment I"mrec.lllaémml RS £ LV U i s o Uguer ez @b
Pollution Control Board i T T —
29120, Nenit Road, Dalanwata, Debhadun, Uttarrakhand 29120, @il Az, Bifwen GoTIEE l-k‘-'dfh‘iﬂjﬁj
e . hgne. {-.11_.15_}355503(..&-: [0135) 21602, Puks: vevvieppeh uhgowin o e
et UEPPOBAION on =BG 70 Dare |

apeed Post
I.ll

NS Tuedise Glyeg) Lid-Ethanal Plant,

Mot No. A-1, Industiia) Ares,

Bazpuy Road, Kashipur (US Nagar)

Cunsolidated Conseni (o Operate and Aathorisation hereinalter veterred (o ws (he CCA (Cransolidated
Crovsent & atithorization) (Renewal) under Seetion-23 of the * Walier (Prevention & Conirol o P Pollutinn)
Act, I and under Section-21 of the “Air (Prevention & Control of Pullnrinn) Act, 981" and
Anthovication  nnder “Rule-a(2)" ar (e “Hazurdous  ang Other Wastey (Managesment A
Feanshoundaey Moyement) Rufes, 2006" notified wler “Envirenment (Protection) Atly, 1986™ g5
apiplicable (o e jefered heveimaiier w Water Aet A et amd Haznredony & Other Weastes Ragles
respeelively) = Auncndnwnt in € onsent grder No, 3698477849 Lwaed No, 6oy,

PCBID - 006y O lnward 1D 698y

CCA (Ienewaly

Consent Na, JGUKATRY Phastee lll.f}_-ﬁ_.__'lfﬂ_;’i |
ity ve et ils ot iee lerter pol o 11 g BITOX e 89017984 Prated 25,05 201 7o S subsequen

etter hted 2905 9017 freseivis o S 2007 regarding amendment in CCA ordor. Phe Poing New, 3 of Page
Mo 20 and Point N, (3 {hpecilic | onditions) of Page No. 4 of aboyve sid COA order are hereby synended s
frvent Delows:

o Conditions under Ajr Act:-
(1) The applicint shiall use follow ing el and install o vimprehensive contyrol svsten) Consisiing ol

control equipment ns is required with reference to weneeation oF emissions and operite el maintain
e sine Contnnausly soas o achijeye the leyed ol pellatants 1o the fullowing stanchards ¢

IS Stivel attehed Sael Pype o Fuel | Fimission l"-I!Ii:h‘.'lu_iml i |
| No .‘ with [ height Fuel Lnantity Control  [standy gdy nol

i s B A ¢ [ [_ ) ’ i f Equipment Ao exeeed ‘
[ Bialer~ i no. 1160 Siope & | 4352050 ESD PNA- ]
: | (50 I__I’I_I_} ! ‘ I (_'n:ti ’ M .‘Slup_ __Fﬁlililg._'f\;ﬁﬂ: l

I case oof stoppave of j}:m-!,-'ru-u'.;;‘:: .:;k;f.";m(mrnm ol coquipment, production s ter b ":"-’!’f-""‘f
fimediately and this Bourd has 0 he intiated by jivphone omait With « revort i this pe
he dispatefion fmmy freately
(i) Moise Trom the T30 Sl and ather sareees) shonld be controlled By providing an seoustic
enclosure as i required oy meeting e anbient o sindards for nishi and day e o reseribed
Ior tesneetive anens rones Hndusivial, Commercigl, e ientinl, Silence) whiel e a4 Toiloye,

e fo

’ Standards Industrial Ares | Commereigl Areg ' _ Residential Area Silence Zone
for Noise [ Day | Night | Day lime Night | Day Night | Day [ Nigiy

‘ level i | iime ‘ time {otime | fime time fime time
dI}t."L]l,t:q -— —f-

T 6|5 ["§ 1 &

e s gl e (A ISR e 50 !:_BU
Bay time = from 6,00 w.m. 10 10.00 P, Nish tines fron 10,00 P 1o 6,00 5.

Specific Conditions:

3. The generated spent wagh shall be disposal trongh Mk FEffee Evaporator and concentage (slup)
shall be used in boiler, while condensare shull he muilize in Process. Nev cose spent wae
shall be disehavecd in Fad & water bodies,

hecandensage

Rest of the conditions shall rentin unchanged,

Member See ety ry

Cupy to:- Regional CTiery, Uttaraklzind Lovironmen 1 olection and Pollufion Control Board, l{:mhi].mr.
CLSaNagae for infoemation.

e

Clhiel bavironmen Engineer
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ANNEXVRE -0

! A
©  dh e P g
CENTRAL POLLUTION CONTROL BOARD
Speed Post mmsTRY OF mvmomeurzﬁnggs‘&_z_.pm{mggﬁﬂgqgou OF INDIA

’.'tf;"','.-‘ : 'L:Ir:; f ! ;M"\ ¥ Y _‘
B-190198/N GRBA(RGY/ CPCB/DJ'SLillcry/ 1/2018-19 'lﬁ : f ,_;_ N Mm 01.9:
i ' o

o, 2 \ :
M/s India Glyeol Litd., (Distillery Unit), ' b H ks

A-1, Industrial area, Bazpur Road, @00~

Kashipur, Distt. U.S. Nagar,

Uttarakhand

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT »
1986

WHEREAS, the Ceniral Government has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment
(Protection) Act,1986 and the rules framed there under; and

WHEREAS, the Ministry of Environment & Forests, Govt. of India, vide notification
S.0.157(E) of 27.02.1996 has delegated powers vested under Section 5 of the Environment
(Protection) Act,1986 (29 of 1986) to the Chairman, Central Poilution Control Board (CPCB),
to issue direction to any industry, Municipal Corporation, Municipal Council, Cantonment
Board to any local or other Authority for the violation of emission and effluent standards

notified under the Environment (Protection) Rules,1986; and

(Protection) Act, 1986 and the Rules framed thereunder and also 1o meet the consent
conditions granted by State Pollution Control Board (SPCBs) / Pollution Control Committees
(PCCs); and

WHEREAS, M/s. Iridia Glycol Ltd., (Distillesy Unit) (hereinafter referred as ‘the Unit’) is

L wmmmmm_uﬁﬁmiﬂgtnﬁexmnm :ﬂm-mnﬁed"éﬁiﬁt ‘using molasses as

raw material; and

WHEREAS, UEPPCB issued Consolidated Consent to Operate:and Authorization (CCA)
vide letter ref.no, UEPPCB/HO/Con-1-8/2017/510 dated’ 06.07.2017, to the Unit tha the
generated spent wash shall be disposed through Multi Effect Evaporator and concentrate

(Contd..2/-)

Mis India Glyeol Led, (Distillery Uniy), Uttarakhand

“oftew we’ gl et R, faeel-110032

Parivesh Bhawan, East Arjun Nagar, Delh-110032
SIS/ Tel : 43102030, 22305702, AT/ Website : www.coch.nic.in
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(slop) shall be used in boiler, whilé condensate shall be utilized in process.No case spent
-wash/condensate shall be discharged in land and water bodies; and

WHEREAS, the Unit was jointly inspected by officials of CPCB, and officials of UEPPCR,
on 09.01.2019, based on SMS Alert Monitoring System and the following observations are

made;

1. The Unit’s installed production capacity is 425 KLPD while its restricted production
capacity is 240 KLPD and present production is 170-180 KLPD.
2. The Unit has valid consents under Water Act, 1974 and Air Act, 1981 with validity

upto 31.03.2023, .

3. The effluent treatment facility of the Unit consists of bio-methanation, MEE followed
by incineration. 5, 3 '

4. The Unit is efficiently controlling air pollution and in the period between 01.01.2018
and 31.12.2018, there has been only 5 SMS alerts observed in the Online System at the
stack of boiler (50 TPH) and satisfactory corrective action have been taken by the Unit

{ in all five cases.
k - 5. As per analysis report of monitoring carried at stack attached to 50 TPH boiler,
particulate matter emission is 69.3 mg/Nm® which is within fhe prescribed standard

limtit of 150 mg/Nm3.
Spent wash generation per KI. of alcohol production is 7.5 to 7.9 KI/KL of alcohol.

Huge quantity of spent wash (approx. 70,000 M?) was found stored in the Iagoons,
The Unit has ensured disconnection of wastewater conveyance network to and fro the
lagoons so as to isolate them, (
To manage the spent wash stored in the lagoons, the Unit is undertaking , bio-
composting over an area of 20 acres. However, as per the monthly data submitted by
the Unit to the CPCB, no data on bio-composting of the stored spent wash has been

provided.

AND WHERKAS, CPCB issued show cause notice ‘dated 7% Feb, 2019 under section § of
Environment Protection (Act), 1986 to the unit dated to implement the following suggestive

- measures besides other pollution control measures:

i

S -
1. To submit a time bound action plan for complete safe disposal of approximately 70,000
m” of spent wash stored in the lagoons as per SOP/Consent Conditions. ‘3

2. To ensure that no runoff or overflow occurs from the lagoons.

3. To restrict lagoon capacity to seven days’ equivalent of concentrated spent wash

generation,
4. To ensure availability of calibration protocol for Omline Continuous Emission

Monitoring System and to ensure strict adherence to the same.
5. To continue to submit the monthly data and analysis report in compliance with CPCB

Direction dated 05,06.2018.
(Contd..3/-)

Mis India Glycol Ltd., (Distillery Unit), Utiarakhand
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AND WHEREAS, the unit’s reply vide letter dated 25™ February, 2019 is examined and
following observations are made;

L

10.

s

The unit is a ZLD unit utilising spent wash through concentration in incineration. The
spent wash is used as fuel in the slop fired boiler after concentration through MEE,

The effluent stored in lagoon is old spent wash along with rain water as these lagoon
have been isolated and sealed by UEPPCB on 12.01.2017 and these lagoons are not

being used for any new storage currently. :
The effluent accumulated in lagoons are utilized through bio-composting process by

mixing with press mud.
The unit has compost yard of 8 acres, along with additional land required for storage
of press mud and finished product of 12 acres. The total area available is 20.0 acres.
The unit has submitted a time bound action plan to consume 96000.00 m® (70000 o’
{Stored effluent’ + 26000 m” rain water) of diluted spent wash within two years i.e.
2019 to 2021.

As validated by Department of Health, Safety, Environment & Civil Engineering
University of Petroleum and Energy Studies, Dehradun, the unit can utilize press mud
to spent wash in the ratio of 1:2 in bio-composting.

The utilization of effluent will be done through bio-composting during non-monsoon
season only. During monsoon season bio-composting activity will be closed down as
per CPCB protocol. _

The unit has assured that level of the lagoon will be below the top of the lagoons and
will keep it confined within the said lagoon and utilize in bio-composting as per action
plan.

The unit has kept one lagoon within the premises for storage of concentrated spent
wash equivalent to 7 days (3920 m®). The unit has informed that the lagoon is already
filled with sludge and the top level of the lagoon is kept for storage purpose.

The unit has provided the last calibrated date of OCEMS i.e. 29.03.2019 and has
assured that calibration will be done as per CPCB guidelines.

The unit is regularly submitting the monthly  data as per CPCB direction iss

05.06.2018.

It appears that the unit has stopped bio-composting of conc: spent wash and

- concentrated spent wash is incinerated through slope fired boiler to achieve ZLD. The

concentrated spent wash is stored in a lagoon with storing capacity of 07 days before
incineration, however, the old accumulated spent wash and rain water is stored in an

isolated and sealed lagoon.

(Contd..4/-)

M/s India Glycol Lid., (Distillery Unit), Uttarakhand
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AND NOW, THEREFORE, in view of the above observations and in exercise of the powers,
delegated to the Chairman, CPCB under section 5 of the Environment (Protection) Act, 1986,
the Show Cause Notice dated February 7™ 2019 is hereby withdrawn and the unit is directed
comply with the following:
The unit shall utilize the spent wash stored in isolated lagoons in bio- -composting
before June 30, 2021 as per standard operating process and the action plan.
2. The unit shall dismantle the lagoon after utilization of accurulated spent wash and
shall submit the documentary evidence when the lagoon gets emptied.
3. The unit shall submit the documentary support for procurement of press mud, sell of
compost, compost quality on monthly basis to CPCB. ]
4. The unit shall continue to achieve ZLD and shall restrict the impermeable storage of
Iagoon of spent wash to 07 days equivalent as per the direction dated 7/12/2015 issued
under section 18(1) (b) of Water (Prevention & Control of pollution) Act, 1974.

In case of defanit in compliance with the above directions or any other exigencies, CPCB will be

constrained to initiate further stringent action against the Unit, in accordance with the provisions of the
Environment (Protection) Act, 1986, without any further notice.

(S. P. SINGH PARIHAR)
CHAIRMAN

Mz India Giyeof Lid,, (Distillery Unty), Utrarakhand
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Item No.02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 361/2017
(I.A. No. 89/2019)

Dr. Tanzeen Fatima Applicant(s)
Versus
Ministry of Environment and Forests &

Climate Change & Ors. Respondent(s)

Date of hearing: 20.05.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):

For Respondent(s): Mr. Mukesh Verma, Advocate for UEPPCB
Mr. Rajkumar, Advocate for CPCB
Mr. Pradeep Misra and Mr. Daleep Dhyani,
Advocates for UPPCB

ORDER

1. The issue for consideration is pollution being caused in Kosi
river in Rampur District by industrial activities. It has also
transpired that river Bhella in Muradabad is a tributary of
Kosi river in Rampur which is a tributary of Rampur drain

which in turn is a tributary of river Ganga.
2. Proceedings were initiated on the basis of a letters dated

09.05.2017 received from Dr. Tanzeen Fatima, a former

Member of Parliament and Mohd. Abdula Azam Khan, Member
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of Legislative Assembly (MLA) alleging pollution of the rivers by

the industries.

The matter was taken up on several hearings. Vide order
dated 11.03.2019, the Tribunal comprehensively reviewed the
proceedings in the light of the report of the CPCB dated
23.07.2018 that river Bhella in Muradabad was polluted by
industrial effluents at the point it meets Rampur drain at
Rampur. List of polluting industries identified has been given

in Tabel — I of the report as follows :-

“ | S.No | Industrial areas/Units

1. M/s Vishwakarma Paper and
Boards Mills Ltd., Ramnagar
Road, Kashipur, UK

28 M /s Banwari Papers Mills Ltd.,
Ramnagar Road, Kashipur, U.K

3. M/s India Glycols Ltd (MEG
Plant), Bazpur Road, Kashipur,
UK

4, M/s Multiwl Duplex Pvt. Ltd,,
Kundeshwar Road, Kashipur, U.K

5. M/s Cheema Paper Ltd., Bazpur
Road, Kashipur, U.K

6. M /s Multiwal Pulp and Board Mill
Ltd., Bazpur Road, Kashipur, U.K

Ts M/s Radico Khaitan Ltd.
(Distillery unit), Rampur
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First six are in Uttarakhand and No. 11 is in Uttar Pradesh.
The CPCB filed I.A. No. 89/2019 on 06.02.2019 to implead
M/s Radico Kaitan Limited, Rampur stating that notice has
been issued to the said Unit under Section 5 of the
Environment (Protection) Act, 1986 on 24.12.2018 for closure.
The CPCB referred to several deficiencies noticed at the time of
further inspection on 10-11 January, 2019. The Tribunal
dealt with the matter on 11.03.2019 and did not find it
necessary to implead M/s Radico Kaitan Limited as statutory
power could be exercised by the State PGB and the CPCB not
only against M/s Radico Kaitan Limited but also other
polluting industries and compensation could be recovered on
‘Polluter Pays’ principle for restoration of the environment.
The aggrieved party could challenge any such order, if
necessary. The Tribunal noted the allegation that in spite of
closure order, polluting industry was being operated, which
was directed to be looked into by the CPCB. It was also
observed that no action was reported in respect of polluting
industries other than M/s Radico Khaitan Ltd. This aspect

was required to be gone into by CPCB and State PCB.

Further report has been furnished by the CPCB vide e-mail
dated 17.05.2019 stating that closure order in respect of M/s
Radico Khaitan Ltd. has been revoked on 17.05.2019 subject
to certain conditions and compensation of Rs.1,45,80,000/-

has been levied. The conditions are as follows:-
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“l. The Unit shall resume operations of
manufacturing units namely grain based
distillery, malt spirit plant and bottling plant as
per consent conditions. The Unit shall restrict
production capacity of its molasses based plant
nor more than 77 LKD till the stored spent wash
in lagoons having solid content of 7.9-11.3% is
treated through Evaporation -Concentration to
achieve 30% solid concentration by using
appropriate technology such as MEE or RO &
MEE. Only concentrated spent wash with solid
concentration of 30% shall be used for bio-
composting with press mud. Complying with the
conditions specified in the CPCB direction dated
07.12.2015.

2. The entire stored spent wash (approx. 25000
m3) shall be utilized by 30% June, 2019 under the
supervision of UPPCB and the industry shall
submit its report to CPCB on weekly basis along
with supporting documents.

3. As per Environmental Compensation Policy
framed in compliance of NGG order dated
31.08.2018 in OA 593/2017, the Unit shall
deposit, within 15 days from the date of receipt of
this direction, an additional amount of Rs. 1,
15,80,000/- (Rupees one crore eighteen lakhs
and eight thousand) as  Environmental
Compensation in favour of CPCB, Afc No/
532702050000164 (Bank name Union Bank of
India, IP Extension Branch, Vikash Marg Extn.,
Delhi IESC:UBIN0553271).

4. The Unit shall operate its molasses based
plant at restrieted production capacity of not more
than 77KLD till above directions as complied with
and written permission from CPCB is obtained to
restore its installed capacity of 200 KLD.

In case of default in compliance with the above
directions by the Unit, CPCB will be constrained
to initiate appropriate action against the Unit, in
accordance with provisions of the Environment
(Protection) Act, 1986 without any further notice.”

The UPPCB has also furnished a report vide e-mail dated
05.05.2019 to the effect that there was an improvement in the
water quality but the pollution in the drain was still there.

The report refers to the recommendations of the Committee
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that STPs should be commissioned immediately to avoid
discharge of untreated sewage. The Committee noted that M/s
Radico Kaitan Limited was operating in violation of the CPCB
directions. The Principal Secretary, Excise Department of the
State of UP made a reference that closure of the distillery will
create a market for illicit liquor trade. In joint inspection
report dated 10-11 January, 2019, the Committee

recommended as follows:-

“l. Rampur has three STPs of cumulative
capacity 34 MLD. All the STPs should be
commissioned immediately and no discharge of
untreated sewage shall be allowed in Rampur
drain. Performance evaluation of all the STPs in
Rampur, shall be carried out by UPPCB.

2. Moradabad has one STP of 58 MLD capacity.
The STP should be commissioned immediately
and no discharge of untreated sewage shall be
allowed in Ramganga river. Performance
evaluation of the 58 MLD STP in Moradabad,
shall be carried out by UPPCB.

3. Keeping in view the lean flow in the drains and
rivers in the upcoming summer season, the daily
monitoring of the Rampur drain, river Kosi and
river Ramganga by UPPCB shall be continued for
another three months.

4. All the GPIs located in catchment area of
Rampur drain, river Kosi and river Ramganga
shall be monitored on regular basis for
compliance verification of effluent discharge
norms and ZLD and in case of any violation,
UPPCB shall take necessary action.

5. The unit, M/s Radico Khaitan Ltd., Rampur,
U.P., must ensure Zero Liquid Discharge through
proper concentration of spent wash before it is
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10.

utilized in bio-composting as per CPCB direction
dated 07.12.2015. Again, the stored spent wash
having solid content of 7.92-11.3% shall be
treated through Evaporation —Concerntration to
achieve 30% solid concerntration by using
appropriate technology such as RO & MEE or only
MEE followed by bio-composting with press mud
complying with the conditions specified in the
CPCB direction dated 07.12.2015. CPCB has
levied environmental compensation of Rs. 27
lakhs which has been deposited by the unit
however, since the unit is yet to comply with
CPCB closure directions dated 24.12.2018,
additional compensation would be levied as per
the “Methodology for Assessing Environmental
Compensation and action plan to utilize”.

No report has been furnished in respect of polluting industries
falling in the State of Uttarakhand in terms of order dated

11.03.2019 either by CPCB or by the State PCB.

We have heard the learned counsel for the parties present and

duly considered the matter.

From the reports referred to above, we find that there being

acknowledged pollution of river Bhella in Muradabad

particularly at the point where it meets Rampur drain, M/s
Radico Kaitan Limited was directed to be closed but it has
now been allowed to operate subject to conditions and has
been required to pay compensation. No action is reported

against other polluting industries.

We are of the view that having regard to the fact that Rampur

drain is meeting the Ganges, stringent measures are
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12.

necessary to be taken in the matter of pollution by the

polluting industries.

Accordingly, we direct the joint Committee of Member
Secretary, CPCB and Member Secretaries of concerned State
PCBs to undertake further inspection of the alleged polluting
industries in the area and furnish a factual report and

remedial action plan by e-mail at ngt.filingiagmail. Inspection

may be carried out for the stretch of 1000 meters upstream
and 1000 meters downstream in the area of the polluting
industries to ascertain if there is any by pass. The Committee
may also undertake energy and environment audit of M/s
Radico Kaitan Limited. Inspection may be carried out before
15.06.2019. We request Justice Arun Tandon, former Judge
of Allahabad High Court to oversee the inspection. The CPCB
will be the nodal agency for compliance and coordination and
will provide requisite facilities to Justice Arun Tandon and to

furnish the report to this Tribunal.

We find that compensation assessed does not take into
account the fact that the unit continued to function illegally in
spite of orders of closure and has not taken into account the
cost of restoration of the damage caused and the financial
capacity of unit. The compensation to be assessed is to

include not only the current pollution but pollution for the last
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five years. Further report in this regard be furnished in this

matter by the Committee.

13. The CPCB and the UPPCB may also explain as to why in spite
order of closure, the unit continued to function and what
action has been taken against such illegal action, including
prosecution as per mandate of law. Action taken against the
persons who allowed such illegal operation by colluding with

the unit or otherwise may also be reported.

List for further consideration on 09.07.2019.

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

May 20, 2019

Original Application No. 361/2017

(I.LA. No. 89/2019 & I.A. No. 314/2019)
A
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By Speed Post/Email
I No. B—lQ(JI‘}SFNGRBA[RG ):’CPCBHDistEIieryr’E 1/2017-18 Dated 21" June, 2019

T, &uh-j‘uﬂf_
Dr. Anup Chandra Pandey, IAS,

Chief Secretary,

Government of Uttar Pradesh,

First Floor, Room no.-1 10,

Lal Bahadur Shastri Bhawan,

U.P. Seeretariat, Lucknow-226001

Sub: Compliance to Hon'ble NGT order_dated 20/05/2019 in the matter of O.A. No.361/2017
Dr.Tanzeen Fatima Vs MoEF & CC-reg.

Ref:1. Hon'ble NGT order dated 20/05/2019 in the matter of O.A. No.361/2017 Dr. Tanzeen
FatimaVs MoEF & CC
2. CPCB Closure direction dated 24.12.2018 issued under Section § of Environment
(Protection) Act, 1986 and CPCB letter dated 18.02.2019 to M/s Radico Khaitan Ltd.

Sir,

This is in reference to directions dated 24.12.2018 issued by CPCB under Section S ool
[Em-irmnﬂcn[['Protccl‘ion) Acl, 1986  to M/s Radico Khaitan Ltd., Rampur, U.P.. to close down its
manufacturing operations due to violation of norms causing pollution of river Kosi & Ramganga.
Copies of directions were endorsed to Member Secretary, UPPCB, District Magistrate of Rampur,
and Superintending Engineer, Paschimanchal Vidyut Vitran Nigam, Rampur, to ensure compliance
of the direction and arrange physical verification including closure/sealing and disconnection of
power supply to the Unit. Subsequent follow up made with DM, Rampur vide e-mails dated
19.02.2019 and 22.03.2019. to ensure closure. However, the Unit continued to be in operation in
spite of the Closure Directions.

A loint Committee of Member Seeretary, CPCB and Member Secretary of UPPCB under the
supervision of Justice (Retd.) Arun Tandon inspected the Unit on 10™-11™ June. 2019. During the
visit, representatives of the Unit in formed the Commiutee that they have been given verbal instructions
by State Government officials to maintain the status quo.

Hon. NGT vide above referred order dated 20.05.2019 asked CPCB to take action against
the persons who allowed such itlegal operation,

Itis requested to arrange 1o send names of concerned State Government officials responsible
for continued illegal operation of the unit within a week to CPCB, so that necessary action can be
initiated,

Yours faithfully.

L

(l’tjéi-;]‘:: nt Gargava)
MEMBER SECRETARY

‘gfew a9m’ gt arsE TR, faeeli-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
SIHIH/Tel : 43102030, 22305792, S9HEZ/ Website : www.cpcb.nic.in
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Item No. 01

/\_;),ﬂ.; Y e

Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.361/2017

(LA. No.

Dr. Tanzeen Fatima

89/2019, I.A. No. 431/2019 &
I.A. No. 432/2019)

Applicant(s)
Versus

Ministry of Environment and Forests &

Climate Change & Ors.

Respondent(s)

Date of hearing: 23.07.2019

(Compliance Report in O.A. No. 361/2017 with 1.A. No. 89/2019 for

impleadment, LA. No.

432/2019 for direction)

CORAM: HON’BLE MR.
HON'BLE MR.
HON’BLE MR.

431/2019 for impleadment & I[.A. No.

JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
JUSTICE S.P. WANGDI, JUDICIAL MEMBER
JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):

For Respondent (s):

None

Mr. Rajkumar, Advocate for CPCB

Mr. Rahul Verma, AAG for State of Uttarakhand
Mr. Pradeep Misra and Mr. Daleep Dhyani,
Advocates for UPPCB

Mr. Mukesh Verma, Advocate for UEPPCB

Mr. Pinaki Misra, Senior Advocate and Ms.
Vanita Bhargava, Mr. Ajay Bhargava and Ms.
Trishala Trivedi, Advocates for M/s Radico
Khaitan Ltd.

Mr. Varun Thakur, Advocate

Mr. Sanjay Upadhyay and Mr. Salik Shafique,
Advocates for India Glycol Limited

Mr. Sanjeev Ralli and Mr. Atul Verma, Advocates
for Radico Khaitan Ltd.

ORDER

1, The issue for consideration is pollution being caused in Kosi

river in Rampur District by the polluting industrial activities.
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River Bhella in Muradabad is a tributary of Kosi river in
Rampur which is a tributary of Ramganga which in turn is a
tributary of river Ganga. In light of the proceedings before this
Tribunal, the matter was further reviewed vide order dated
20.05.2019. The Tribunal noted the acknowledged pollution of
river Bhella in Muradabad particularly at the point where it
meets Rampur drain. Though M/s Radico Khaitan Limited
(Distillery Unit), Rampur was directed to be closed by the CPCB
but it continued to operate during the currency of closure
order. No action was reported against other polluting
industries. The Tribunal directed a joint Committee of Member
Secretary, CPCB and Member Secretaries of Uttar Pradesh PCB
and Uttarakhand PCB to undertake further inspections of the
polluting industries which was to be overseen by Justice Arun
Tandon, former Judge of Allahabad High Court. The Tribunal
also required the CPCB and the UPPCB to explain as to how in
spite of closure order, the unit of M/s Radico Khaitan Limited
continued to function and what action was taken against such
illegal operation as well as the persons who allowed such illegal

operations by colluding with the said unit or otherwise.

Accordingly, report dated 05.07.2019 has been filed by the

CPCB which was the nodal agency of the joint Committee.

The report is to the effect that closure direction was issued by
the CPCB on 24.12.2018 against M/s Radico Khaitan Limited

(Distillery Unit), Rampur under Section 5 of the Environment
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(Protection) Act, 1986 but the said unit continued to operate
illegally in collusion with the concerned authorities. On
05.06.2019, the joint Committee carried out an inspection
which was overseen by Justice Arun Tandon, former Judge of
Allahabad High Court. An inspection was also carried out in
respect of the said unit and other industries in the catchment
area of river Bhella and river Kosi from 10.06.2019-12.06.2019.
Based on the said report, the CPCB, vide letter dated
03.07.2019, required M/s Radico Khaitan Limited to submit
time bound action plan to restrict the capaeity of lagoon by
filling/levelling/dismantling the excess capacity of the lagoons.
CPCB re-calculated the environmental compensation and
assessed the same at Rs. 7,29,00,000/- out of which amount
Rs. 1,45,80,000/- was deposited and the remaining amount of

Rs. 5,83,20,000/- is yet to be deposited.

Explaining the reason how in spite of the closure order, the
unit continue to function, it is submitted that the Principal
Secretary, Excise Department, U.P. requested CPCB to review
the order. The Unit made prayer for revoking the closure
direction on 20.02.2019 and 01.03.2019. Recommendation for
revocation of closure was made. The Member Secretary,
UPPCB vide letter dated 01.04.2019 asked CPCB to review the
closure direction. Principal Secretary, Excise Department also
repeated such request on 02.04.2019. Conditional revocation

was allowed on 17.05.2019 but the unit continued to operate
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thereafter. The Unit representative informed during inspection
from June 10-12, 2019 that the ‘highest Officers of the State’
had orally instructed the Officers and Managers of M/s Radico
Khaitan Limited to continue the production even after the
closure order passed by the CPCB. A letter has been written by
the CPCB to the Chief Secretary, Uttar Pradesh on 24.06.2019
to identify and provide names of Officers who allowed illegal
operation of the unit in spite of the closure direction. No reply

has been received.

The report also annexes an inspection report, which is in two
parts, signed by Justice Arun Tandon. Compilation — I records
the proceedings during the inspection and Compilation - II
records the suggestions and observations. It will be
appropriate to reproduce the said suggestions and
observations:-

“M/s Radico Khaitan Limited

I.  Manufacturing of alcohol by the unit even
after the closure order of the CPCB, ie.,
between 17.02.2019 to 11.05.2019 is
totally unjustified and virtually amounts
to negation of rule of law.

II.  Officers of the State of Uttar Pradesh who
had orally instructed the officers and
managers of Radico Khaitan Ltd. to
continue the production even after the
closure order of the CPCB, and those who
failed to ensure the closure must be
identified by the Chief Secretary of the
State of Uttar Pradesh and suitable
action shall be taken.

III Open lagoons must bhe replaced by
covered storage Steel tanks for receiving
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the spent wash of molasses with
provision for controlled discharge of
gases therefrom. This is necessary, as
large open surface area of existing
lagoons leads to more amount of air
being polluted after coming into contact
with  spent  wash. All  suitable
amendments may be carried by CPCB in
guidelines.

The primitive method of marking with red
at a particular height in the lagoons be
eliminated and if necessary, then, only
required capacity lagoon duly calibrated,
be permitted. Excess capacity must be
filled or dismantled scientifically.

Withdrawal of underground water must
be restricted to the minimum required
quantity with a condition of payment of
water charges on the principle ‘more the
consumption higher the rate’. This will act
as a deterrent for withdrawal of
underground water beyond what is
necessarily required by the unit.

VI. Strict monitoring on readable parameters

vl
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be done in respect of recharging the
underground water through rain water
harvesting by the unit etc.

Calibration of water flow meters be
ensured by government agencies with
verification at least once in a year.

The unit must utilize the land which will
become available after removal of the
lagoons, or otherwise for thick forestry in
the ensuing rainy season.

The industry must be asked to control its
production so as to ensure that in no case
spent wash collected in the lagoons
exceeds its fixed capacity on monthly
basis.

The land area necessarily required for
bio-composting in respect of disposal of
spent wash must be calculated and the
industry must keep that land area fully
covered with provision of leachate



XI

XII

XIIIL

XIV.

collection drains. No composting be
permitted on uncovered land.

The unit must maintain specific verifiable
records, which can be examined at any
given point of time in respect of total
quantity of bio-compost generated and
sold to the known purchasers. The
distillery must maintain similar records
in respect of solid waste and disposal
thereof to known vendors.

CPCB has calculated the Environmental
compensation amount (as per the
methodology of EC) in compliance of the
NGT order dated 20.05.2019 which is
Rs.7.29 Crores including the EC imposed
earlier.

In addition the entire price money
received in respect of alcohol/products
generated by the industry during the
period of the CPCB closure order, i.e.,
between 17.02.2019 to 11.05.2019 be
recovered as Environmental
Compensation (EC).

Separate electricity meter exclusively for
ETP shall be installed and it's bill must
be kept on site for verification.

INDIA GLYCOLS LTD.

I

1L

Reasons for availability of 90000 m3 of
spent wash with solid contents of less
than 1 % only in the lagoons of the
industry must be ascertained and
suitable action should be taken for
violating the norms of the CPCB.

Distillery unit of the company should be
permitted to function at half of the
licensed/consented capacity till it
disposes off the huge volume of spent
wash available in the lagoon as on
11.06.2019. SPCB should ensure that
this spent wash with low solid
concentration is not discharged in the
drains by the wunit during the
forthcoming rainy season and strict
vigilance should be kept by SPCB. A
quarterly report must be submitted by
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IX.
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SPCB citing progress in compliance
made.

The industry must be asked to come up
with a concrete proposal for disposal of
ash generated in the industry as well
as for the ash lying in the open. The
industry must provide a time bound
action plan for disposal of already
generated ash within 15 days.

In absence of 'No Objection Certificate'
from Central Underground Water
Authority no extraction of underground
water be permitted.

The industry has drawn nearly 55
lakhs litres of underground water every
day with no obligation of recharge/rain
water harvesting ete. This must be
stopped immediately and the industry
must be asked to take additional
measures  for  re-charge of the
underground water/rain water
harvesting with due regard to the
amount of underground water drawn
by it in last 5 years.

The industry must be gske;d to pay
compensation for illegal withdrawal of
underground water for last so many
years in garb of pendency of their
renewal applications for 'mo objection’
before CGWA.

The amount payable by the Company
for withdrawal of undergmund water
must be fixed on the principle ‘more the
withdrawal, htgher the rates. The
charge which has not been paid for
years must be recovered with interest
at the rate of 18% per annum.

The land which will become available
because of the dismantling of the
lagoons and even otherwise the
surrounding area of lagoons must be
utilized for dense forestry in the coming
Monsoon season.

CPCB has calculated the Environmental
compensation amount (as per the
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methodology of EC) In compliance of
the NGT order dated 20.05.2019 which
is Rs.13,54,50,000/-, to be paid by the
unit.

CPCB must direct the unit to dismantle
all excess storage capacity of lagoons in
terms of the direction of CPCB dated
07.12.2015  forthwith. CPCB/SPCB
shall submit a quarterly report on
compliance of its own order.

All Industries

I

Ir

VI

Applications  for 'no  objection
certificate' should be considered and
decided within @ month by CGWA and
if the applications are not found
satisfactory then the same must be
rejected with a further direction to stop
water extraction.

The charges payable by the company
Jor withdrawal of underground water
must be fixed on the principle ‘more the
withdrawal, higher the rates. The
water charges which has not been paid
for years must be recovered together
with the interest at the rate of 18% per
annum.

The norms for recharge of underground
water and rain water harvesting ete.
must be fixed. Flow meters must be
calibrated by Government-agencies and
verified at least once in a year.

The industries encroaching upon the
drains must be asked to clear the
encroachments and drains must be left
free to flow in their natural course.

Actual requirement of underground
water by the industry must be verified
through  independent  Government
agencies.

All industries must be asked to
maintain verifiable records of ETP
waste and other solid waste generated
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VIIL

as well as its disposal to the known
buyers.

No additional pump with loose
connection be permitted as stand by at
ETP of any of the industry.

CPCB/SPCB shall take necessary
actions against the non-complying
industries namely:

a) M/s Multiwal Duplex Puvt. Ltd.
Kundeshwari Road, Kashipur,

b) M/s Damya PJ Foods Put. Ltd., &

c) M/s Varun Steel.

Others

I

I

1L
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De-silting of drains must be completed
at the earliest with a direction to
transport the removed sit to a safe
identified place.

Joint inspection of all 86 GPI industries
be undertaken a fresh in light of issues
considered in the report.

All Inspection/analysis reports have
been placed before me during the
meetings at Delhi which [ have
examined.

Wherever timelines have been fixed for
works to be undertaken by industries-,
performance bank guarantee must be
insisted upon as a condition of
revocation.

Many of suggestions and observations
made under para A, B and C are
generic and applicable/ per-se for all
industries. These may require revision
of Guidelines and Charter being
followed by Central and State PCBs
which regulating and monitoring the
operations  of these  industries.
Necessary and suitable review and
revision of these Guidelines and
Charters may be carried out by Central
and State PCBs in fixed time frame of
four months.”




6.

Compilation - I records inter-alia as follows:-

“After the meeting with the officials of the
CPCB, UPPCB, UEPPCB and CGWA and
examination of various orders at Delhi on 26t
and 28" of June, 2019, the following
discrepancies have been found. The same are
listed industry wise:

Radico Khaitan Ltd. (Distillery Unit),
Rampur, UP

a) The industry had continued with the
production despite the closure order of
CPCB between 07.02.2019 to 11.05.2019.

b) The industry had neither filled nor
dismantled the excess eapacity in the
lagoons despite the directions of CPCB
dated 24.02.2015, 23.04.2015 and
07.12.2015. The CPCB’s order dated
18.02.2019 mentions non-compliance of
the conditions as per the order of CPCB
dated 07.12.2015 as one of the grounds
Jor revoking the order keeping the closure
order in abeyance. Yet the order of
CPCB/UPPCB permitting the partial
operation of distillery dated 17.05.2019
makes no mention of said violation.

¢/ No objection certificate granted by CGWA
has expired on 02.10.2018.

Not even a single penny is being paid
towards withdrawal of underground water
since 30.11.2016.

India Glycols Ltd.

a) Under the order dated 24.06.2004
permitting capacity expansion of the
industry to increase its capacity from 205
KLD to 425 KLD it was specifically
provided that the production of alcohol
from molasses shall be restricted to
working for 330 days in a year. This
condition has been violated by the India
Glycols Ltd. for years together as the
industry had been working for 365 days in
a year.

10
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b) In the no objection certificate granted by
CGWA dated 26.02.2009 for the ethanol
unit, it is specifically mentioned that the
same is valid till the area remains under
the safe category five years whichever is
earlier. The category of Kashipur area
was changed from safe to semi critical in
2013, and the term of the five year expired
on 25.01.2014. Therefore the NOC of
CGWA at the first instance expired in 2013
and in any case on 25.02.2014. There is
no valid NOC in favour of ethanol unit
since thereafter for more than five years.
The industry has been extracting
underground water to the tune of 55 (fifty
five) lac litres per day without NOC from
CGWA for its Ethanol unit.

¢) In respect of the chemical unit, NOC was
granted by CGWA dated 14.01.2016, the
expansion programme by permitting
additional withdrawal of 459m3 of water
per day in addition to the existing NOC for
2596 m? per day. This permission was
valid for two years only, which expired on
14.01.2018. For the chemical unit also
there is no NOC from CGWA subsequent to
15.01.2018. The NOC was granted on
14.01.2016 without clarifying that the unit
has no valid permission for ground water
extraction for the original withdrawal itself.
There has been extraction of underground
water for chemical unit without any NOC
from CGWA since 15.01.2018. No water
charges are being levied upon the unit
since 30.06.2017 on the ground that Water
Cess Act, 1977 has been repealed by Act.
No. 180f2017.

d) Since M/s IGL had resorted to incineration
instead of Bio-composting the CPCB
directed on 24.02.2015, 23.04.2015 and
07.12.2015, that it can have a storage
capacity of 7 days in the lagoon only at all
stages. The excess storage capacity has
either to be filled or dismantled. State
Pollution Control Board vide order dated
13.03.215 had instructed the M/s IGL to
either fill or dismantle the excess storage
capacity on or before September 2016. In
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fact neither the filling of the lagoon nor the
dismantling have been done by IGL till
date.

e} As per CPCB direction dated 22.12.2016
IGL was asked to close its 98 KLD Plant,
yet no direction was issued for dismantling
or filling of lagoon while permitting the
continuous operation of 240 KLD Plant. As
per CPCB direction dated 24.02.2015,
23.04.2018 and dated 07.12.2015 IGL
could use the lagoons only till 31t March
2016. Contrary to the said direction, IGL
continued to operate its plant and stored
spent wash in lagoon till 28.01.2017 when
it was sealed by SPCB. No explanation has
been provided by industry as to how it
continued to use the lagoons between
April, 2016 to January 2017.

f] Consent to operate was granted by SPCB
on 06.07.2017 with specific condition to
dispose of the generated spent wash
through Multi Effect Evaporator (MEE) and
to use concentrate in the boiler. The
industry while acting on said consent to
operate deliberately did not comply with
the said condition and spent wash with
low solid content continued to be stored in
lagoon outside the factory premises.

g} A joint inspection of industry was carried
out on 19 April 2018 under orders of NGT
dated 13.07.2017 passed in O.A. No.
200/2014 by joint team comprising of
experts of 3 party technical institutes
PCRI, Haridwar (on behalf of CPCB) and
SPCB. The report submitted does not
mention of either compliance with the
condition of the consent to operate dated
06.07.2017 or of availability of the spent
wash in lagoon. Joint inspection done by
the State Pollution Control Board and the
Central Pollution Control Board (through
third party) in terms of the order of the
National Green Tribunal dated 13.07.2017
passed in O.A. No. 200 of 2014 does not
reflect upon any of the infirmity and
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illegality noted in this report. It appears
that the joint inspection report has been
prepared without actual spot inspection
and verification of the records. On 20%
April 2018, a fresh consent to operate was
again granted by SPCB to IGL Ltd. without
mentioning non-compliance of the earlier
consent, non-availability of NOC from the
CGWA or availability of spent wash in the
lagoon.

h) CPCB on 07.02.2019 issued show cause
notice under section 5 of E(PO) Act, 1986
based on joint inspection dated
19.01.2019 with regard to availability of
the spent wash diluted with rain water to
the tune of 70,000 m? in the lagoon and
finally under order dated 14.03.2019
issued direction for dismantling of lagoon
on or before June 2021, without taking
any action for breach of direction issued
earlier.

i) It is for the first time in the order dated
14.03.2019, CPCB refers to another lagoon
used for storing concentrated spent wash
before incineration, as informed by the
industry inside the industry premises.
SPCB informed in the meeting that the
ecapacity of this lagoon is about 1,00,000
m? which is filled by accumulated sludge.
This storage capacity is also in violation of
CPCB’s circulars dated 24.02.2015,
23.04.2015 and 07.12.2015.

J] On 28.06.2019, CGWA has informed in the
meeting that Kashipur is now semi critical
area it shall not be granted any NOC.
Renewal is also a new grant. Even
otherwise in case of IGL because of the
change of the status of the area no
renewal application would be maintainable
and the industry has to apply afresh
under the conditions applicable to semi
critical area.
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k) despite all this SPCB granted permission to
operate in the month 2018 both for the
alcohol industry and the chemical unit in
the said factual scenario.

) The company has been permitted to resort
to incineration since January 2017 in place
of Bio-composting. The total ash generated
due to incineration by the super heater is
around 62 metric ton per day while that
generated by the slop is 66 metric ton per
day. In all the total ash generated by the
unit is 128 metric ton per day. There is no
proposal on record by M/ s IGL in respect of
disposal of such huge quantity of ash
generated on per day basis. Similarly, it is
found that neither the SPCB nor CPCB
have till date provided any
direction/ guidelines in matter of disposal
of the ash generated by the unit. The
present scenario at IGL, if reflected in other
words, would be that a STP has been
installed to treat the sewage but there is
no plan for disposal of the sludge
generated therein.

m) While returning from Kashipur on
12.06.2019 near the border of the district
Rampur, industries were found emitting
large volume of gas from large chimney.
Heaps of fly ash were found collected near
the roadside. The industries identified are
(i) Pashupati Acrylyn and Nani Papers
situate on left bank of Dhandi Drain
Kashipur Road, Moradabad.
CPCB/UPPCB shall conduct detailed
inspection of the units and take immediate
actions.”

Learned counsel for the CPCB, Uttar Pradesh State PCB and
Uttarakhand State PCB have suggested that the inspection

report may be accepted and further action be taken. Learned
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counsel appearing for M/s Radico Khaitan Limited states that
the said unit will comply with the observations in the report.
There could be no basis for questioning the report furnished by
the joint Committee of senior Government functionaries which

has been overseen by the former Judge of the High Court.

Learned counsel appearing for M/s India Glycols Limited,
however, tried to justify the illegal drawal of ground water
without sanction even though the area is semi critical, on the
ground that application for sanction was ‘pending’. We do not
find any merit in this submission. Delay in deciding renewal
application could not be treated as a licence to draw the ground
water. The unit could take remedy against such inaction.
While regulatory authorities are required to act promptly but
any inaction is not a ground for a citizen to take the law in his
hands instead of approaching the concerned higher authority

or the Court.

We, thus, do not find any ground not to acecept the report of the
joint Committee, including the amount of compensation to be
recovered. The same may be acted upon forthwith. The Chief
Secretary, Uttar Pradesh may give response to the observations
and suggestions of Justice Tandon indicating why the higher
amount of compensation and interest be not recovered in view
of illegal operation of the said unit in collusion with the
authorities of the state. The decision on the issue of

recommendations of Justice Tandon on the subject of interest
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and higher compensation will be taken later. The Chief
Secretary, Uttar- Pradesh may also give his response to the
letter of the CPCB and identify the persons who interfered with
the process of law to benefit the said polluting unit and action

taken against such persons by e-mail at judicial-netigov.in.

The joint Committee may furnish further action taken report

within three months by e-mail at judicial-ngtiwgov.in.

List for further consideration on 28.11.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

July 23, 2019
Original Application No.361/2017

(LA. No. 89/2019, L.A. No. 431/2019 &
L.A. No. 432/2019)
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From, . : ;
g;ije;ngn Kumar Tiwari, T‘ﬂ
el Secretary, el -1mgon
Government OF Utar Pradesh. S ?E:;q 2
Chairman, Poard aﬁ P 3 i
Central Pollution Control Board, gww:ﬁn r’ﬁf&4m 3\\

Partvesh Bhawan, Fast Arjun Nagar,
Delhi- 110032 IH- WAM-TT

Lucknow:: Dated: August A 4, 2020

Fxcise Section.?

3

X

)

genuine liquor products may lead to consumption of illicit liquor leading to social
problems and even mortality.
P T.0

Sub: Compliance to Hon'ble NGT order dated 20-05-2019 in the matter of DA, no. 36172017
Dr. Tanzeen Fatima Vs MoEF & CC reg,

Sir,

Kindly refer to the letter of Member Secretary, CPCB bearing no. B-190198/
NGRBA(R(i)-(‘P*(‘B-'DislillcryQ1.2201748, dated 21/24.06.2019 addressed 10 Chief Secretary,
Uttar Pradesh as regards the subject matter mentioned above. In the said letter, 1 1s mentioned
that M’s Radico Khaitan Ltd. Rampur, Uttar Pradesh was issued directions dated 24.12.2018 to
close down the manufacturing operations but the unit continued its operation. The State

Government has been requested to send the names of officials responsible for continued illegal

operation of the unit.
2 In the above reference you may refer to letter no. 843/PSE/2019, dated 23.02.2019 as well

DAl LImnctii.

as, letter no. 754 E-2-2019-69/2010, dated 02.04.2019 of Principal Secretary, Excise De

State of Uttar Pradesh sent earlier, wherein it was informed that M/s Radico Khaitan Ltd.

Rampur, Uttar Pradesh has adequate infrastructure for achieving Zero Liquid Discharge norms

and also the fact that in the joint inspection report of CPCB and UPPCB dated 10™ and 11™
January, 2019, no odour and colour of spent wash was observed in the downstream of Rampur

drain before confluence with River Kosi and the report also concluded absence of any industrial

discharge into the monitored stretch of River Ramganga. CPCB vide its letter dated 02-01-2019
kept in abeyance the closure order dated 24-12-2018 and allowed the operation of the said unit.

CPCB further, vide its letter dated 18-02-2019, reimposed the closure order dated 24-12-2018.

The closure order of CPCB dated 18-02-2019 relied upon the findings of inspection dz

13 January, 2019, in which no such default by M/s Radico Khaitan Ltd. R
The joint inspection committee in its report also made specific recommends

ated 10 and
ns for treatment of
spent wash generated from operation of the unit and achieving Zero Liquid Discharge.
’ Besides the above fact, the letter dated 23.02.2019 and 02.04.2019 of Principal Secretary,
Excise also highlighted the fact that sudden closure order against M/s Radico Khaitan Lid.
, Rampur is bound to disrupt the production of potable alcohol in the State of U.P.

under question contributes to 30% of country liquor supply in the State and any

scarcity of












Annexure-I1X

Item No.028& 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 324/2016
(M.A. No. 113/2017, M.A. No. 816/2017,
[.LA. No. 408/2019 & I.A. No. 16/2020)
With
Original Application No. 361/2017
(I.A. No. 89/2019, I.A. No. 431/2019 & I.A. No. 432/2019)

Shailesh Singh Applicant(s)
Versus

State of UP& Ors. Respondent(s)

With

Dr. Tanzeen Fatima Applicant(s)
Versus

Ministry of Environment and Forests
& Climate Change & Ors. Respondent(s)

Date of hearing: 15.01.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant(s):

For Respondent(s): Dr. Sandeep Singh, Advocate for State of U.P
Mr. Rajkumar, Advocate for CPCB
Mr. Pradeep Misra, Mr. Daleep Dhyani, Advocates for
UPPCB
Mr. Pinaki Mishra, Sr. Advocate with Ms. Vanita
Bhargava, Mr. Ajay Bhargava, Mr. Sanjeev Ralli,
Advocates for RADICO Khaitan
Mr. Rahul Verma, AAG for State of Uttarakhand
Mr. Mukesh Verma, Advocate for UKPCB
Ms. Sakshi Popli, Advocate for MoOEF&CC

ORDER

This order may be read in continuation of order dated
23.07.2019.The issue for consideration is pollution being caused in
Kosi river in Rampur District by the polluting industrial activities.

River Bhella in Muradabad is a tributary of Kosi river in Rampur
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which is a tributary of Ramganga which in turn is a tributary of river
Ganga. In light of the proceedings before this Tribunal, the matter
was further reviewed vide order dated 20.05.2019. The Tribunal
noted the acknowledged pollution of river Bhella in Muradabad
particularly at the point where it meets Rampur drain. Though M/s
Radico Khaitan Limited (Distillery Unit), Rampur was directed to be
closed by the CPCB but it continued to operate during the currency of
closure order. No action was reported against other polluting
industries. The Tribunal directed a joint Committee of Member
Secretary, CPCB and Member Secretaries of Uttar Pradesh PCB and
Uttarakhand PCB to undertake further inspections of the polluting
industries which was to be overseen by Justice Arun Tandon, former
Judge of Allahabad High Court. The Tribunal also required the CPCB
and the UPPCB to explain as to how in spite of closure order, the unit
of M/s Radico Khaitan Limited continued to function and what action
was taken against such illegal operation as well as the persons who
allowed such illegal operations by colluding with the said unit or

otherwise.

The matter was further considered on 27.03.2019 in the light of
report of the CPCB dated 05.07.2019 and joint committee report

dated 05.06.2016. The Tribunal observed:

“2. Accordingly, report dated 05.07.2019 has been filed by
the CPCB which was the nodal agency of the joint
Committee.

3. The report is to the effect that closure direction was issued
by the CPCB on 24.12.2018 against M/s Radico Khaitan
Limited (Distillery Unit)) Rampur under Section 5 of the
Environment (Protection) Act, 1986 but the said unit
continued to operate illegally in collusion with the
concerned authorities. On 05.06.2019, the joint Committee
carried out an inspection which was overseen by Justice
Arun Tandon, former Judge of Allahabad High Court. An
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inspection was also carried out in respect of the said unit
and other industries in the catchment area of river Bhella
and river Kosi from 10.06.2019-12.06.2019. Based on the
said report, the CPCB, vide letter dated 03.07.2019,
required M/s Radico Khaitan Limited to submit time bound
action plan to restrict the capacity of lagoon by
filling/ levelling/ dismantling the excess capacity of the
lagoons. CPCB  re-calculated the  environmental
compensation and assessed the same at Rs.
7,29,00,000/ - out of which amount Rs. 1,45,80,000/ - was
deposited and the remaining amount of Rs. 5,83,20,000/ -
is yet to be deposited.

Explaining the reason how in spite of the closure order, the
unit continue to function, it is submitted that the Principal
Secretary, Excise Department, U.P. requested CPCB to
review the order. The Unit made prayer for revoking the
closure direction on 20.02.2019 and 01.03.20109.
Recommendation for revocation of closure was made. The
Member Secretary, UPPCB vide letter dated 01.04.2019
asked CPCB to review the closure direction. Principal
Secretary, Excise Department also repeated such request
on 02.04.2019. Conditional revocation was allowed on
17.05.2019 but the unit continued to operate thereafter.
The Unit representative informed during inspection from
June 10-12, 2019 that the ‘highest Officers of the State’
had orally instructed the Officers and Managers of M/s
Radico Khaitan Limited to continue the production even
after the closure order passed by the CPCB. A letter has
been written by the CPCB to the Chief Secretary, Uttar
Pradesh on 24.06.2019 to identify and provide names of
Officers who allowed illegal operation of the unit in spite of
the closure direction. No reply has been received.

The report also annexes an inspection report, which is in
two parts, signed by Justice Arun Tandon. Compilation — I
records the proceedings during the inspection and
Compilation — II records the suggestions and observations.
It will be appropriate to reproduce the said suggestions
and observations:-

“M/s Radico Khaitan Limited

L Manufacturing of alcohol by the unit even after the
closure order of the CPCB, ie., between
17.02.2019 to 11.05.2019 is totally unjustified
and virtually amounts to negation of rule of law.

II. Officers of the State of Uttar Pradesh who had
orally instructed the officers and managers of
Radico Khaitan Ltd. to continue the production
even after the closure order of the CPCB, and those
who failed to ensure the closure must be identified
by the Chief Secretary of the State of Uttar
Pradesh and suitable action shall be taken.
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1v.

VL

VII.

VIIL

XL

Open lagoons must be replaced by covered storage
Steel tanks for receiving the spent wash of
molasses with provision for controlled discharge of
gases therefrom. This is necessary, as large open
surface area of existing lagoons leads to more
amount of air being polluted after coming into
contact with spent wash. All suitable amendments
may be carried by CPCB in guidelines.

The primitive method of marking with red at a
particular height in the lagoons be eliminated and
if necessary, then, only required capacity lagoon
duly calibrated, be permitted. Excess capacity
must be filled or dismantled scientifically.

Withdrawal of wunderground water must be
restricted to the minimum required quantity with a
condition of payment of water charges on the
principle 'more the consumption higher the rate'.
This will act as a deterrent for withdrawal of
underground water beyond what is necessarily
required by the unit.

Strict monitoring on readable parameters be done
in respect of recharging the underground water
through rain water harvesting by the unit etc.

Calibration of water flow meters be ensured by
government agencies with verification at least once
in a year.

The unit must utilize the land which will become
available  after removal of the lagoons, or
otherwise for thick forestry in the ensuing rainy
season.

The industry must be asked to control its
production so as to ensure that in no case spent
wash collected in the lagoons exceeds its fixed
capacity on monthly basis.

The land area necessarily required for bio-
composting in respect of disposal of spent wash
must be calculated and the industry must keep
that land area fully covered with provision of
leachate collection drains. No composting be
permitted on uncovered land.

The unit must maintain specific verifiable records,
which can be examined at any given point of time
in respect of total quantity of bio-compost
generated and sold to the known purchasers. The
distillery must maintain similar records in respect
of solid waste and disposal thereof to known
vendors.
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XIIL

XIII.

XIV.

CPCB has calculated the  Environmental
compensation amount (as per the methodology of
EC) in compliance of the NGT order dated
20.05.2019 which is Rs.7.29 Crores including the
EC imposed earlier.

In addition the entire price money received in
respect of alcohol/products generated by the
industry during the period of the CPCB closure
order, ie., between 17.02.2019 to 11.05.2019 be
recovered as Environmental Compensation (EC).

Separate electricity meter exclusively for ETP shall
be installed and it's bill must be kept on site for
verification.

INDIA GLYCOLS LTD.

L

II.

1T

1v.

Reasons for availability of 90000 m3 of spent
wash with solid contents of less than 1 % only in
the lagoons of the industry must be ascertained
and suitable action should be taken for violating
the norms of the CPCB.

Distillery unit of the company should be permitted
to function at half of the licensed/consented
capacity till it disposes off the huge volume of
spent wash available in the lagoon as on
11.06.2019. SPCB should ensure that this spent
wash with low solid concentration is not
discharged in the drains by the unit during the
forthcoming rainy season and strict vigilance
should be kept by SPCB. A quarterly report must
be submitted by SPCB citing progress in
compliance made.

The industry must be asked to come up with a
concrete proposal for disposal of ash generated in
the industry as well as for the ash lying in the
open. The industry must provide a time bound
action plan for disposal of already generated ash
within 15 days.

In absence of 'No Objection Certificate' from
Central Underground Water Authority no
extraction of underground water be permitted.

The industry has drawn nearly 55 lakhs litres of
underground water every day with no obligation
of recharge/rain water harvesting etc. This must
be stopped immediately and the industry must be
asked to take additional measures for re-charge
of the underground water/rain water harvesting
with due regard to the amount of underground
water drawn by it in last 5 years.
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VL

VIL

VIIL

IX.

The industry must be asked to pay compensation
for illegal withdrawal of underground water for
last so many years in garb of pendency of their
renewal applications for 'no objection’ before
CGWA.

The amount payable by the Company for
withdrawal of underground water must be fixed
on the principle 'more the withdrawal, higher the
rates'. The charge which has not been paid for
years must be recovered with interest at the rate
of 18% per annum.

The land which will become available because of
the dismantling of the Ilagoons and even
otherwise the surrounding area of lagoons must
be utilized for dense forestry in the coming
monsoon season.

CPCB has calculated the Environmental
compensation amount (as per the methodology of
EC) In compliance of the NGT order dated
20.05.2019 which is Rs.13,54,50,000/-, to be
paid by the unit.

CPCB must direct the unit to dismantle all excess
storage capacity of lagoons in terms of the
direction of CPCB dated 07.12.2015 forthwith.
CPCB/SPCB shall submit-a quarterly report on
compliance of its own order.

All Industries

L

II.

11

1v.

Applications for 'no objection certificate' should
be considered and decided within a month by
CGWA and if the applications are not found
satisfactory then the same must be rejected with
a further direction to stop water extraction.

The charges payable by the company for
withdrawal of underground water must be fixed
on the principle 'more the withdrawal, higher the
rates. The water charges which has not been
paid for years must be recovered together with
the interest at the rate of 18% per annum.

The norms for recharge of underground water
and rain water harvesting etc. must be fixed.
Flow meters must be calibrated by Government-
agencies and verified at least once in a year.

The industries encroaching upon the drains must

be asked to clear the encroachments and drains
must be left free to flow in their natural course.
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VL

VIL

VIIL

a)

b)
c)

Actual requirement of underground water by the
industry must be verified through independent
Government agencies.

All industries must be asked to maintain
verifiable records of ETP waste and other solid
waste generated as well as its disposal to the
known buyers.

No additional pump with loose connection be
permitted as stand by at ETP of any of the
industry.

CPCB/SPCB shall take necessary actions
against the non-complying industries namely:

M/s Multiwal Duplex Puvt. Ltd. Kundeshwari
Road, Kashipur

M/s Damya PJ Foods Put. Ltd., &

M/ s Varun Steel.

Others

L

II.

111

IV.

De-silting of drains must be completed at the
earliest with a direction to transport the
removed silt to a safe identified place.

Joint inspection of all 86 GPI industries be
undertaken a fresh in light of issues
considered in the report.

All Inspection/analysis reports have been
placed before me during the meetings at Delhi
which I have examined.

Wherever timelines have been fixed for works
to be undertaken by industries-, performance
bank guarantee must be insisted upon as a
condition of revocation.

Many of suggestions and observations made
under para A, B and C are generic and
applicable/ per-se for all industries. These
may require revision of Guidelines and
Charter being followed by Central and State
PCBs which regulating and monitoring the
operations of these industries. Necessary and
suitable review and revision of these
Guidelines and Charters may be carried out
by Central and State PCBs in fixed time frame
of four months.”

6. Compilation — I records inter-alia as follows:-

“After the meeting with the officials of the CPCB, UPPCB,
UEPPCB and CGWA and examination of various orders at
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Delhi on 26th and 28th of June, 2019, the following
discrepancies have been found. The same are listed
industry wise:

Radico Khaitan Ltd. (Distillery Unit), Rampur, UP

a)

b)

c)

The industry had continued with the
production despite the closure order of CPCB
between 07.02.2019 to 11.05.2019.

The industry had neither filled nor dismantled
the excess capacity in the lagoons despite the
directions of CPCB dated 24.02.2015,
23.04.2015 and 07.12.2015. The CPCB’s
order dated 18.02.2019 mentions non-
compliance of the conditions as per the order
of CPCB dated 07.12.2015 as one of the
grounds for revoking the order keeping the
closure order in abeyance. Yet the order of
CPCB/UPPCB permitting the partial operation
of distillery dated 17.05.2019 makes no
mention of said violation.

No objection certificate granted by CGWA has
expired on 02.10.2018.

Not even a single penny is being paid towards
withdrawal of underground water since
30.11.2016.

India Glycols Ltd.

a)

b)

Under the order dated 24.06.2004 permitting
capacity expansion of the industry to increase
its capacity from 205 KLD to 425 KLD it was
specifically provided that the production of
alcohol from molasses shall be restricted to
working for 330 days in a year. This condition
has been violated by the India Glycols Ltd. for
years together as the industry had been
working for 365 days in a year.

In the no objection certificate granted by
CGWA dated 26.02.20009 for the ethanol unit,
it is specifically mentioned that the same is
valid till the area remains under the safe
category five years whichever is earlier. The
category of Kashipur area was changed from
safe to semi critical in 2013, and the term of
the five year expired on 25.01.2014. Therefore
the NOC of CGWA at the first instance expired
in 2013 and in any case on 25.02.2014.
There is no valid NOC in favour of ethanol unit
since thereafter for more than five years. The
industry has been extracting underground
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d)

water to the tune of 55 (fifty five) lac litres per
day without NOC from CGWA for its Ethanol
unit.

In respect of the chemical unit, NOC was
granted by CGWA dated 14.01.2016, the
expansion  programme by permitting
additional withdrawal of 459m3 of water per
day in addition to the existing NOC for 2596
m3 per day. This permission was valid for
two years only, which expired on 14.01.2018.
For the chemical unit also there is no NOC
from CGWA subsequent to 15.01.2018. The
NOC was granted on 14.01.2016 without
clarifying that the unit has no valid
permission for ground water extraction for the
original withdrawal itself. There has been
extraction of underground water for chemical
unit without any NOC from CGWA since
15.01.2018. No water charges are being
levied upon the unit since 30.06.2017 on the
ground that Water Cess Act, 1977 has been
repealed by Act. No. 18 of 2017.

Since M/s IGL had resorted to incineration
instead of Bio-composting the CPCB directed
on 24.02.2015, 23.04.2015 and 07.12.2015,
that it can have a storage capacity of 7 days
in the lagoon only at all stages. The excess
storage capacity has either to be filled or
dismantled. State Pollution Control Board vide
order dated 13.03.215 had instructed the M/ s
IGL to either fill or dismantle the excess
storage capacity on or before September
2016. In fact neither the filling of the lagoon
nor the dismantling have been done by IGL till
date.

As per CPCB direction dated 22.12.2016 IGL
was asked to close its 98 KLD Plant, yet no
direction was issued for dismantling or filling
of lagoon while permitting the continuous
operation of 240 KLD Plant. As per CPCB
direction dated 24.02.2015, 23.04.2018 and
dated 07.12.2015 IGL could use the lagoons
only till 31st March 2016. Contrary to the said
direction, IGL continued to operate its plant
and stored spent wash in lagoon till
28.01.2017 when it was sealed by SPCB. No
explanation has been provided by industry as
to how it continued to use the lagoons
between April, 2016 to January 2017.

Consent to operate was granted by SPCB on

06.07.2017 with specific condition to dispose
of the generated spent wash through Multi
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9)

h)

Effect Evaporator (MEE) and to use
concentrate in the boiler. The industry while
acting on said consent to operate deliberately
did not comply with the said condition and
spent wash with low solid content continued
to be stored in lagoon outside the factory
premises.

A joint inspection of industry was carried out
on 19th April 2018 under orders of NGT dated
13.07.2017 passed in O.A. No. 200/2014 by
joint team comprising of experts of 3rd party
technical institutes PCRI, Haridwar (on behalf
of CPCB) and SPCB. The report submitted
does not mention of either compliance with the
condition of the consent to operate dated
06.07.2017 or of availability of the spent
wash in lagoon. Joint inspection done by the
State Pollution Control Board and the Central
Pollution Control Board (through third party) in
terms of the order of the National Green
Tribunal dated 13.07.2017 passed in O.A. No.
200 of 2014 does not reflect upon any of the
infirmity and illegality noted in this report. It
appears that the joint inspection report has
been prepared without actual spot inspection
and verification of the records. On 20th April
2018, a fresh consent to operate was again
granted by SPCB to IGL Ltd. without
mentioning non-compliance of the earlier
consent, non-availability of NOC from the
CGWA or availability of spent wash in the
lagoon.

CPCB on 07.02.2019 issued show cause
notice under section 5 of E(PO) Act, 1986
based on joint inspection dated 19.01.2019
with regard to availability of the spent wash
diluted with rain water to the tune of 70,000
m3 in the lagoon and finally under order
dated 14.03.2019 issued direction for
dismantling of lagoon on or before June 2021,
without taking any action for breach of
direction issued earlier.

It is for the first time in the order dated
14.03.2019, CPCB refers to another lagoon
used for storing concentrated spent wash
before incineration, as informed by the
industry inside the industry premises. SPCB
informed in the meeting that the capacity of
this lagoon is about 1,00,000 m3 which is
filled by accumulated sludge. This storage
capacity is also in violation of CPCB’s
circulars dated 24.02.2015, 23.04.2015 and
07.12.2015.

10
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J)

k)

)

On 28.06.2019, CGWA has informed in the
meeting that Kashipur is now semi critical
area it shall not be granted any NOC.
Renewal is also a new grant. Even otherwise
in case of IGL because of the change of the
status of the area no renewal application
would be maintainable and the industry has
to apply afresh under the conditions
applicable to semi critical area.

despite all this SPCB granted permission to
operate in the month 2018 both for the alcohol
industry and the chemical unit in the said
factual scenario.

The company has been permitted to resort to
incineration since January 2017 in place of
Bio-composting. The total ash generated due
to incineration by the super heater is around
62 metric ton per day while that generated by
the slop is 66 metric ton per day. In all the
total ash generated by the unit is 128 metric
ton per day. There is no proposal on record by
M/s IGL in respect of disposal of such huge
quantity of ash generated on per day basis.
Similarly, it is found that neither the SPCB nor
CPCB have till date provided any
direction/guidelines in-matter of disposal of
the ash generated by the unit. The present
scenario at IGL, if reflected in other words,
would be that a STP has been installed to
treat the sewage but there is no plan for
disposal of the sludge generated therein.

While returning from Kashipur on 12.06.2019
near the border of the district Rampur,
industries were found emitting large volume of
gas from large chimney. Heaps of fly ash
were found collected near the roadside. The
industries identified are (i) Pashupati Acrylyn
and Nani Papers situate on left bank of
Dhandi Drain Kashipur Road, Moradabad.
CPCB/UPPCB shall conduct detailed
inspection of the units and take immediate
actions.”

Learned counsel for the CPCB, Uttar Pradesh State PCB
and Uttarakhand State PCB have suggested that the
inspection report may be accepted and further action be
taken. Learned counsel appearing for M/s Radico Khaitan
Limited states that the said unit will comply with the
observations in the report. There could be no basis for
questioning the report furnished by the joint Committee of
senior Government functionaries which has been overseen
by the former Judge of the High Court.

11
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8. Learned counsel appearing for M/s India Glycols Limited,
however, tried to justify the illegal drawal of ground water
without sanction even though the area is semi critical, on
the ground that application for sanction was ‘pending’. We
do not find any merit in this submission. Delay in deciding
renewal application could not be treated as a licence to
draw the ground water. The unit could take remedy
against such inaction. While regulatory authorities are
required to act promptly but any inaction is not a ground
for a citizen to take the law in his hands instead of
approaching the concerned higher authority or the Court.

9. We, thus, do not find any ground not to accept the report of
the joint Committee, including the amount of compensation
to be recovered. The same may be acted upon forthwith.
The Chief Secretary, Uttar Pradesh may give response to
the observations and suggestions of Justice Tandon
indicating why the higher amount of compensation and
interest be not recovered in view of illegal operation of the
said unit in collusion with the authorities of the state. The
decision on the issue of recommendations of Justice
Tandon on the subject of interest and higher compensation
will be taken later. The Chief Secretary, Uttar Pradesh
may also give his response to the letter of the CPCB and
identify the persons who interfered with the process of law
to benefit the said polluting unit and action taken against
such persons by e-mail at judicial-ngt@gov.in. The joint
Committee may furnish further action taken report within
three months by e-mail at judicial-ngt@gov.in.”

Even though no response has been filed by the Chief Secretary
in the above terms, three reports have been placed for
consideration. First report has been filed by the Monitoring
Committee constituted by this Tribunal making certain
recommendations. Second report is by CPCB based on
information furnished by State PCB with regard to status of
compliance of earlier recommendations. Third report is dated
06.12.2019 by same Monitoring Committee. Details are as

follows:

i. Report dated 23.10.2019 by the Monitoring Committee,
Ganga Phase-II headed by Justice Arun Tandon.

The report recommends that ground water extraction must

be taken before consent to establish and consent to operate

12
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granted by the State PCB. The CGWA must frame SOP on
the subject of regulating and protecting ground water.
Permission of disposal of waste by incineration must be
accompanied by safeguards to ensure that one waste is not
converted to other kind of waste. Joint inspection must be
done at regular intervals in respect of GPIs. Extraction of
ground water must be minimised with complete recovery

and reuse measures for recycling and replenishment of

ground water must be mandatory.

Further action taken report dated 27.11.2019 has been
filed by the CPCB based on information furnished by the
State PCB as well as discussion with the joint
Committee.

The status of the directions and action taken are mentioned

as follows:

Para
No./Sr.N
o

Description of orders

Action taken/Compliance Status

M/s Radico Khaitan Ltd.

ParaS/Sr. | Officers of the State of Uttar| As per the discussion held in the
No.II Pradesh who had orally| meeting dated 14.11.2019 at
instructed the officers and | CPCB, the unit was pursuing the
managers of Radico Khaitan | matter with CPCB regarding
Ltd., to continue the | revocation of the closure direction
production even after the| dated 24.12.2018 issued to the
closure order of the CPCB,| Unit, in the meantime an
and those who failed to| abeyance letter dated 02.01.2019
ensure the closure must be | issued by CPCB to the Unit for
identified by the | carrying out joint inspection,
Chief Secretary of the State | which was misunderstood by the
of Utter Pradesh and | unit and considered as permission
suitable action shall be| to continue operation since the
taken. joint inspection by CPCB &
UPPCB was to be carried out vide
Hon'ble NGT order dated
21.12.2018 in OA No. 324/2016,
in matter of Shailesh Singh Vs
State of UP & Ors.
Hon. NGT may examine the
explanation.
Para 5/ Open lagoons must be e CPCB issued letter to Member
Sr.No.III replaced by covered storage Secretary, UPPCB for

Steel tanks for IlI receiving

implementation of the Hon'ble NGT
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the spent wash of
molasses with provision for
controlled discharge of
gases there from. This is
necessary, as large open
surface area of existing
lagoons leads to more
amount of air being
polluted after coming into
contact with spent wash.
All suitable amendments
may be carried by CPCB in
guidelines.

order dated 23.07.2019 in O.A. No.

361/2017 vide letter no.B-

UPPCB issued letter No.

H43550/C-7/Jal-40/2019 to the
unit dated 11.11.2019 to submit

the Progress

Report regarding

replacement of open lagoons with

steel tank within

15 days to

UPPCB. Copy placed at Annexure-
2.

Experts

A consultation meeting of the
from distillery sector

comprising of representatives from
technical institutions namely, VSI,
Pune, NSI, Kanpur as well as All
India Distillers Association (AIDA)
and Indian Sugar Mills Association
(ISMA) was convened by CPCB on
14.11.2019 to discuss feasibility of
replacement of open lagoons with
closed steel tanks.

e It has been observed that, closed

steel tank for

storage  of

concentrated spent

Wash has several technical
constraints such as generation
of anaerobic gases, accident
hazard, corrosion and sludge

cleaning.
During the joint committee
meeting  dated 14.11.2019;

Justice (Retd.) Arun Tandon was
also apprised about the non-
feasibility = of replacement of
lagoons with closed steel tanks
for storage of concentrated
spent wash.

IV

The primitive method of
marking with red at a
particular height in the
lagoons be eliminated and
if necessary then only
required capacity lagoon
duly calibrated, be
permitted. Excess capacity
must be filled or
dismantled scientifically.

CPCB issued letter to the unit
dated 03.07.2019 to submit
time bound action plan to
restrict capacity of lagoon by
filling/levelling/dismantling
excess storage capacity of
lagoons. Copy placed at
Annexure-3.

CPCB issued direction u/s S of
E (P) Act, 1986 to the unit
dated 06.08.2019 to restrict
capacity of lagoon. Copy placed
at Annexure-4.
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UPPCB issued letter No. H-
43240/C-7/Jal-40/2019 to the
unit dated 02.11.2019 to
dismantle the excess capacity
of lagoons, to develop thick
forestry on the boundary of
lagoons as well as on the land
which will be available after
dismantling of lagoons, to
install separate energy meter
for ETP, to keep and maintain
record of generated and selling
of prepared bio-compost, to
dispose solid waste as per the
rules, to not have any loose
connections of piping with
installed ETP and to submit the
details of disposal of generated
ETP sludge and other solid
waste as per the rules. Copy
placed at Annexure-5.

Joint team of CPCB, UPPCB
headed by Justice (Retd.) Arun
Tandon carried out inspection
of the unit dated 17.11.2019
and observed the following:

Lagoon-1 (20000 m3) at
Ajeetpur site has been
dismantled and being levelled.

Lagoon-2 (earlier  capacity
58000 m3) at Ajeetpur site has
been truncated 1.0 m from top
to maintain volume of 21000
m?3 keeping 2.0 m as free board.

Capacity of lagoon at Hitachi
site has been reduced by
providing a partition bund and
excess capacity has been
dismantled.

System of marking on vertical
scale, like water level in the
rivers, should be implemented
and the UPPCB to ensure the
installation compliance.

Withdrawal of underground
water must be restricted to
the minimum  required
quantity with a condition of
payment of water charges
on the principle 'more the

CPCB issued letter No.
190198 /NGRBA/CPCB/2018-
19(Part

file) /4442 to Member Secretary,
CGWA dated 24.07.2019 to
take actions according to NGT
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consumption higher the
rate'. This will act as a
deterrent for withdrawal of
underground water beyond
what is necessarily required
by the unit.

order dated 23.07.2019. Copy
placed at Annexure-6.

UPPCB has issued letter No.
H-43241/c-7/Jal-40/2019 to
the unit dated 02.11.2019 to
submit clarification regarding
illegal withdrawal of ground
water in spite of the fact that
CGWA NOC was expired on
03.10.2018. Copy placed at
Annexure-7.

As per the discussion carried
out in the meeting dated
14.11.2019 representative of
CGWA informed that, the
withdrawal of ground water by
M/s Radico Khaitan Ltd. in the
period October-2016 to May-
2019 was within the CGWA
NOC limit.

It was informed by CGWA
representatives, during the
meeting of the joint committee
dated 14.11.2019 that, CGWA
has prepared and submitted a
draft guideline to Hon'ble NGT
on water abstraction charges,
which is under consideration.

Unit has submitted reply of the
UPPCB letter No. H-43241/c-
7/Jal-40/2019 vide letter
dated 21.11.2019, which is
placed at Annexure-8.

CGWA should calculate
charges for extraction of
ground water subsequent to
expiry of the NOC as in the
case of other industries.

VI

Strict monitoring on
readable parameters be
done in respect of

recharging the
underground water
through rain water

harvesting by the unit etc.

CGWA informed in the Joint
committee meeting  dated
14.11.2019 that ground water
recharge points are checked as
per mandate. As per the
thumb rule, 50 % recharge for
each submergence is achieved
in every recharge locations.
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« CGWA has carried out
verification @ of  ponds and
recharge shafts on 04.11.2019 of
recharging sites maintained by
M/S Radico Khaitan Ltd
including status of recharging
and condition of pond base.

e The Unit's representative has
presented, during the visit of joint
committee on 17.11.2019 that
CGWA officials have visited the
ponds created for 200% recharge
of fresh water withdrawal and
found to be in order (Report
awaited).

VII

Calibration of water flow
meters be ensured by
government agencies with
verification at least once
in a year.

CGWA informed during the Joint
committee meeting dated
14.11.2019 that, flow meters are
monitored and calibrated by
individual wunits through NABL
recognized laboratory on an
annual basis.

VIII

The unit must utilize the
land which will become
available after removal of
the lagoons, or otherwise
for thick forestry in the
ensuing rainy season.

o CPCB had issued direction dated
06.08.2019 u/s 5 of E (P) Act,
1986 to the unit for development
of thick  plantation (Refer
Annexure-4).

o Unit has informed that the land
available after removal of
lagoons = shall be utilised
suitably eithSH for bio
composting or the green belt
development during next rainy
season.

« UPPCB issued letter No. H-
43240/C-7/Jal-40/2019 to
the unit dated 02.11.2019 to
dismantle the excess capacity
of lagoons, to develop thick
forestry on the boundary of
lagoons as well as on the land
which will be available after
dismantling of lagoons, to
install separate energy meter
for ETP, to keep and maintain
record of generated and selling
of prepared bio-compost, to
dispose solid waste as per the
rules, to not have any loose
connections of piping with
installed ETP and to submit
the details of disposal of
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generated ETP sludge and
other solid waste as per the

rules. (Refer Annexure-5).

o Unit has submitted reply of
the CPCB direction which was
issued dated 06.08.2019, vide
letter No. RKL/SR VP(P)/ 1044
dated 21.10.2019, which is

placed at Annexure-9.

e Unit has

submitted latest

reply of the CPCB direction

which was

issued

dated06.08.2019, vide Iletter

No.RKL/Sr.APP/1181

dated

20.11.2019, which is placed

at Annexure-10.

required for bio-
composting in respect of
disposal of spent wash
must be calculated and
the industry must keep
that land area fully
covered with provision of
leachate collection drains.
No composting be
permitted on uncovered
land.

IX The industry must be | As per the discussion during
asked to control its| meeting held on dated
production so as to ensure | 14.11.2019, UP Excise
that in no case spent| Department informed that at
wash collected in the| present production of the unit
lagoons exceeds its fixed | is strictly adhered to the
capacity on monthly | capacity as per consent to
basis. operate issued by UPPCB.

X The land area necessarily | « The Unit is presently having

14 acres of covered
composting area, hence the
unit shall increase its covered
bio-compost yard area in
order to operate at consented
capacity (200 KLD) of
molasses based distillery
plant during monsoon season
or restrict its production as
per the existing covered area.

No composting has been carried
out

during rainy season, on
uncovered land.

UPPCB has issued notice
dated 26.11.2019 to the unit
for covering total 28.2 Acres of
bio-compost yard before next
monsoon, in order to continue
with the consented 200 KLD
production of the molasses
based distillery unit during
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rainy season or otherwise
production has to be restricted
based on covered area of bio-
compost yard

XI

The unit Must maintain
specific verifiable records,
which can be examined at
any given point of time in
respect of total quantity
of bio-compost generated
and sold to the known
purchasers. The distillery
must maintain similar
records in respect of solid
waste and disposal
thereof to known vendors.

o« CPCB issued direction dated
06.08.2019 u/s 5 of E(P)Act,
1986 to the unit, to maintain
specific verifiable records,
which can be examined at
any given point of time in
respect of total quantity of
bio-compost generated and

sold to the known
purchasers. The distillery
shall maintain similar

records in respect of solid
waste and disposal thereof to
known vendors.

e The Unit is submitting the
details to CPCB, of the bio-
compost produced and sold
on monthly basis. Solid
waste data is submitted to
UPPCB on yearly basis.

« UPPCB issued letter No. H-
43240/C-7/Jal-40/2019 to
the unit dated 02.11.2019 to
dismantle the excess capacity
of lagoons, to develop thick
forestry on the boundary of
lagoons as well as on the land
which will be available after
dismantling of lagoons, to
install separate energy meter
for ETP, to keep and
maintain record of generated
and selling of prepared bio-
compost, to dispose solid
waste as per the rules, to not
have any loose connections of
piping with installed ETP and
to submit the details of
disposal of generated ETP
sludge and other solid waste
as per the rules. (Refer
Annexure-5).

o Unit has submitted reply of the
CPCB direction which was
issued dated 06.08.2019, vide
letter No. RM. /SR VP(P)/ 1044
dated 21.10.2019 (Refer
Annexure-9).
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XII CPCB has calculated the « CPCB issued direction dated
Environmental 06.08.2019 u/s 5 of E(P)Act,
compensation 1986, levying additional EC of
amount (as  per the Rs. 5,83,20,000/- and the Unit
methodology of EC) in deposited the EC amount vide
compliance of the NGT DD dated 02.09.2019.
order dated 20.05.2019
which is Rs.7.29 crores
including the EC imposed | ¢ In compliance to the direction,
earlier. the Unit has deposited the entire

EC amount of Rs 7.29 crores
vide letter dated 02.09.2019 &
through Demand Draft No.
361792.

XIV Separate electricity meter | « UPPCB issued letter No. H-

exclusively for ETP shall be
installed and its bill must
be kept on site for
verification.

43240/C-7/Jal-40/2019 to the
unit dated 02.11.2019 to
dismantle the excess capacity of
lagoons, to develop thick forestry
on the boundary of lagoons as
well as on the land which will be
available after dismantling of
lagoons, to install separate
energy meter for ETP, to keep

and maintain record of
generated and selling  of
prepared bio-compost, to

dispose solid waste as per the
rules, to not have any loose
connections  of piping with
installed ETP and to submit the
details of disposal of generated
ETP sludge and other solid
waste as per the rules. (Refer
Annexure-5).

Unit has installed separate
electricity meter exclusively for
treatment and management of
Bio-methanated Spent Wash
plant, TSS plant, RO Plant-I,

RO Plant-II, RO Plant-III,
Evaporation Plant, Bio-
Compost, CPU (Condensate

Polishing Unit) etc.

M/s Indian Gloycols Ltd

Para 5
Sr.lI

Reasons for availability of
90000 m3 of spent wash
with solid contents of less
than 1% only in the lagoons
of the industry must be
ascertained and suitable
action should be taken for
violating the norms of the

Lagoon site visit was undertaken
on 15.11.2019 by the joint team
of UEPPCB and CPCB officials
under supervision of Justice
(Retd.) Arun Tandon for physical
verification of utilization of stored
spent wash.
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CPCB.

As per the visit of the Joint team
on 15.11.2019, it was informed
by the representative of the unit
that;

i. Bio-methanated spent wash
with solid content of 3-5 %
from 98 KLD effluent stream
was stored in the lagoon for
further composting.
Production of 98 KLD stream
was closed by UEPPCB and
the connected lagoon was
disconnected and sealed by
UEPPCB on 28.01.2017. The
stored bio-methanated spent
wash mixed with rain water
over the years (Even before
Jan-2017) resulted in
accumulation of diluted bio-
methanated spent wash of
about 1 % solids with volume
of about 90,000 m3.

i. The unit has utilized 18000 KL
of stored spent wash in Bio-
composting as on 31.10.2019.
Next batch of bio-composting
is under process.

iii. Lagoon containing bio-
methanated spent wash is
being used for filling with
incinerator fly ash, which
absorbs spent wash and a
levelled surface has been
created by filling a part of the
lagoon.

The Unit could not provide
documentary evidence regarding
the quantity and quality of stored
spent wash in the lagoon at the
time of sealing.

CPCB had already issued a
direction dated 14.03.2019 to the
unit u/s S of E(P) Act, 1986, to
utilize the stored spent wash and
dismantle the lagoon.

CPCB issued letter to Member
Secretary, UEPPCB for
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implementation of the Hon'ble
NGT order dated 23.07.2019
in O. A. No. 361/2017 vide
letter no.B-
190198 /NGRBA(RG)/CPCB/Di
stillery/1/20 18-19/6878
dated 24.09.2019. Copy placed
at Annexure-11.

The explanation about stored
spent wash submitted by the
industry vide letter dated
21.11.2019 is not supported
by relevant supporting
document about the quantities
of stored spent wash at
different times in the past.
Unit's submitted reply dated
21.11.2019 is placed at
Annexure-12.

The industry to adhere time
line 30.06.2021, fixed for
utilization of stored spent
wash as per CPCB direction
dated 14.03.2019. UEPPCB
should carry out on quarterly
basis upto June 2021,
regarding quantity of spent
wash utilized and balance in
the lagoon.

II.

Distillery unit of the
company should be
permitted to function at half
of the licensed/consented
capacity till it disposes off
the huge volume of spent
wash available in the lagoon
as on 11.06.2019. SPCB
should ensure that this
spent wash with low solid
concentration 1s not
discharged in the drains by
the unit during the
forthcoming rainy season
and strict vigilance should
be kept by SPCB. A
quarterly report must be
submitted by SPCB citing
progress in  compliance
made.

« UEPPCB has

issued letter

No. UEPPCB/HO/Gen-183-
247(11)/2019/6469-1313 to the
unit dated 18.11.2019 to comply
with directions of Hon'ble NGT
order dated 23.07.2019 in a time
bound manner. Copy is placed at
Annexure-13.

e The unit has replied vide letter

dated 21.11.2019 wherein it has
been submitted that the stream
from 98 KLD plant which now
not functional, which was
associated with the lagoons
(outside of the premises). In the
absence of the in-flow to the
lagoons, restriction of
production of other unit i.e, 240
KLD plant may not be justified
and relevant.
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o« During inspection of joint

committee which was carried out
on 15.11.2019 it was observed
that the unit have two lagoons of
capacity 3,50,000 m3 and
1,00,000 m3, However the
lagoon having 1,00,000 m3
capacity was unnoticed till date.
But during inspection the same
lagoon was found with sludge.

o The statement may be provided

by the unit for the quantity of
spent wash to be used and
actually used. UEPPCB shall
issue notice to the unit for the
same.

The joint committee has visited
the plant on 15.11.2019 and
verified the sealing of the
pipeline  connected to the
lagoons.

o The unit's reply dated

21.11.2019 shall be examined
by the UEPPCB for taking
necessary action w.r.t.

production capacity, utilization
of spent wash to be monitored
on quarterly basis and shall also
obtain action plan to
dismantle/level the 2"d lagoon at
Dabhora site from the unit.

III

The industry must be
asked to come up with a
concrete proposal for
disposal of ash generated
in the industry as well as
for the ash lying in the
open. The industry must
provide a time bound
action plan for disposal of
already  generated ash
within 15 days.

The wunit has submitted an
action plan for utilization of
SLOP  (Incinerator) Ash vide
letter dated 25.06.2019.

As per the action plan, the unit
will utilize the SLOP Ash as a
substitute for Potash. Fly ash
shall be disposed off to cement
industries. In this regard the
following actions have been
taken by the unit.

Unit is evaluating the process of
granulating the SLOP ash for
utilization in agriculture as
Potash fertilizer.

Unit has contacted CSIR-
CSMCRI, Bhavnagar, Gujrat for
recovery of Potash and
utilization of the remaining ash
in land filling or brick.
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The unit has also contacted
CPPRI, Saharanpur, Uttar
Pradesh for the same.

At present the unit is using fly
ash in filling the lagoon (3.5 lac
rn3) containing diluted spent
wash. As reported by the
industry, ash generation from
SLOP (incinerator boiler) and
from 80 T/hr Boiler shall be
128 MT/day and 200 MT/day,
respectively. Entire ash
quantity (328 MT/day) cann't
be used as fertilizer and further
landfilling can only be
permitted provided it is done
safely subject to approval from
the competent authority/state.

Industry to submit concrete
proposal for long term
utilisation/handling of fly ash
within 15 days to UEPPCB.

IV

In absence of ‘No objection
Certificate from Central
Underground Water
Authority, no extraction of
underground water be
permitted.

The Industry has drawn
nearly 55 lakhs litres of
underground water
everyday with no obligation
of recharge/rain water
harvesting etc. This must
be stopped immediately
and the industry must be
asked to take additional
measures for re-charge of

the underground
water/rain water
harvesting with due regard
to the amount of

underground water drawn
by it in last 5 years.

VI

The industry must be
asked to pay compensation
for illegal withdrawal of
underground water for last
so many years in garb of
pendency of their renewal

applications for no
objection’ before CGWA

VII

The amount payable by the

CPCB issued letter No.
190198 /NGRBA/CPCB/2018-
19(Pa rt

file) /4442 to Member
Secretary, CGWA dated
24.07.2019 to take actions
according to NGT order dated
23.07.2019 (Refer Annexure-6).
CGWA has issued Notice to the
unit dated 08.11.2019 to direct
to Why not Environmental
Compensation (EC) should be
levied for illegal abstraction of
ground water for the period
after the expiry of valid NOC.
Copy placed at Annexure-14.

CGWA has issued Show Cause
Notice to

the wunit vide letter no.
(100)/CGWB/UR/Tech-19-530dat
18.11.2019 for illegal borewell
sealing in addition to fixing EC
for unauthorized extraction of
ground water and launching
prosecution for violations in
accordance with the provision
of law. Copy is placed at
Annexure-135.

CGWA has also issued order
for stopping of ground water
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Company for withdrawal of
underground water must
be fixed on the principle
‘more the withdrawal,
higher the rates.” The
charge which has not been
paid for years must be
recovered with interest at
the rate of 18% per
annum.

withdrawal vide letter No.
4(100)/CGWB/UR/Tech-19-
537 u/s S of the E(P) Act, 1986
dated 18.11.2019. Copy is
placed at Annexure-16.

It was informed by CGWA
representatives during joint
committee meeting held on
14.11.2019, that CGWA has
prepared and submitted draft
guidelines on water abstraction
charges, which is due for
approval from the competent
authority.

In view of the notice of CGWA,
all consequent actions in the
matter of illegal withdrawal of
groundwater shall be taken by

concerned State Pollution
Control Board, as per
conditions in  consent to
operate.

Extraction of ground water
without NOC from CGWA, is
not only illegal but, is a
violation of Hon'ble NGT order

dated 13.07.2017.
UEPPCB to take appropriate
action against the industry.

e Central Ground Water Board
Uttarkhand

has worked out charges
95,30,13,600/ - for illegal
extraction of ground water. The
matter is awaited for approval of
the Chairman CGWA, decision
is likely to be taken within 15
days.

VIII

The land which will
become available because
of the dismantling of the
lagoons and even
otherwise the surrounding
area of lagoons must be
utilized for dense forestry
in the coming monsoon
season.

The joint team of UEPPCB and
CPCB officials headed by
Justice (Retd.) Arun Tandon
during physical verification on
15.11.2019, observed that
plantation has been started
over the filled lagoon located
inside the premises.

During inspection of joint
committee, carried out on
15.11.2019 it was observed that
the unit have two lagoons of
capacity 3,50,000 m3 and
1,00,000 m3 at Dabhora site. In
earlier documents submitted by
the industry, lagoon having
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capacity 1.0 lac cubic meter
was not reported and it was un-
noticed in the previous reports.
Thick sludge (0.25 m depth) at
bottom was observed.

« UEPPCB to seek explanation
from the industry for non-
disclosure of 1,00,000 rn-3
capacity spent wash storage
lagoon and the time bound
action plan for dismantling and
levelling of the lagoon.

IX CPCB has calculated the CPCB issued letter to Member
Environmental Secretary, UEPPCB for
compensation implementation of the Hon'ble NGT
amount (as per the | order dated 23.07.2019 in O.A. No.
methodology of EC) in|361/2017 including levying of EC
compliance of the NGT |vide
order dated 20.05.2019 |letter no.
which is | 190198 /NGRBA(RG)/CPCB/Distill
Rs.13,54,50,0001-, to be|ery/1/201 8-19/6878 dated
paid by the unit. 24.09.2019 (Refer Annexure-11).

e UEPPCB vide letter dated
18.11.2019 directed the unit to
comply to the Hon'ble NGT order
dated 23.07.2019 in OA No.
361/2017 in a time bound
manner.

e The industry submitted reply
dated 21.11.2019. However, did
not deposit any amount

towards Environment
Compensation (refer Annexure-
12).

X CPCB must direct the unit CPCB has issued direction u/s 5

to dismantle all excess
storage capacity of lagoons
in terms of the direction of
CPCB dated 07.12.2015
forthwith. CPCB/SPCB
shall submit a quarterly
report on compliance of its
own order.

of E (P) Act, 1986 to the unit dated
16.09.2019, to

1. Dismantle/level/fill all
excess storage capacity of
the lagoon

2. Dismantle/level/fill all

excess storage

capacity of active lagoon
located in it's premises used
for storage of concen. Spent
Wash from 240 KLD stream
production and shall have

only storage capacity
equivalent to seven days
production.

3. To comply with the

conditions mentioned in the
issued direction dated
14.03.20109.
Copy of CPCB direction dated
16.09.2019 is placed at
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Annexure-17.

o« UEPPCB carried out
inspection on 06.11.2019
and submitted the report to
CPCB and observed during
visit that,

1. The filling up of the lagoon
located inside the  unit's

premises and plantation
activity was found under
progress.

2. The unit was using the stored
spent wash of the lagoon
located at Dabhora site in bio-
composting and the lagoon was
being filled up by using ash
and soil.

3. The steel tank for storage of
concentrated spent wash was
under construction and 80-90
% work was found completed.
The work will be completed by
15.11.20109.

4. As per CPCBdirection

dated 14.03.2019, the unit is
using the stored spent wash in
bio-composting. During
inspection, the unit
representative informed that
they have started the 2nd cycle
of bio-composting after

completion of rainy season that
is October-2019. The unit has
consumed approx. 6000 m3
spent wash. Till now total
18000 m3 spent wash has been
consumed. Apart from this,
unit representative informed
that, from Ist cycle of bio-
composting, 1800 ton of
capacity lagoon in a time bound
manner. Bio-compost is
generated. Out of this 31650
Quantal bio-compost has been
sold. During inspection filling
of lagoon with ash and soil was
found under progress. The unit
is purchasing press mud from
Rathi Traders. The quality of
bio-compost is being checked
by Eco Pro Engineer Pvt. Ltd.
The unit is also under process
of constructing steel tank for
storage of spent wash, whose
storage capacity will be for 07
days. Presently, the unit is
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operating the plant on 150 KLD

in place of 240 KLD.

e The joint team of UEPPCB
and CPCB officials headed
by Justice (Retd.) Arun
Tandon during physical
verification on 15.11.2019,
and observed that;

a) The unit was having 3
lagoons, one lagoon is
attached with 240 KLD
production and has been
closed/levelled. The other
two are located at Dabhora
site outside the premises
and attached with 98 KLD
stream which is now non-
functional.

b) The unit has yet to
dismantled /fill-up the both
lagoons at Dabhora site,
which was observed with
presence of spent wash
sludge and rain water.

e As per the directions of CPCB,
all excess capacity of spent
wash storage lagoons has to be
dismantled / filled & levelled.

« UEPPCB to direct the industry
to dismantle / fill & level
1,00,000 m3 capacity lagoon in
a time bound manner.

All Industries

I

Applications for "No
objection Certificate’ should
be considered and decided
within a month by CGWA
and if the applications are
not found satisfactory then
the same must be rejected
with a further direction to
stop water extraction.

CPCB has issued a letter to CGWA
dated 02.09.2019 to comply with
the directions of NGT order dated
23.07.2019  pertaining to  all
Industries.  Copy 1is placed at
Annexure-18. CGWA has issued
Show Cause Notice dated
18.11.2019 to the  following
industries located at Uttarakhand
as listed in the Hon'ble NGT order
dated 20.05.2019:

(1) M/s Banwari Paper Mills Ltd.,
Kashipur,

(2) M/s Cheema Paper Ltd.,
Kashipur,

(3) M/s Multiwal Pulp and Board
Mills Pvt. Ltd., Kashipur,

(4) M/s Multiwal Duplex Pvt. Ltd.,
Kashipur and

(5) M/s Kashi Vishwanath Textiles
Mills (P)Ltd., Kashipur
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(6) M/s India Glycols Ltd.,
Kashipur (Refer Annexure-15)
Copy of SCNs issued to Industry No.
1 to 5 are placed at Annexure-19.
Reply submitted by Industries to
CGWA are not satisfactory.
In view of the paragraph-8 of the
Hon'ble NGT order dated
23.07.2019 compensation
charges for illegal withdrawal of
underground water must be
calculated and to be levied on
the industries.

II The charges payable by the | ¢« CPCB has issued a letter to
company for withdrawal of CGWA dated 02.09.2019 to
underground water must be comply with the directions of
fixed on the principle 'more NGT order dated 23.07.2019
the withdrawal, higher the pertaining to all Industries
rates.g The water charges (Refer Annexure-18).
which has not been paid for « It was informed bv CGWA
years must be recovered . y
together with the interest at repre'sentatlves,' ! during . the
the rate of 18% per annum. meeting of the joint committee

dated 14.11.2019 that, CGWA
has prepared and submitted a
draft guideline to Hon'ble NGT
on water abstraction charges,
which is under consideration.

III The norms for recharge of | ¢ CPCB has issued a letter to
underground = water _and|  cGWA dated 02.09.2019 to
rain water, harvesting etc. . : .
must be fixed. Flow metets comply with the directions of
must be calibrated . by NGT order dated 23.07.2019
Government-agencies and pertaining to all Industries
verified at least once in a (Refer Annexure-18).

Yoo e As informed by CGWA
representative in the joint
committee meeting dated
M4N12019, groundwater
recharging of 50% is assumed
for every submerged recharge
shaft.

e CGWA also informed that flow
meters are monitored and
calibrated by individual units
through NABL recognized
laboratory on annual basis.

\' Actual  requirement of leé CPCB has issued a letter to
underground water by the|  cGwA dated 02.09.2019 to
industry must be verified . . .
through independent comply with the directions of
Government agencies. NGT order dated 23.07.2019

pertaining to all Industries
(Refer Annexure -18)
VI All  industries must be|e As per UPPCB email dated

asked to maintain verified
records of ETP sludge and
other solid wastes
generated as well as its

30.10.2019 there are mainly 9
industries which are generating
hazardous/solid wastes in
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disposal to the known
buyers/receivers ultimate.

Rampur. The hazardous waste
generated from the industries are
being disposed through TSDF
namely M/s Ramky Environ
Engineers Ltd., Khumbi, Kanpur
Dehat (TSDF)

UPPCB has issued show cause
notice under hazardous & other
waste management rules, 2016
to M/s Varun Steel, Ajitpur
Industrial area, Rampur.

VII

Portable pumps with
flexible pipes, pumps with
loose/open end Tee pipe on
delivery lines shall not be
permitted as stand-by at
ETP of any industry.

« UPPCB issued letter No. H-
43240/C-7/Jal-40/2019 to
M/s. Radico Khaitan Ltd.,
Rampur, UP dated
02.11.2019 to dismantle the
excess capacity of lagoons, to
develop thick forestry on the
boundary of lagoons as well
as on the land which will be
available after dismantling of
lagoons, to install separate
energy meter for ETP, to keep
and maintain record of
generated and selling of
prepared bio-compost, to
dispose solid waste as per
the rules, to not have any
loose connections of piping
with installed ETP and to
submit the details of disposal
of generated ETP sludge and
other solid waste as per the
rules. (Refer Annexure-6).

o« SPCB shall issue letter to all
industries to dismantle
portable stand-by pumps with
flexible pipes, pumps with loose
/ open end Tee pipe on delivery
lines.

VIII

CPCB/SPCB  shall take
necessary actions against
the non-complying
industries namely:

(1) M/s Multiwal Duplex Pvt

Ltd. Kundeshwari
Road, Kashipur,
Uttarakhand

(2) M/s Damya PJ Foods
Pvt. Ltd., Rampur, U.P.
&

(3) M/s Varun Steel,
Rampur, U.P

M/s Multiwal Duplex Pvt Ltd.
Kundeshwari Road, Kashipur,
Uttarakhand

1. UEPPCB issued letter to the
unit on 13.06.2019 to
submit the Clarification

within 24 hours
regarding the closing of 03
bypasses, which were

observed during the drone
survey of joint committee
dated 12.06.2019 in
compliance of NGT order
dated 20.05.2019. Copy of
the letter is

Placed at Annexure-23

199

30




2. UEPPCB is in process of
issuing show cause notice to
the wunit and imposing
environment compensation.

However, the By-passes
which were found earlier was
stopped.

2. M/s Damya PJ Foods Pvt. Ltd.,
Rampur, UP

As per UPPCB letter dated
22.11.2019, it was informed that:

1. UPPCB issued show cause
notice under Water Act, 1974
on 19.07.2019 to the unit for
the non-compliances
observed during the joint
inspection dated 12.06.2019.
(copy of the SCN is placed at
Annexure-21

2. UPPCB has also levied
Environment compensation
of Rs. 2.5 lacs on the unit in
the above mentioned SCN.

3. The unit has deposited Rs. 2.5
lacs as Environment
Compensation to UPPCB.

4. UPPCB has issued SCN dated
02.11.2019 to the unit for not
having NOC of CGWA. Copy of
the same is placed at
Annexure-22.

5. UPPCB  has carried out
inspections on 22.10.2019
and 12.11.2019. The sample
of treated effluent from ETP
outlet was collected on
22.10.2019 and as per UPPCB
analysis report, the unit is in
compliance of provisions of
Water Act, 1974 and Air Act,
1981. No untreated effluent
was found discharged outside
of the premises during
inspection dated 12.11.2019

6. The unit has installed
separate energy meter and
flow meters at inlet and outlet
of the ETP.

3. M/S Varun Steel, Rampur, U.P.

As per UPPCB letter dated

22.11.2019, it was informed that-

1. UPPCB issued Show Cause Notice
under Water Act, 1974 on
19.07.2019 for the non-
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compliances observed during the
joint inspection dated 12.06.19.
Copy of the same is placed at
Annexure-23.

. UPPCB has also levied

Environment Compensation of
Rs. 2.5 I on the unit in the above
mentioned SCN.

The unit has deposited Rs. 2.5
lacs as Environment
Compensation to UPPCB.

. UPPCB issued Show Cause

Notice under Air Act, 1981 on
29.07.2019 for the non-
compliances observed during the
joint inspection dated 12.06.19.
Copy of the same is placed at
Annexure-24.

. UPPCB issued Show Cause

Notice under Hazardous Waste
Management Rules, 2016 on
09.11.2019  to unit for not
having Hazardous waste
authorization. Copy of the same
is placed at Annexure-25.

. UPPCB has issued SCN dated

02.11.2019 for not having NOC of
CGWA. Copy of the same is
placed at Annexure-26.

. UPPCB has carried out

inspections on 22.10.2019 and
12.11.2019. The sample of
treated effluent from ETP outlet
was collected by UPPCB on
22.10.2019 and as per UPPCB
analysis report, the unit is in
compliance of provisions of Water
Act, 1974 and Air Act, 1981. No
untreated effluent was found
discharged  outside of the
premises during inspection dated
12.11.20109.

CGWB Northern Regionshould re

are extracting underground water
without valid CGWA NOC.

(iii) Report dated 06.12.

2”

2019 by the Ganga Monitoring

Committee, Phase I-B in respect of inspection carried

out at Kashipur.
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There is also response of the CPCB filed 27.11.2019 to the final
report of the Monitoring Committee mentioned above to the
effect that inspection of GPIs are done annually and action is
taken by the State PCB. We are of the view that even though
the inspection by the CPCB may continue to be done annually,
the State PCB must conduct inspections quarterly. The report

mentions as follows:

the which
hereinafter out of 8 industries situate in Kashipur except

“From details are being recorded
for one namely M/s Vishwakarma Paper and Board Ltd. no
other industry has any valid subsisting 'no objection
certificate' from the CGWA. These industries in Kashipur
are drawing nearly 22000 cubic metres approx. of
underground water every day. The details of the industries

situate in Kashipur area which have been inspected are

disclosed in the form of a chart as follows:

S.No. | Name of the Status of | Quantum Letters Response
Industry & NoC of Issued received
address gw/m3day from firms

1 M/sIGL Renewal | 9096 01/08/19 for | Compliance of
(Ethanol Plant) Pendingw compliance NOC on
Bazpur Road, ith of NOC 19/08/19
Kashipur, US CGWA,Ne
Nagar, wDelhi
Application No.

2 M/s IGL Renewal 3056 01/08/19 for | Compliance of

(Chemical Pending compliance NOC on
Plant) Bazpur with of NOC 19/08/19
Road, Kashipur, | CGWA
US Nagar, NewDelhi
Application No

3 2M/s NOCgran 4638.32 - Compliance
Vishwakarma ted received on
Papers & Onl17/04/ 02/07/2019
BoardsPvt.Ltd 2018
Application
No.214/882/U
R/IND/2017-

669 dated

17/04/19

4 M/s Banwari Applied 900 01/10/18, 24/06/2019
Paper Mills for 04/06/19, No response
Ltd Application | NOC 13/06/19 to queries
No.21- which is 01/07/19 dated
4/1072/UR/IN | under 01/07/2019
D/2018 scrutiny

5 M/s Applied 3440 Email sent 25/06/2019
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Cheema for on 13/06/19 | 22/07/2019
PapersLimited, Fresh as directed
Application NOC by NGT
No.21- which is committee on
4/528/UR/IND | under 12/06/10
/2017 dated scrutiny
24/05/2017
M/s Applied 406 10/01/18 22/07/2019&

KashiViS | for 24/05/19 06/08/2019
hwanath Fresh 13/06/19
TextilesMillsPvt. | NOC 03/07/19
Ltd. Application | which is
No. under

scrutiny
M/s Multiwal Applied 3633.42 13/06/19 Hard copy not
Pulp & for 23/09/19 yet received.
Board Mills NOC
Pvt. Ltd.,
Application No.
M/s Multiwal Applied 448.91 09/06/19, Hard copy not
Duplex Pvt. for 13/06/19 yet received.
Ltd., NOC 23/09/19& 22/07/2019
Application No. Notice on on document
08/11/2019 received

It is worthwhile to point out that industries at Item
Nos.4,5,6,7 and 8 have only made applications for grant of
'no objection certificate' and are awaiting disposal of their
applications. They have been issued 'consent to operate’
by the Pollution department and are also extracting
underground water. Similarly, M/s I.G.L. Distillery Unit
and Chemical Plant are continuing to draw underground
water on the pretext that their applications for renewal of
no objection certificate is still pending disposal before

CGWA.

I may highlight that in para 8 of the order dated
23.07.2019 the Hon'ble Tribunal has already declared
such extraction of underground water by the industrial
units as illegal. For ready reference para 8 of the order
dated 23.07.2019 is quoted hereinbelow:

"Learned counsel appearing for M/s India Glycols
Limited, however, tried to justify the illegal drawal of
ground water without sanction even though the area
is semi critical, on the ground that application for
sanction was 'pending'. We do not find any merit in
this
application could not be treated as a licence to draw
The unit could take

against such inaction. While regulatory authorities

submission. Delay in deciding renewal

the ground water. remedy

are required to act promptly but any inaction is not a
ground for a citizen to take the law in his hands
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instead of approaching the concerned higher
authority of the Court."

So far as the industries situate in Uttar Pradesh are
concerned, 3 industries were inspected namely:

i) M/s Radico Khaitan Ltd.

i) M/s Rana Sugar Ltd.
iii) M/ s Swati Menthol & Allied Chemicals Ltd.

RADICO Khaitan unit had a 'no objection certificate'
in its favour for drawal of 2600 cubic metres per day of
underground water which expired on 2nd October 2018.
They have continued to extract underground water even
thereafter on the plea that their application for renewal
dated 15.09.2018 is still pending with the CGWA.

M/s Rana Sugar Ltd. was granted 'no objection
certificate' on 14.10.2016. An inspection was made by the
CGWA on 30.04.2018 when the sugar plant of the unit
was found to be non-operational and the distillery had not
been set up. An order for cancellation of the 'no objection
certificate’ was issued by the CGWA on 10 December
2018.

However, on 17.04.2019 permission was granted to
run the distillery by the various departments of State of
Uttar Pradesh. Similarly, permission to operate has also
been granted by U.P. Pollution Control Board.

The unit is drawing underground water both in
respect of the sugar unit as well as its distillery unit
despite the order of cancellation of 'no objection certificate’
by CGWA dated 10.12.2018 on the pretext that their
application for reconsideration of the cancellation of 'no
objection certificate' was pending before the CGWA.

M/s Swati Menthol & Allied Chemicals Ltd. was
admittedly extracting underground water to the tune of 15
cubic metres per day for its unit despite having neither
applied for nor having been granted any permission or ‘no
objection certificate’ by the CGWA.

It is surprising to note that large number of
industries are said to be operating both in Kashipur and
Rampur area which have been declared to be critical/semi-
critical zone by the CGWA without any valid subsisting ‘no
objection certificate’ from the CGWA. It is also surprising
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that the wunderground water authority and pollution
department both in the State of Uttarakhand and State of
Uttar Pradesh are aware of the situation and yet for years
together there has been complete inaction on their part to
enforce rule of law in the matter of extraction of
underground water.

The situation is seriously alarming and needs
immediate intervention by the Hon'ble National Green
Tribunal so as to ensure that underground water is not

!

extracted without a wvalid subsisting 'no objection
certificate' from CGWA.

I was informed by the officers that the situation as in
Rampur and Kashipur prevails throughout the State of
Uttar Pradesh and State of Uttarakhand and more than
thousands of industries are extracting underground water
without any valid subsisting 'no objection certificate' from
the CGWA as on date.”

We have considered the above reports. Apart from taking
actions in terms of recommendations in the report of the CPCB,
further action needs to be taken in respect of recommendations
in the report of Ganga Pollution Monitoring Committee to the
effect that underground water is being extracted illegally at
large scale in ‘critical’ and ‘semi-critical’ zones. There is
complete inaction on the part of States of Uttarakhand and

Uttar Pradesh in this regard.

Let the States of Uttarakhand and Uttar Pradesh take remedial
action in respect of individual industries as well as general
measures to ensure that there is no extraction of ground water
without prior permission of the CGWA. Before any such
permission is granted, CGWA may ensure actual compliance of
conditions of replenishment of the ground water having regard
to the water table in the area so that there is no further
deterioration of ‘critical’, ‘semi-critical’ and ‘over exploited’

areas in terms of ground water availability. Any permission
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should be given based on study of availability of ground water
and periodical report that replenishment had resulted in

improvement in ground situation.

The CPCB and the State PCB may ensure recovery of the
compensation already assessed by taking appropriate coercive
measures including closure of the erring industry till deposit is
made, apart from prosecution for violation of law, after

following due procedure.

The Chief Secretary, UP may file response to para 9 of the order

of this Tribunal dated 23.07.2019 by e-mail at judicial-

ngt@gov.in.

The CPCB and the State PCB may file further compliance
status report as on 30.04.2020, after carrying out detailed
inspections and also indicating compliance status with regard
to the issues considered in the three reports dated 23.10.2019
and report dated 06.12.2019 (by Ganga Committee) and
27.11.2019 (by the CPCB) considered in para 3 above, before

the next date by email at judicial-ngt@gov.in.

An application being I.A No. 16/2020 has been filed to place on
record some documents particularly the fact that a writ petition
has been filed. This Tribunal can offer no comments on taking
of any proceedings before any forum unless there is any order
having relevance to these proceedings.

[.A No. 16/2020 is disposed of.

List for further consideration on 19.05.2020.
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A copy of this order be sent by e-mail to the Chief Secretary,
UP, CPCB, State PCB and Monitoring Committee headed by

Justice S.D. Singh, former Judge of Allahabad High Court.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM

Siddhanta Das, EM

January 15, 2020

Original Application No. 324/2016

(M.A. No. 113/2017, M.A. No. 816/2017,
[.LA. No. 408/2019 & I.A. No. 16/2020)
With Original Application No. 361/2017

(I.A. No. 89/2019, I.A. No. 431/2019 & I.A. No. 432/2019)
AK
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